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HNT G¥PR Regional Office

GOVERNMENT OF INDIA Ground Floor, East Wing

qafaRor, 99 vd wielarg aRads #ared New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS & Civil Lines, Nagpur - 440001

CLIMATE CHANGE apccfcentral-ngp-mef@gov.in

F. No. CC-497/RON/2024-NGP/ [3/39 Dated12.08.2024

To,

The Registrar,

The National Green Tribunal, Western Zone
New Administrative Building,

D-Wing, 1st floor,

Opposite Council Hall,

Camp, Pune, Maharashtra 411001

Email: ngt-pune@gov.in

Sub: Final Joint Committee Report in Compliance of NGT (WZ) Pune Order dated
15.04.2024 in the matter of OA No. 74/2024 (WZ) titled as Bhavesh Arun Karekar &
Anr. Vs. MoEFCC & Ors. pending before NGT (WZ), Pune.reg

Sir,

The undersigned is directed to refer to the subject mentioned above. In this regard, it is to
inform that the Joint Committee conducted the site visit on 11.06.2024 for the project of M/s.
Ashapur Minechem Ltd. (Respondent No. 5), involved in mining of bauxite Ore including Mobile
Crushing and screening activity for the quantity of 8 lacs MT/A at Gat No.15-21, 27-31, 34-35, 56-
59, 69, 70 & 74, Village- Rowale, Taluka- Dapoli, District- Ratnagiri, in pursuance to the Hon'ble
NGT order dated 15.04.2024 passed in the aforesaid matter.

2 In view thereof, the Joint Committee Report has been prepared and to say that the Final
Joint Committee Report is being enclosed herewith in compliance to the aforesaid Order for the
purpose of filing before the Hon'ble National Green Tribunal, Western Zone, Pune.

3. This issues with the approval of the Competent Authority.

rs faithfully

Encl: As above

(Dr. P.R. Sakhare)
Scientist ‘E’

Copy to for information:
1. The Scientist ‘E’, Impact Assessment Division, MoEF&CC, 3rd Floor, Vayu Wing, Indira

Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi- 110003; Email:
pankaj.verma@nic.in

2. The District Collector, Ratnagiri, NH-204, Hatkhamba, Teli Aali, Rajiwada, Ratnagiri
(Maharashtra); - 415612 Email: collector.ratnagiri@maharashtra.gov.in

3. The Scientist ‘E’, Central Pollution Control Board, Jog Center, 3rd Floor, Mumbai Pune
Road, Wakewadi, Pune (Maharashtra); - 411003; Email: mscb.cpcb@nic.in,
patil.cocb@nic.in
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. The Regional Director, Central Ground Water Board, Central Region, N.S. Building, Civil
Lines, Nagpur (Maharashtra); - 440001; Email: rdcr-cqwb@nic.in, chmn-cgwb@nic.in,
tschmn-cgwb@nic.in

. Adv. Rahul Garg, Tridal, First Floor, 1206/35/B, JM Road, Pune (Mah.)- 411004; Email:
rahul.garg@mgklegal.com

Ms. Shivani Sinha, Legal Associate, Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj,
New Delhi- 110003; Email: sonalshivani03@gmail.com

Guard File/ Office Copy

(Dr. P.R. Sakhare)
Scientist ‘E’



Joint Committee Report

In The Matter of Original Application No. 74 of 2024 (WZ)(Bhavesh Arun

Karekar & Anr Vs MoEF&CC & Ors.) regarding alleged illegal bauxite mining

by M/s. Ashapur Meinchem Ltd. Village Rowale, District Ratnagiri,

(Maharashtra)

1.0 BACKGROUND

1.1 The Original Application No. 74 0f2024 (WZ) filed by Bhavesh Arun

1.2

Karekar & Anr. Vs MoEF&CC & Ors. before the Hon’ble National
Green Tribunal (NGT), Western Zone Bench, Pune which
highlighted concerns regarding the adverse environmental impact
caused due to illegal excavation made by the Project Proponent
(PP) as well as violating the terms and conditions of the Consent
to Operate and the Environmental Clearance (EC). Further, it is
also alleged that PP indulging in illegal mining activity and
unregulated transport of the mined material.

Earlier, the Applicant has filed complaint to Maharashtra Pollution
Control Board (MPCB) on 08.10.2023 regarding the above-
mentioned violations. In response, MPCB has carried out

inspection of the site on 06.11.2023 and issued warning notice to
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1.3

1.4

the Project Proponent on 21.11.2023, for the violations found
during the visit and subsequently issued, the MPCB has also
issued a Show Cause Notice on 02.01.2024

On the basis of the submission, Hon’ble NGT WZB Pune prima
facie found case adversely impacting environment.

Hon’ble NGT constituted a joint committee vide order dated
15.04.2024. The following is stated in the said order-

“Since the non-compliances, which are noted in the Show Cause
Notice dated 02.01.2024, appear to be very vague in nature and
how these non-compliances resulted in environmental damage are
not clear to us, we deem it just and proper to call for a report on
the matter in issue in the present application from a Joint

Committee comprising one Representative each from:

e The Ministry of Environment, Forests and Climate Change
(MoEF&CC);
e The Central Pollution Control Board (CPCB);
o The Central Ground Water Board (CGWB);
e The Collector, District- Ratnagiri
Further, the Committee is directed to visit the site after informing

the applicants/appellants’ counsel and submit a factual and action
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taken report with regard to the non-compliances, if any, as well as
the amount of EDC. The Committee is also directed to conduct an
inspection prior to the onset of monsoon. The Ministry of
Environment, Forests and Climate Change (MoEF&CC) shall be the

nodal agency for coordination and logistic support.

1.5 Copy of the aforesaid order of the Hon’ble NGT dated 15.04.2024
is given at Annexure.
2.0 THE COMMITTEE
2.1 In compliance with the aforesaid order dated 15.04.2024 of the
Hon’ble NGT, a committee constituted by Regional Office,
MoEF&CC, Nagpur vide order No. CC-497/RON/2024-NGP/13180
dated 14.05.2024 comprising of following officials:
2.1.1 Dr. P. R. Sakhare, Scientist ‘E’ - Regional Office,
MoEF&CC, Nagpur
2.1.2  Shri Rajendra D Patil, Scientist ‘E’ - Regional Directorate,
Central Pollution Control Board (CPCB), Pune
2.1.3 Shri Sandeep Waghmare, Scientist ‘C’ - Central Ground
Water Board (CGWB), Pune
2.1.4 Shri Ajit Thorbole, Sub-Divisional Officer - District

Collector, Ratnagiri (Representative of Collector)
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3.0 VISIT OF THE COMMITTEE

3.1 Committee convened pre-visit meeting on 10.06.2024 to discuss
the methodology to be adopted and conducted visit of the site on
11.06.2024.

3.2 The applicant was associated with the committee throughout the
site visit as per direction of the Hon'ble NGT in the aforesaid
order. MPCB was also been requested to join the said site visit
and provide necessary inputs to the committee. However, MPCB
could not make it to the visit of the committee.

3.3 The committee heard the Applicant before visiting the site. The
major grievances highlighted by the Applicant during interaction
were-

3.3.1 Mining  operation without  obtaining requisite
permissions/NOCs.

3.3.2 Carrying out mining and crushing activities in haphazard
manner because of which surrounding environment is
impacting.

3.3.3 The Groundwater table of the surrounding area is
depleting and also the Groundwater quality is affected

due to the mining activities.
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3.3.4

3.3.5

3.3.6

3.3.7

3.3.8

3.3.9

-
n
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Uncontrolled air pollution generated during the crushing
activities. Not providing ambient air quality data.
Plantation is not carried out by PP to the tune of the
prescribed area

Damage to the public roads.

Overloading of the transport vehicles and not taking
required adequate measures during transportation.
Damage to the public bridge on the river Barja.

Mining operations even during the night time.

3.4 The committee also interacted with representatives of the Project

Proponents (PP) and enquired on the concerns raised by the

applicants.

4.0 OBSERVATIONS AND FINDINGS -

4.1 M/s. Ashapur Meinchem Ltd. is involved in mining of Bauxite Ore

including Mobile Crushing and screening activity for the quantity

of 8 lakhs MT/A at Gat No.15-21, 27-31, 34-35, 56-59, 69, 70 & 74,

Village Rowale, Taluka Dapoli, District Ratnagiri (Maharashtra).

4.2 Environmental Clearance has been obtained from MOEF&CC on

24.02.2016 for Rowale Bauxite Mine for expansion of Bauxite

Mining from 2.5 LTPA to 8.0 LTPA in 218.285 Ha. Area.
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4.3 Common Consent (under Water (P & CP) Act 1974 & Air (P & CP)
Act, 1981) and Authorisation (under HOW (M&TM) Rules 2016)
issued by MPCB was valid up to 30.04.2024. The consent was
issued for the production of 8,00,000 MTA Bauxite Ore.

4.4 1t was informed by the PP that; the land is private on which the
mining activities have been proposed by them. PP obtained
subsurface rights for mining and subsequently obtained EC and
other related permissions. PP obtains permissions from individual
land owners for land surface rights and then after only the mining
operations are planned and executed.

45 Out of 218.285 Ha. Area mentioned in the EC, PP has obtained
surface lease rights only for the 59.93 Ha at present. The lease of
remaining area is yet to be executed.

4.6 The year wise production is as given

Year Production of Bauxite ore
2019-20 1,22,035 tonnes
2020-21 NIL
2021-22 NIL
2022-23 45,000 tonnes
2023-24 72,000 tonnes

Total 2,39,035 MTA
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4.7 Though the PP has obtained EC for enhancement for the

production from 2 50,000 MTA to 8,00,000 MTA. However, the PP
has not mined material more than 2,39,035 MTA during last five

years. The non-execution of the lease for surface mining can be
one of the factors for such lower production by the PP.

4.8 PP has also installed/established movable crushers of 250 TPH
capacity, for which Consents have not been obtained from MPCB.

5.0 The point-wise status observed by the committee of the grievances of
the Applicant is as given below-

5.1 Conducting Mining and associated activities without obtaining
requisite environmental permissions/NOCs and even after the
expiry of the consent period.

5.1.1 PP has obtained first Environmental Clearance (EC)
initially for the capacity of 60,000 TPA on 29.12.2006,
Further second EC expansion for 2.5 LMTPA obtained on
31/10/2008 and further third obtained EC for enhancing
the production capacity to 8.0 LMTPA on 24/02/2016

5.1.2 PP has also obtained Consents under Water &(P& CP)
Act, 1974, Air(P & CP) Act, 1981 and Authorisation under

HOW (M & TM) Rules 2016 from MPCB for production of
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5.1.6
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Bauxite Ore at the rate of 8,00,000 MTA, which was valid
upto 30.04.2024.

As per the representative of PP, the mining operations
were stopped immediately after expiry of the consent
validity. However, as per the Applicant, the mining
activities were operational even after expiry of the
Consent’s validity.

As per the records available with the mining department,
the transit pass was generated till 29/04/2024 and no
material has been dispatched after 29/04/2024.

There was no provision of the CCTV surveillance in the
mining area and hence exact period of the mining
operations could not be verified.

PP has obtained Consents from MPCB only for the
mining activities whereas PP has not obtained Consent
for Stone Crushers. PP has two movable stone crushers
which are in operations since the commencement of the

mining operations, as informed.
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5.2 Carrying out mining and crushing activities in haphazard manner
because of which surrounding environment is impacting.

5.2.1 On the day of visit the mining and crushing activities
were not in operation.

5.2.2 The aerial distance of the house of the Applicant from
the active mining pit is around 550 m.

5.2.3 Though, at the time of visit, the exact status related to air
pollution could not be verified, however, considering the
distance and geographical locations possibility of impact
at the residence of the applicant cannot be ruled out.

5.3 Groundwater quality and water table of the surrounding area is
affected due to the mining activities.

5.3.1 The unit representative informed that average water
consumption is around 120 m3/day. The ground water is
the source of water.

5.3.2 On the day of the visit, the committee visited the well
from where the groundwater is being extracted. The flow
measuring device was found to be defunct.

5.3.3 As per the inputs received from member of committee

from CGWA, PP has not applied for NOC CGWA. Thus,
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the unit is extracting the ground water without NOC from
CGWA.

5.3.4 The applicant claimed that the mined area was hilly
terrain that was earlier one of the major sources of
groundwater recharge in the area. However, the region's
groundwater levels have gradually decreased since the
mining operations started.

5.3.5 Similarly, the applicant also claimed that some of the
wells in the area receive contaminated groundwater.

5.3.6 Though the mining activities are in general shallow in
depth and chances of groundwater interception is very
low but still the committee is in view that the in-depth
groundwater study of the area should be conducted
through an expert agency in the subject to verify the
applicant's claim.

5.4 Uncontrolled air pollution generated during the crushing activities.
Not providing ambient air quality data to applicant.

5.4.1 The unit have provided two movable crushers for

crushing of the minerals. The capacity of these crushers

is 250 TPH each.
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5.4.2 1t is informed by the PP that adequate precautionary
measures are been taken to control the dust generated
during the crushing operations.

5.4.3 However, as per the applicant, the dust of the crusher is
very high impacting the surrounding environment.

5.4.4 Similarly, the Applicant submitted that he approached PP
several times to acquire the Ambient Air Quality
monitoring data carried out by them. However, the PP
has not provided any such data to the applicant.

5.4.5 The PP informed the committee that Ambient Air Quality
monitoring is conducted at three random locations
through manual monitoring. The PP also showed related
third-party monitoring reports to the committee.

5.5 Plantation is not carried out by PP to the tune of the prescribed
area

5.5.1 On the day of visit, the Committee noted the plantation
near active mining pit area. The committee observed that
the plants of approx. 5-7 feet heights are available at the

site.
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5.5.2 ltis informed that the plantation has already been carried
out in 9.26 Ha area at the rate of 1,100 to 1,200 number
of trees per Ha. It is informed that total 19,098 Number of
trees have been planted by the PP as on 31.03.2023.

5.5.3 The condition prescribed in EC says, ‘Plantation shall be
raised in the specified area including a 7.5 m wide green
belt in the safety zone around the mining lease by
planting the native species around ML area, backfilled
and reclaimed area, around water body, roads, etc. in
consultation with the local DFO/Agriculture Department.
The density of the trees should be around 2500 plants
per Ha.’

5.5.4 No significantrelated efforts have been noticed by the
committee. And thus, the PP has violated the condition of
the EC regarding tree plantation.

5.6 Damage to the public roads and bridge on the river Barja.

5.6.1 As per the Applicant, overloading of the transport
vehicles is common practice due to which the material is
spilling along the roadside as well as damaging the road

structures. It was further submitted that the possibility of
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5.6.4

5.6.5
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the accidents of the common passer byes are increasing
due to such affected condition of the roads.

PP submitted that the adequate measures have been
ensured during transportation of the material and
overloading of transporting trucks are not allowed.

It is also informed that the transportation vehicles are
covered by thick LDPE/HDPE sheets. However, as per EC
condition they are supposed to ensure the covering of the
transport vehicles by the tarpaulin, which is generally
having good strength and better wear & tear resistance in
comparison to the LDPE/HDPE.

Bridge constructed on River Barja is being used by the

PP for the transportation. The said bridge is constructed

in 1971 and as per the information provided by the RTO
department the load carrying capacity of the said bridge

is TOR/9 MT Per Axle.

As per PP representative, number of trucks passed

through this bridge is around 50 to 60 and each truck

carries around 14-18 T material.
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5.6.6 Considering the above, the said bridge cannot be
considered as safe for transportation of the minerals. The
committee also observed several cracks in the said
bridge. The said bridge is the only connecting point for
several villages in the area. Therefore, considering the
situation, the committee is of the opinion that proper
safety/structural audit of bridge needs to be carried out
from concerned department/agency before taking any
decision for allowing the bridge for the heavy
transportation related to mining.

5.7 Mining operations even during the night time

5.7.1 The applicant informed that mining operations are
carried out even during the night time. Some the videos
are shown to the committee as a proof. These videos are
recorded through the personal mobile devices.

5.7.2 The PP representative denied about any mining related
operations carried out during the night time.

5.7.3 In absence of any surveillance mechanism, the claim of

both the parties could not be verified.
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During the visit, the committee observed that the PP had made
agreements for the subsurface rights for 59.93 Ha of 228 Ha area with
the farmers based on which obtained EC and other permissions. After
obtaining the necessary permissions, the project proponents started
mining operations in a phased manner by obtaining surface land rights
from individual landowners. Meanwhile, some of the land has been
either sold or developed into residential establishments within the
lease area for which the EC for mining had been obtained. As per
Google Earth Timeline Images, most of the residential
establishments/structures developed/emerged after 2012. As a result,
residential establishments are now very close to the active mining pits,
causing direct impacts to the residents from the mining activities.
Committee is also been directed by Hon’ble NGT for the report on
amount of EDC, therefore considering the non-compliances
found/observed during the visit, the committee is of the opinion to levy
Environmental Compensation for following two aspects-
7.1 Environmental Compensation for non-compliance of the EC &

Consent conditions and operating crushers without consent from

MPCB.
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7.1.1 For calculation of Environmental Compensation, the
methodology evolved by CPCB and endorsed by Hon'ble
NGT (OA No. 593 of 2017 and OA No. 327 of 2018) is
adopted. As per the Hon’ble NGT directives the maximum
violation period is considered up to the last 5 years.

7.1.2 The details of the operational days during last five years

as provided by the PP is given as below-

Number of days

Year Transportation and Plantation and other
Mining work
2019-20 199 100
2020-21 Nil 102
2021-22 Nil 110
2022-23 192 110
2023-24 191 110
_— 582 532

1,114

7.1.3 Thus, for the purpose of calculations of environmental
compensation, total 582 operational days are considered
during which mining related activities has been carried

out during last 5 years.
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7.1.4 Calculation of Environmental Compensation (EC) is as
demonstrated below
EC =PIxNxRxSxLF

=80 X582 X250X15X1.0

=1,74,60,000/-
Where;
Pl = Pollution Index of industrial sector
(taken as ‘80" considering ‘Red Category’)
N = Number of days of violation took place
= 582 operational days
R = A factor in Rupees (taken as ‘250’)
S = Factor for scale of operation
(‘1.5" considering scale of operation being
‘Large’)
LF = Location factor (‘1.0’ considering population of

area being < 1 million)

7.2 Compensation for extracting groundwater without obtaining NOC

from CGWA.
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ECow = Water Consumption Per day x Nos of days x
Environmental Compensation Rate for illegal extraction of ground

water (ECRGW)

Safe/Non notified
Area category

area
Use Industrial
Average water consumption 120m3/day
ECRgy for industrial units in Safe area 20 Rs/m?
No of days 582 + 532 =1,114

Total ECy, for illegal extraction of the ground
W & & Rs. 26,73,600 /-

water

Hence, calculated environmental compensation for ground water
extraction during last 5 years without obtaining NOC from CGWA

is Rs. 26,73,600/-.

8.0 CONCLUSIONS & RECOMMENDATIONS

8.1 The Project Proponent (PP) obtained Environmental Clearance

(EC) by making lease agreements only for the subsurface rights
for 228 Hectares area, and the PP does not have agreements for
the surface area rights for all the lands. Residential
establishments have also developed/emerged on the proposed

mining lease area. PP should get amended EC for actual area.

Final Joint Committee Report In The Matter of OA No. 74 of 2024 (WZ)(Bhavesh Arun Karekar & Anr Vs MoEF&CC & Ors.)
regarding alleged illegal bauxite mining by M/s. Ashapur Meinchem Ltd. Village Rowale, District Ratnagiri, (Maharashtra)

Page 18 of 21




8.2

8.3

8.4

8.5

8.6
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MPCB shall be asked to take stringent action against the PP due
to operation of stone crushers without obtaining Consents.
The bridge on the Barja River is the only evacuation route for
mineral transportation. However, considering the visible cracks in
the bridge and its limited load-carrying capacity, the concerned
department-PWD and RTO may be asked to conduct a safety audit
of the said bridge. And till such time transportation of the minerals
should not be allowed through this bridge. Further, based on the
findings of the audit report, the decision about the transportation
of minerals through this bridge should be taken.
The concerned department (PWD) shall be asked to carry out
maintenance of the public roads used for mineral transportation at
the cost of the PP, based on the Polluter Pay Principle.
The PP shall be asked to install CCTV for the surveillance of the
mining operations.
Environmental compensations may be imposed on PP as below-
8.6.1 Rs.1,74,60,000/- for reported environmental non-
compliances (i.e. Non-compliance of the conditions

related to tree plantation, mineral transportations and
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operation of stone crushers without consents from

MPCB, etc).

8.6.2 Rs. 26,73,600/- for extraction of groundwater without

NOC from CGWA/CGWB.

QoA

(Dr. P. R. Sakhare) (Rajendra D Patil)
Scientist ‘E’ Scientist ‘E’
Regional Office, MoEF&CC, Nagpur Central Pollution Control Board
(CPCB), Pune

(Sandeep Waghmare) (AjitThorbole)

Scientist ‘C’ Sub-Divisional Officer
Representative of Central Ground

Water Board

Representative of District

Collector, Ratnagiri
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169 Annexure - |

Item No.3 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Original Application No.74/2024(W2Z)

Bhavesh Arun Karekar & Anr.
..... Applicant(s)
Versus

MoEF&CC & Ors.
....Respondent(s)

Date of hearing: 15.04.2024

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Applicant : Ms. Supriya Dangare, Advocate

ORDER
1. This application has been filed with the prayers that a Joint
Committee may be constituted comprising respondent No.1- MoEF&CC;
respondent No.2- CGWB; respondent No.3- MPCB; respondent No.4-
District Collector, Ratnagiri; and Indian Bureau of Mines to check the
non-compliance of the terms and conditions of Consent to Operate and
Environmental Clearance (EC) granted to the respondent No.5- M/s.
Ashapur Meinchem Ltd.; and a detailed study may be conducted for the
assessment of adverse environmental impact caused due to the illegal
excavation made by the respondent No.5 as well as non-compliance of the

terms and conditions of the Consent to Operate and the EC.

2. In the body of this application, It is alleged that the respondent
No.5- M/s. Ashapur Meinchem Ltd. is involved in mining of bauxite Ore

including Mobile Crushing and screening activity for the quantity of 8
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lacs MT/A at Gat No.15-21, 27-31, 34-35, 56-59, 69, 70 & 74, Village-

Rowale, Taluka- Dapoli, District- Ratnagiri.

3. It is further alleged in this application by the applicants that the
respondent No.5 had been granted EC dated 24.02.2016 by the
respondent No.l- MoEF&CC for the said activity, which is annexed as

¢

Annexure- ‘B’ and also had been granted Consent to Operate and CC&A
by the respondent No.3- MPCB, which is valid till 30.04.2024. It is alleged
that the respondent No.5 is violating the terms and conditions of the
Consent to Operate and the EC and also indulging in illegal mining
activity and unregulated transport of the mined material, regarding which
the applicant No.1 had made a complaint on 08.10.2023 to the
respondent No.3- MPCB, pursuant to which the respondent No.3 had
carried out a visit of the site on 06.11.2023, in which certain violations of
the terms and conditions of the Consent to Operate as well EC were
found. In view of the violation committed by the respondent No.5, a
Warning Notice dated 21.11.2023 was issued to it by the respondent
No.3- MPCB, which is annexed at page nos.69-70 of the paper book and

thereafter, a Show Cause Notice dated 02.01.2024 was also issued to the

respondent No.5, which is annexed at page nos.71-72 of the paper book.

4. It is urged by the learned counsel for appellants that after the said
Show Cause Notice, containing all the non-compliances on the part of
respondent No.5, no action was taken by the respondent No.3- MPCB. It
is also submitted that the terms and conditions of the EC as well as
Consent to Operate and CC&A, which are being violated by the

respondent No.5, are contained in para no.16 of the main application.
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5. On the basis of above, we find prima facie case adversely impacting
environment is made out, therefore, we deem it appropriate to admit this

application and accordingly admit the same.

6. Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks.

7. Applicants are directed to take necessary steps for service to the
respondents by both ways (Dasti as well as by Registered Post) and also
on available e-mail/WhatsApp and submit service affidavit within one

week.

8. Applicants are also directed to provide copy of the application and

relevant documents to the respondents within a week.

9. Respondents are directed to submit their reply affidavits within
four weeks and also circulate the same to the applicants as also other

respondents by available e-mail.

10. Rejoinder, if any, is directed to be submitted within one week

thereafter.

11. Since the non-compliances, which are noted in the Show Cause
Notice dated 02.01.2024, appear to be very vague in nature and how
these non-compliances resulted in environmental damage are not clear to
us, we deem it just and proper to call for a report on the matter in issue
in the present application from a Joint Committee comprising one

Representative each from :-

(i) The Ministry of Environment, Forests and Climate Change
(MoEF&CC);
(i) The Central Pollution Control Board (CPCB);

(iii The Central Ground Water Board (CGWB); and
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(iv)  The Collector, District- Ratnagiri

12. The Committee is directed to visit the site after informing the
applicants/appellants’ counsel and submit a factual and action taken
report with regard to the non-compliances, if any, as well as the amount

of EDC.

13. The Committee is also directed to conduct an inspection prior to

the onset of monsoon.

14. The Ministry of Environment, Forests and Climate Change
(MoEF&CC) shall be the nodal agency for coordination and logistic

support.

15. The report in the matter be submitted through e-filing by using
portal of NGT in the form of searchable PDF/OCR Support PDF and not

in the form of Image PDF.

16. Applicants are directed to supply the required documents and copy
of the application to the Members of the Committee within three days

from today.

17. A copy of this order be communicated to the above-mentioned

Committee forth-with for compliance.

Put up this matter for further consideration on 03.07.2024

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

April 15, 2024
Original Application No.74/2024(WZ)

P.Kr
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173 Annexure - Il

NI GNPN Regional Office

GOVERNMENT OF INDIA Ground Floor, East Wing

qafaror, a1 d ey aRad= #3red New Secretariat Building

MINISTRY OF ENVIRONMENT, FORESTS & Civil Lines, Nagpur - 440001

weaha 4 CLIMATE CHANGE apccfcentral-ngp-mef@gov.in
F. No. CC-497/RON/2024-NGP/ |5 2% 2 Dated:31.05.2024

To,

1. The Scientist 'E’,
Central Pollution Control Board,
Jog Center, 3" Floor,
Mumbai Pune Road, Wakewadi, Pune- 411003 (Maharashtra)
Email: mscb.cpcb@nic.in, patil.cpcb@nic.in

2. The Regional Director,
Central Ground Water Board,
Central Region, N.S. Building, Civil Lines,
Nagpur- 440001 (Maharashtra)
Email: rder-cqwb@nic.in, chmn-cgwb@nic.in, tschmn-cgwb@nic.in

3. The District Collector, Ratnagiri,
NH-204, Hatkhamba, To,
Teli Aali, Rajiwada,
Ratnagiri- 415612 (Maharashtra)
Email: collector.ratnagiri@@maharashtra.gov.in

Sub: Hon'ble National Green Tribunal (WZ) Pune Order dated 15.04.2024 in the matter OA
No. 74/2024 (WZ) titled as Bhavesh Arun Karekar & Anr. Vs. MoEFCC & Ors. pending
before NGT (WZ), Pune.reg

Sir,

The undersigned is directed to refer to the subject. In this regard, it is inform that, in
pursuance of the Hon'ble NGT order dated 15.04.2024 (Copy enclosed), the undersigned, Dr.
P.R. Sakhare, Scientist 'E', representative of the Regional Office, MoEF&CC,
Nagpur (Mob: 9891597768) shall conduct site inspection for the project of M/s. Ashapur
Meinchem Ltd. (Respondent No. 5) , involved in mining of bauxite Ore including Mobile Crushing
and screening activity for the quantity of 8 lacs MTPA located at Gat No.15-21, 27-31, 34-35, 56-
59, 69, 70 & 74, Village- Rowale, Taluka- Dapoli, District- Ratnagiri.

2. In this regard, it is requested to kindly convey the suitable date for the site inspection which
will be scheduled on either of the mentioned dates i.e. 10-11th June 2024 or 18-19th June, 2024.

3. This issues with the approval of the Competent Authority.

Yours faithfully
Encl: As above ey

(Dr. P.R. Sakhare)
Scientist ‘E’
Copy to for information:
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The Scientist ‘E’, Impact Assessment Division, MoEF&CC, 3rd Floor, Vayu Wing, Indira
Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi- 110003. Email:
pankaj.verma@nic.in

Guard File/ Office Copy

(Dr. P.R. Sakhare)
Scientist ‘E’

PT.0.
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Yo

M/IS Agnapuie Minechem Lio.

© Jeeven Uivag Byilawg 3 Finoi
374, DN, Road, 7o,

Sounthi sl

Subject: Rowels Bauxiie Mines Project of M/s Ashapura Minechem Limited i1 ROVAS Yiliage,

“Pe=ali Teluk Ratngein Distiel. Maharasurz, |

i y
. This has reference 0 you app!icmaon-dat.ed'21-2-2006 and subseguent enes regeived on
4

20.3,00. 93506 and 17.11.00 on: Ahe ahave-mentioned subject. It Gas been neted: that e
feusence to start new mine with proguction capavity of 00009

". - _propossi iy for envirammental £iv

cy o TPA, Life of themine 15, 100 years, Mining lease is valid uptoOct: 2034,

;'|I . » ! .

= > . - . “ R » Ly . e d I- oo -~ e )
L s The toma! hining lease area of thi project 1s 218.28 ha. Which is u private land. No forestiand,

e is lavoived. Area proposed for minicg 1S 76.81 ha, 8.60 ha for p\’ffb'drdﬂl dump, 0.4% ha for

i
b
x.if; oty 33 -mineral storage, 0.10 ha for infrast cwure, 0.81 ha- for hads, 2.64 ha for green belt developmaeni,
a7 - 060 ha fo;.‘P;.:‘ape_t.walls, yenling 1anks and 12828 ne isunutilized ‘Area. The turgeted production
At .. cepacity ©f the mine is §0,000 TPA (0.06mtpa).” Mining is open caste by Ssmi-mechanized
v, T mathod. Jeckhammer drilling. & special gelaun Blasisg will be involysa. The, present working
e _depin reported Nal (New-Ming) and the Uitimate mining dopty would be 7 bg). Water teble iy in -
{ . ‘the rangs ¢f 192m above msi (280 Wl from, top level of"180s aboye MSL) core zane and in 108-
| @ i 110m above mst (10-12m bg! from geherat devel O 420 sbove MSLY bufler zone _f,l"r:-monsoun)
- k“h s and’ {35 sbove mal (25m pgi fom WP 1evel of 180m above MSL) core zone and in 11047 i7m
&0 sbove s} (B-10m’ bgl from pensral level of 120m abaove MSL) bulter zone (Post- MORSOGN |-
é  Waorking wiii not intersect the jsound werer able, Water demand is 66 m°/day witich il be raet
from grousd watel: There is no populstion in the corezone crerofors displacement of pupuintion
: _and RUR {s not involved, Mo power reguirement is enviszped.1. 190 cumirnonth oveiburden will
B .be acnersted. 1.37 million cu.m will bz penerating in mine life. Which will be 100% hackfiiled
concurrantly afier 37 yeur on werd, in mined out ared NOC/CEE issuzd by the $PCR on 18-02-
£ 200 for kase arcd of 218,28 heswre and wroduction vamacity of bawiite 60,000 TPA. Public
hearing heid 15.10-2003, Apgroval mising pan and progroiive rmine cioser plan by iBM on 2-2-
200s for luase Arcd of 218,28 ha. The canital cost of the project 18 Rs.45.00 lags.
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(2) The proiest Was considerec s pet the 0i¢ B1A otficanon. 1954 as per sub para (1) of Para 2.
1.1 of the Interim opesutiond: Cuadiiness dates 137 October 2006 issued bY the Ministiy of
Environment ead Forests under Para i2 of e ElA Notification. 2008,

(3) The Ministsy of environment znd Forests bersiy, acctrds. environment clearanee. 0. the 4BONBL ... vim —
rentioned project of Rovale Bauxie mines of /S, Ashapurs Mingchem Ltd. for producuon
capacity 40,060TPA. Involving o1l mining iease area 218.28 ha under provision of section 12 of
ElA Netification. 2006 and iis subsequent amendments issued under Environment (Prow 10n)

>

Act, 1986 subicst 101 slemenraiian of the “otlowing cong tions/setepuards:

i1 L A, SPFOIFIC Conuimions: )
| @iy Al the conditions stipulated oY QPCH Hamaaka bithe HOC! shall o8 stricidy mplemen’ L
(if) Topsoil. f any, should b stacked propetty wath. proper dope m vur marked site - with

pdequate DIsaINIRS and should 92 vaid fad RaUaMma eoia pehambielen of mined Qul A,
(i)} Minerts should be stacked at carnarkas site () only.
{iv) Externa! OB dumps and olner wastey should be sacked #t carmarked sites only and she i not

. be kept active for long pariod 1h it wie for backfiling Toe walls asound the waste Cunips . i1l
he made 10 ENSUS B ard 1o prévent grosion and surtace nefi. - s

). Catch drains and siliation ponds of EpUTOpriate Size should be constructed 10 amesi t and:
“sediment Hiows from ming woiking, and minergl dumps.” ' SEaE oy \
|

 {vi) Garland drain {8, gra'd';eri't and lenpth) shall be constructed for both mine pit and 7 vasie
dump and sump ‘capacity showd be designed keening 5096 safey (argin over and epe: peak:
" sudden raiafall (baspd bn 50 years datz) and maximwn dischiarge in- the ares ‘adjoining mine: . ,

. ¢ite, Sump capacity. should also provice adeauats retention period 1o allow prope: sewiin;, fsilt
- matedal Sedimentation pits shoutd bi constructed &t the corners o1 the carlud drains end . hed o
© gl ;egu':r?.a':f."\::‘waé& _ b, B ' : ' -

*
- o
C

{vit) Blesting operetion stouls be carried aul 'oaly denng the daytime, Conrolled blasting s 3 be
practiced. The mitigative measuies for control of pround vibrations and (o mivest fly rocks sad b ders
should bie inpitienten. o . b “d .

(vill) Plantztion shall be raised in aiz 2red of 81.69 ha including a green belt of edequate Wi 1 DY
plaming the native species around ML ares, rouds and reslaimed hackfilled arwa o in
.consuitaiion vith the local DFO / Agriculiore Department ut the end of mine lite. The dens v Ob
he trees sheutd be uround 25i1) plunts per Ra.

- ix) At {ae ¢nd of the mine life, The mingd out wrea should be backiilled 1o the exent pos hle,
teveled and reclaimed LY slantations. NO ssrene] OB duraps should vemzin &t the end of the i
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3

(x} The vrofset authority sieuld I-n::i-:*:u-‘u guiable copcervelon messures (0 augment groun
waler resources n Uio arga in consultating With the Repionn] Divester, Centrai Ground Wie
Boerd,

(xi) Regular monitozing of ;‘.7»91..“. WHLET 1..\ -1 end quatisy should we carried out Dy ¢ eswblishing 2

network, of existing wells and e shupting, neys peizometers dwing the miniog oparation. The . . ..
monitoring siieald b2 carried out two Hines I @ veqr - pre-monscon (Apn!-May), wst»monscrnn
(November) and the dats thus collectsd may e sent regatarly 10 MOEF, Ceatral Goound Wate

: Auzhori::-.-' and Regional Direcror Cenirel Ground waier Boadd,

(\:ii) Existing ecological status of the praject arcs shall be conserved and protected. The project
proponert saobid take all aossihie crc\.zqtlonar}’ rmeasures during  mining o;mancn for
conservation and prctccum of epdantered faung like peuceck (Schedule-l) including schedule-l]
fsuna reported in the project wmwa Activn plus for the seme shail be preparsd with the
consultarion of wildlife an ,:, fies wlong with edscation of funds for this purpose sud shail o
sabnptied 13 2 O of the Munisiny st Bnopal

P L TR L A o . R 3 ag . 2 T A L
exil Permicsion frome the eomapeltl sRomy shauld Be obtanes for drawal of ground Wi i

Clany, petwrRii TR e Rriyoct

xiv) Suitzste rainwatar harvesting measurce On long-term basis ghall be n..nncd ans unplemeiied
o Y 5 -
in eonsultzion with Regional Director, CCWR '

¢’

ixv) Veri ular emissions shouid te ke smoter Contral, And rwu.m. ..;“ﬂilprcfl Mgegures « uils

“be. tzken foranzinienauce of vehisies pecd in mising operations «mu in transporation of mirs -al,

The w._-.h;cms should ke coverad with 2 t..:";:-.a.'*.r ....-1-4 shet] mot- be overloaded, Regular w. ter
sprickling afangements e r.Ivo shall b2 mad- 10 control 1k & fugitive dust gw:ncrahun from he

;uh Lol I

{xvi) Comsent 1o operate shou'd be nhtained from EPCB before sterting producnen Irom e e S

(xvif) Sewage treatment plant sheuld be insallad Sor vhe coleny. ETP should also be pros u\.cd oy

'rxw:.‘i A Fima! Mine'Closure Fian 2loind

wo:k;"}cp nd WasIEWaILE gernres 1on from wniny n,cxauon, ifreg U?.’bd.

W WS n ddiaflswf C p ns Fund slwula te m.o‘...dwd BT
45S 11 ndx snce ol inel mine clnsuce for approval.. -

Minitry of Environment & Frresis

CENERASL CONRITTIONY:, : : . : ol
(i) No chunne m mining weohroloz ant scops of working should be made wi hom prios dppros ¢!

ol the '\f"l""‘l‘“\:' of Fpvirareacns & Foreati, s

(i) ™o chezes in the eatender plan ineliding excuvetion. gu °-.rn of winsral and w.l_stc should b

-

(i) Fevy ambient air avalyemonitoring stafions 1'.‘&'1 e established in the core zone as well asin
the bu ﬁa: some for RPM. SPAL 507, N moniicdng. Logation of the statons should be decided
sased on e mersorolopicsl dute, tepographics| feanuess snd - environmentally and ecologically
sensitive R"'~“’i‘t~ and frzo

21
af ey imn'w should he *.:u:l{:.x-ken in consultation with the State
e I D | [ By F Tk
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{iv) Data on ambicnt air quality (RPN, gPv. 80z NOX) should be sepularly submilted to the
Ministry including its Reglonsl oftice |apated at Bengalore and the State Pollution Cantrol Board /
Central Pollutien Contiol Board once in six months,

(v) Fugifive dust epiission fram all the Sourses shouid be controlied reguiariy.. WAL, SpId—-
Arrangement 01 haul roads. loading and urlpading and at ransicr points should be provided and
properiy muiuined. »

(vi) Measures should be taken for control of notse levels below 85 dBA ‘A e werk enviroament,
T Workers engaged in operations of HERN, etc should be provid’;d wich carplugs / mufis, )
(vii) Industrizi wasic waies (workshop and weste waler from the ming) should by properly
o 27) - coliected, treated SO a8 U conform to he stzndards prescribed under GSR 422 (E) dated 16" Mav,
1995 and 3T December 1093 or amended from time to Ume. Oi) and grease wap shall ke
installed before discharis of woTkshnp sitiuents.

(viti) Persounel working i Susty aress should wear protective Tespiatory sevices anc thev should

. also be provided with adeguate tralning and infarmation on safety and Lealth aspects. .

Occupatior.al health surveitlarce program of e woskers should be undertaken pericdically 0
observe uny contractions gue 1o exposAte 10 Aust &nd tuke correCtive MEasures, if needed.

(ix) A separate. environmenta! rznatement cell with suitzble qualified persoinel shal. be sei-up
under the control of # Senior & ceutive, who will repont directlvto the Head of the Orownization.

phee SRR L0 The funds earmarked fo7 enviroinental DrOTESHOR MEASUres chouid be kep! in sepatale '
account and shopld et be diverted for other DUNRISS. Vesr wise expenditure should b2 revored 10
the Ministry and its Regionat Office incated ot Bhopal ' ' -

‘oL (&) The, Regiopal Office of this Ministry located at Bhopal chall monitor complianc: 0 the.
© stipulated conditions. The project euthorinies should provids & ¥t of filled in qhestionnaire EiA
snd EMPeport and extend full co-anesatina 1o the officer () ‘of the Regional Office by furnishing -
SIRPRR |1 requisite da:zs!infermazien /o lariag FEDons, Cr Shg ' . :
c T (i) The project authoritics shall inform to 1ne Regional Office fucaed at Bengalore regerding

date of ﬁpznéial'éiosufas"an&' final zoproval of the project b the congerned authoritids and the',
date of start of land development wark. S ; "

T (xdii) A copy of clearance leteer will be murked 10 concemed Ppanchayaviceal NGO. it.any. from
. whom and supgestion / reprasenteiion Das been received while processing the propossl. -

BTy (wiv) State Pollition Control Board should Gisplay a copy of the clogrance leter at e Repional
"’E 2t office, Diswict Jadustry Centre and Collectar's office/ Tehsitdar's Office for 30 days.

L (x¥) The project authorities shouid adyertise al lzast in WO jocal newspapers Widely "ir\?‘-““{t'ﬁd-
i one of which shall be in e vermzculur language 0f thz locality concerned. within 7 days of the

issue of ths clearnte lotler (nferming et e project hes deen sccorded envirommental clearance

L 1 [ ISR . tal, vl = YL P : O ¢ - .
s @ eory of the gieardnoe Jerter 1e availubi with the State Pobaied Contro! Board and may also

Feb, 13 28@7 12:31PM P9
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e Waﬂﬂﬁa‘: s.Lioistry uf Environment and Forests it Jtpa/gnviornicin and & copy of L
. iIhe care Saouid be forwarded e Rezional Office of this Ministry Jocated at Bhopal. : {

-

(3) The Misisyy or any other competent authority may alter/modiry the above corditions OF
 gtipulate sy farher condition in the interest of ¢avironment PROMEREIONL .« s ancm 2o < ismi 1 Spmrmmporie :

(-_{) Eailar= 3o comply with ary of the conditions mentioned 2dove may result in withdrawal of this
clezzance 398 Sttract sction und'sr the provisions of Environmient (Protection) Act, 1986,

: (5 The zbowe sonditions will be enforced inter-alia, under the provisiops of the Water
e o= & Comirol of Poilution) Act, 1974, the Alr (Prevention & Comrol of Pollution) Act,
fiie 168}, the Enwirormeni {Protecsion) Act, 1989 and the Public Liability Insurance Act, 1991 along

: V it ther smendmettty and Tl i
; : L
115 = Lt} & .
et P I e N TR
= ol ; " {Harbany Stughy
Lo ' ioiar taeeetor
i Copy it
il i Secrelary, Ministry of tines, Shasti 8havan, New Delt. . |
g S z! Secretary, Depariment of Ervigonmant, Government of Maharasnira, 157 Floor, New '}
A Acrn. Bldg., Madarn Cama Read., SAUMBA) - 400032..° - . '
T 3 Crief Censervslor of Faresis, Regional cifice (EZ), Miristry of Environment & Forests, B-. ° - 7|
il - 2740 Arera Colony, Baopa: - 452018, e, e A .
i% & - Crairmen, Maharsahirs State Pollution Controi Bodrd, Kalapatary Point, 3% & 47 Floorg, | l
i Fown Sien. Matunga Scnerme Road No. 8, Opa. Cine Plaret Cingma, Near Sion Circle, Slon (), *+ .
0 L L Hhanba A00C002. _ , iy '
; ©, &~ OChairman. Ceniral Palutien Contro!l Board, CBD-cum-Cffice CompleXx, itast Arjun Nagdar,
- e Dimth o1A0082 :

B
T MG Memba_r»Sacrata'ry._'L"-s:rntra!'erc-.;r-d Water Ausnerity, Winistry of ‘Water Resources, Cureen
i, AR o T Rand Rarracys, A2 VW3 Magturma Gandn Marg, Naw Dain ' . ! :

{2y L w. Chcric Collecior, Raicagii, Governmern ¢f Manarashica, _ - o
- =8 ~emtroiler Gereral, [BM. Wagsur Reglondt Office. \ndira Bhawar, {8M Headquaners, Civil
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J-11015/274/2007- 1A. 11 (M)
Government of India
Ministry of Environment & Forests

Telefax: 011-24367257
e-mail: w.bharat@nic.ni
Paryavaran Bhavan, C.G.O. Complex,
Lodhi Road, New Delhi-110003.
Dated: October 31, 2008
To
M/s Ashapura Minechem Ltd.

Jeevan Udyog Building, 3™ floor
278, D. N. Road, FORT
Mumbai — 400 001.

Sub: Expansion of Rowale Bauxite Mine (ML area 218.825 ha) from
0.06 MTPA to 0.25 MTPA, at village Rowale, in Dapoli Taluk, in Distt.
Ratnagiri, in Maharashtra — reqg. Environmental Clearance.

Sir,

The undersigned is directed to refer to your letter dated 08.08.2008, on the above mentioned
subject. The Ministry of Environment and Forests has examined the application.

2. It has been noted that the proposal is for expansion of Bauxite production from 0.06
MTPA to 0.25 MTPA. The lease area of the mine is 218.285 ha; which is a private land. Out of
218.285 ha, mining will be carried out in 76.81 ha. An area of 8.6 ha will be for waste dump; 0.44
ha for mineral storage; Roads 0.81 ha; Infrastructure 0.10 ha; green belt will be 11.24 ha; an area
of 119.68 ha will be undisturbed; and others 0.60 ha. The lease area is barren, stony with sparse
vegetation. The average elevation of lease is 250 m above MSL. The bauxite reserve is 5.49 MT.
Life of the mine at proposed rate of production of 0.25 MTPA will be around 25 years. Method of
mining will be open cast mechanised involving drilling and blasting. Ultimate working depth will
be at 201 m above MSL at Block-II and 235 m above MSL at Block -I. Ground water level is at
155 m above MSL in the core zone during post monsoon. Mining will not intersect ground water
table. Water requirement will be 46 KLD, which will be met from the ground water. Chandvane
reserve forests is located at 2.5 km from the lease boundary. There are no rivers, nallahs running
adjacent or across the lease. Maharawadi River flows at a distance of 2.5 km from the lease
and Bajra river flows at a distance of 3.0 km from the lease. Arabian Sea is approximately
3.0 km from the boundary of the lease. Solid waste of about 4.45 MT will be generated.
No relocation and rehabilitation of population will be involved. There are no wild life
sanctuaries, national parks, heritage sites etc. within 10.0 km of the lease area. Public
hearing was held on 17.06.2008. Approval from IBM for mining plan (including
progressive mine closure plan) was obtained on 26.07.2006. Cost of the project is Rs
30.50 lakhs.

3. The project has been considered in accordance with the provisions of the EIA notification
issued by the Ministry of Environment & Forests vide S.0. 1533 (E), dated September 14,
2006.
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4. Based on the information submitted by you, as at Para 2 above and others, the Ministry of
Environment and Forests hereby accords environmental clearance to the above project under the
provisions of ElA notification dated September 14, 2006, subject to the compliance of the
following Specific and General conditions

A. Specific conditions

Environmental Clearance is subject to implementation of conservation plan for wildlife in
consultation with the office of the concerned Chief Wild Life Warden within six months.
The plan shall consist of in-built monitoring and evaluation mechanism. Necessary fund
for implementation of the same shall be separately allocated and shall not be diverted for
any other activity.

Primary survey data of flora and fauna shall be submitted to the Ministry within six
months.

No two pits shall be simultaneously worked i.e before the first is exhausted and
reclamation work completed, no more mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation works in the exhausted pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore bearing area is worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral bearing
deposits.

Detailed hydro-geological study of the area shall be carried out before start of expansion to
review impact on ground water regime and mitigations measures to contain any adverse impact on
ground water put in place. Report of the same shall be submitted to the Regional office of the
Ministry and other concerned departments.

Blast vibrations study shall be conducted and submitted to the Ministry within six months.
The study shall also provide measures for prevention of blasting associated impact on nearby
houses and agricultural fields.

Continuous air ambient quality monitoring system shall be installed within six months at
appropriate sites in consultation with the State Pollution Control Board/Regional office of Central
Pollution Control Board. Ambient air quality data shall be regularly submitted to the Regional
Office of the Ministry and other concerned departments.

The ambient air quality monitoring shall include PM1o. Regular analysis of silica content
for PM1¢ shall be carried out. Assessment of silica in silt shall be regularly carried out and
records maintained.

Need based assessment for the near by villages shall be conducted to study economic
measures which can help in upliftment of poor section of society. Income generating projects/tools
such as development of fodder farm, fruit bearing orchards, vocational training etc. can form a
part of such programme. Company shall provide separate budget for community development
activities and income generating programmes. This will be in addition to vocational training for
individuals imparted to take up self employment and jobs.
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Action plan for economic upliftment of tribals, scheduled caste and economically weak
section of society shall be formulated and implemented within six months. Status of
implementation shall be reported to the Regional Office of the Ministry and the State Govt.

Land-use pattern of the nearby villages shall be studied and action plan for abatement and
compensation for damage to agricultural produce and land/ common property land (if any) in the
nearby villages, due to mining activity shall be submitted to the Regional office of the Ministry
within six months. Annual status of implementation of the plan and expenditure thereon shall be
reported to the Regional Office of the Ministry from time to time.

Rain water harvesting shall be undertaken to recharge the ground water source. Status of
implementation shall be submitted to the Regional Office of the Ministry within six months and
thereafter every year from the next consequent year.

Measures for prevention and control of soil erosion and management of silt shall be
undertaken. Protection of dumps against erosion shall be carried out with geo textile matting or
other suitable material, and thick plantations of native trees and shrubs shall be carried out at the
dump slopes. Dumps shall be protected by retaining walls.

Cultivable waste land within 5 km radius of the lease shall be identified and developed into
productive land and made available to villages. Status of implementation shall be submitted to the
Regional office of the Ministry within six months.

Trenches / garland drains shall be constructed at foot of dumps and coco filters (or other
suitable filters) shall be installed at regular intervals to arrest silt from being carried to water
bodies. Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs (if any) flowing through the ML area and silts arrested. De- silting at
regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall also be constructed for both mine pit
and for waste dump. Sump capacity shall be designed keeping 50% safety margin over and above
peak sudden rainfall (based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity shall also provide adequate retention period to allow proper settling of
silt material. Sedimentation pits shall be constructed at the corners of the garland drains and de-
silted at regular intervals.

Ground water in the core zone shall be regularly monitored for contamination and depletion
due to mining activity and records maintained. The monitoring data shall be submitted to the
regional office of the Ministry regularly. Further, monitoring points shall be located between the
mine and drainage in the direction of flow of ground water shall be set up and records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly
monitored at locations of nearest human habitation (including schools and other public amenities
located nearest to sources of dust generation as applicable) and records submitted to the Regional
Office of the Ministry.

Transportation of ore shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of ore / dust takes place. Transportation shall be done only during
day time.

Occupational health and safety measures for the workers including identification of work
related health hazards, training on malaria eradication, HIV, and health effects on exposure to
mineral dust etc. shall be carried out. The company shall engage a full time qualified doctor who
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is trained in occupational health. Periodic monitoring for exposure to respirable mineral dust on
the workers shall be conducted and records maintained including health records of the workers.
Awareness programme for workers on impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be carried out periodically. Review of impact
of various health measures undertaken (at interval of five years of less) shall be conducted
followed by follow up action wherever required.

Maintenance of village roads through which transportation of ores are undertaken shall be
carried out by the company regularly at its own expenses. The roads shall be black topped.

Top soil/ solid waste shall be stacked properly and separately with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for reclamation and
rehabilitation of mined out area.

Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be kept active
for long period. The maximum height of the dump shall not exceed 30 m, each stage shall
preferably be of 10 m and overall slope of the dump shall not exceed 28°. The OB dump shall be
backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent
erosion and surface run off.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self-sustaining. Compliance status shall be submitted to the Ministry of Environment & Forests on
six monthly basis.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
Indian Bureau of Mines.

Drilling (if any) shall be conducted by using dust extractors/wet drilling. Controlled blasting
shall be undertaken.

Plantation shall be raised adequately in the ML area, haul roads, OB dump sites etc. Green belt
development shall be carried out considering CPCB guidelines including selection of plant species
and in consultation with the local DFO / Agriculture Department. Herbs and shrubs shall also form
a part of afforestation programme besides tree plantation. The density of the trees shall be around
2500 plants per ha. The company shall involve local people with the help of self help group for
plantation programme. Details of year wise afforestation programme including rehabilitation of
mined out area shall be submitted to the Regional Office of the Ministry every year.

Regular monitoring of ground water level and quality shall be carried out by establishing a
network of existing wells and constructing new piezometers during the mining operation. The
monitoring shall be carried out four times in a year — pre-monsoon (April-May), monsoon
(August), post-monsoon (November) and winter (January) and the data thus collected shall be
regularly sent to MoEF, Central Ground Water Authority and Regional Director, Central Ground
Water Board.

) The waste water from the mine shall be treated to conform to the prescribe standards before
discharging in to the natural stream. The discharged water from the Tailing Dam (if any) shall be
regularly monitored and report submitted to the Ministry of Environment & Forests, Central
Pollution Control Board and the State Pollution Control Board.

i) Prior permission from the competent authority shall be obtained for extraction of ground water,
if any.
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Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of ores and others shall have valid permissions as prescribed under Central Motor
Vehicle Rules, 1989 and its amendments. Transportation of ore shall be done only during day
time. The vehicles transporting ores shall be covered with a tarpaulin or other suitable enclosures
so that no dust particles / fine matters escape during the course of transportation. No overloading
of ores for transportation shall be committed. The trucks transporting ore shall not pass through
wild life sanctuary.

Action plan with respect to suggestions/improvements and recommendations made during
public consultation/hearing shall be submitted to the Ministry and the State Govt within six
months.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Ministry
of Environment & Forests, 5 years in advance of final mine closure for approval.

General conditions

No change in mining technology and scope of working shall be made without prior approval
of the Ministry of Environment & Forests.

No change in the calendar plan including excavation, quantum of mineral (iron ore) and
waste shall be made.

Four ambient air quality-monitoring stations shall be established in the core zone as well as
in the buffer zone for RPM, SPM, SO,, NOx monitoring. Location of the stations should be
decided based on the meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be undertaken in consultation
with the State Pollution Control Board.

Data on ambient air quality (RPM, SPM, S0,, NOy) should be regularly submitted to the
Ministry including its Regional office located at Bhopal and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer points shall be provided and
properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs.

Industrial waste water (workshop and waste water from the mine) should be properly
collected, treated so as to conform to the standards prescribed under GSR 422 (E) dated 19" May,

1993 and 31* December, 1993 or as amended from time to time. Oil and grease trap shall be
installed before discharge of workshop effluents.

Personnel working in dusty areas shall be provided with protective respiratory devices and
they shall also be imparted adequate training and information on safety and health aspects.

Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, mobile STP, safe drinking
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water, medical health care, créche etc. The housing may be in the form of temporary structures to
be removed after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall be set-
up under the control of a Senior Executive, who will report directly to the Head of the
Organization.

The project authorities shall inform to the Regional Office of the Ministry located at Bhopal
regarding date of financial closures and final approval of the project by the concerned authorities
and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year wise expenditure shall be reported to the
Ministry and its Regional Office located at Bhopal.

The project authorities shall inform to the Regional Office located at Bhopal regarding date of
financial closures and final approval of the project by the concerned authorities and the date of
start of land development work.

The Regional Office of the Ministry located at Bangalore shall monitor compliance of the
stipulated conditions. The project authorities shall extend full cooperation to the officer(s) of the
Regional Office by furnishing the requisite data / information / monitoring reports.

A copy of clearance letter will be marked to concerned Panchayat / local NGO, if any, from
whom suggestion / representation has been received while processing the proposal.

State Pollution Control Board shall display a copy of the clearance letter at the Regional
office, District Industry Centre and Collector’s office / Tehsildar's Office for 30 days.

The project authorities shall advertise at least in two local newspapers widely circulated, one of
which shall be in the vernacular language of the locality concerned, within 7 days of the issue of
the clearance letter informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control Board and also at web site
of the Ministry of Environment and Forests at http:/envfor.nic.in and a copy of the same shall be
forwarded to the Regional Office of the Ministry located in Bhopal.

5. The Ministry or any other competent authority may alter/modify the above conditions or
stipulate any further condition in the interest of environment protection.

6. Concealing factual data or submission of false/fabricated data and failure to comply with
any of the conditions mentioned above may result in withdrawal of this clearance and attract
action under the provisions of Environment (Protection) Act, 1986.

7. Any appeal against this environmental clearance shall lie with the National Environment
Appellate Authority, if preferred, within a period of 30 days as prescribed under Section 11 of the
National Environment Appellate Authority Act, 1997.

8.  The above conditions will be enforced inter-alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along
with their amendments and rules.
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Yours faithfully,

(W. Bharat Singh)
Deputy Director

Copy to:

Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
Secretary, Department of Environment, Government of Maharashtra, Mumbai.
Secretary, Department of Mines and Geology, Government of Maharashtra, Mumbai.
Secretary, Department of Forests, Government of Maharashtra, Mumbai.
Chief Conservator of Forests, Regional Office, Ministry of Environment and Forest,
Arera Colony, Bhopal -462016.
Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office Complex, East
Arjun Nagar, New Delhi-110 032.
7. Chairman, Maharashtra State Pollution Control Board, 3rdgaqh Floors, Sion Matunga
Scheme Road No.6, Opp. Cine Planet, Sion Circle (E), Mumbai - 400 022.
Member Secretary, Central Ground Water Authority, A2, W- 3 Curzon Road Barracks, K.G.
Marg, New Delhi-110001.
Controller General, Indian Bureau of Mines, Indira Bhavan, Civil Lines, Nagpur- 440 001.
District Collector, Ratnagiri Distt., Government of Maharashtra.
11. EI Division, Ministry of Environment & Forests, Paryavaran Bhawan, New Delhi.
12.  Monitoring File.
13. Guard File.
14. Record File.

(W. Bharat Singh)
Deputy Director
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Speed Post

F. No. J-11015/417/2013-IA-II(M)
Government of India
Ministry of Environment, Forest & Climate Change
Impact Assessment Division
3" Floor, Vayu Wing,
Indira Paryavaran Bhawan,
Jorbagh Road, Aliganj,
New Delhi-110 003
E-mail: sridhar-mef@nic.in
Tele: 011-24695304
Dated: 24th February, 2016
To,
M/s Ashapura Minechem Limited
278, D.N. Road, Jeevan Udyog Building,
3" Floor, Fort, Mumbai-400001

E-mail rb ashapura.com
Tele/Fax No. 022-2207_ 9395

Sub.: Rowale Bauxite Mine of M/s Ashapura Minechem Limited located at
village Rowale, Taluka Dapoli, District Rantnagiri, Maharashtra
(218.285ha) for expansion of Bauxite Mining from 2.5 LTPA to 8.0
LTPA-Environmental Clearance regarding.

Reference: Online Application IA/MH/MIN/20610/2013

59, 69, 70 & 74 of Rowale Village. The latitude and longitude of the site are 730

2. The proposal was considered in the EAC meeting held during 16- 17Mt
December 2013 and further considered in EAC meeting held during May 28"-30th
2014. TOR was issued vide MoEF Lr. No J-11015/417/2013~IA.H (M) dated 15th

project is approved for 2015-16 to 2019-20 by IBM vide Lr. No MSH/MECH-84
(MAH)/GOA/2014—15 dated 20.07.2015.

4. The open cast mechanized mining method wil| be adopted to Operate the
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lease area. Average depth of the pit is 6 mts and average height of the bench will
be maintained up to 6 m depend upon the depth of bauxite deposit. Since, the
maximum annual production is 8,00,000 tpa, the fully mechanized mining method
will be followed during the plan. Mining Plan for production and development
Bench will have slope angle of 650. Access road will be taken to the pit area. Pits
will be roughly rectangular in shape and will have box like appearances after the
excavation; 2-3 faces may be worked simultaneously for handling during present
scheme period; however it is envisaged in future based on outcome of proposed
exploration. Drilling / blasting combination will be adopted to loosen the ore. The
operations involved are drilling by using 115 mm dia drilling machine, for drilling
holes of 5 to 6 mts depth. Blasting will be done using slurry explosives in
conjunction with delay detonators. Loosened ore will be excavated and loaded into
the tipper by hydraulic excavator. Tipper will transport the ore to the processing
plant. Ore will be crushed here. Processed ore will be loaded into trucks for
destination. The Life of the mine is 12 years.

5. It is reported by the PP that total Geological & inferred reserves are 11.618
million tonnes and mineable Reserves: 8.897 million tonnes. Conceptual mine
development will be carried out in 155.21 ha, area for green belt will be 6.89 ha,
roads will occupy 1.49 ha & statutory buildings will occupy 0.01 ha, Area for future
development will be 54.88 ha. About 80 KLD of water will be required which will be
sourced through Ground water.

6. It was reported by the PP that the surface topographical elevation is 320m
MSL to 50m MSL. The water table in the locality is at a depth of 15- 20 m below
the surface level within lease area. The mine workings are expected to reach to a
depth of 6 m. Hence, mining activities will not intersect ground water table.

7 It was reported by the PP that there is no wildlife sanctuary/tiger
reserve/national park, etc. within the 10 km radius area around the mine lease. As
per the survey carried out, no Schedule - I species is reported in the study area.
The Baseline studies were carried out during post monsoon 2014 by M/s
Bhagavathi Ana Labs Pvt. Ltd. All the parameters for air, water, and noise quality
were reported to be within prescribed standards. The Public Hearing for the Rowale
Bauxite Mine was conducted on 07.05.2015 at Mines office of Ashapura Minechem
Ltd at Umbershet Village. The PH was chaired by Shri. B. Radhakrishnan, District
Collector. The issues raised during public hearing were also considered and
discussed during the meeting, which inter-alia, included that proponent should
take road development and maintenance into consideration and villagers should be
taken into confidence and employment should be given to locals instead of
outsiders. As per the villager’s requirements, it was informed by the PP that they
would take care of local issues. These have been incorporated in the Project Plan
with budgetary provisions.

8. The cost of the project is Rs 4.65 Crores. Capital budget for environmental
protection measures is Rs57.50 lakhs and recurring cost is Rs 47.70 lakhs. Out of
the above cost CSR cost: (Rs Lakhs: Capital Rs: 17.50 + Recurring Rs12.20). It
was reported by the PP that there is no court case/litigation pending against the
project.

9. The Ministry of Environment, Forests & Climate Change has examined the
proposal in accordance with the Environmental Impact Assessment Notification,
2006 and further amendments thereto and hereby accords the environmental

Page 2 of 8
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clearance under the provisions thereof to the above mentioned proposal of
Rowale Bauxite Mine of M/s Ashapura Minechem Limited located at village
Rowale Taluka Dapoli, Dist. Rantnagiri, Maharashtra (218.285ha) for
€xpansion of Bauxite Mining from 2.5LTPA to 8.0 LTPA, subject to
compliance of the followings terms and conditions and environmental safeguards
mentioned below:-

A. Specific conditions

(i) Environmental clearance is granted subject to final outcome of Hon’ble
Supreme Court of India, Hon'ble High Court of Maharashtra and any other
Court of Law, if any, as may be applicable to this project.

(i) Environmental clearance is subject to obtaining clearance, if any, under the
Wildlife (Protection) Act, 1972 from the Competent Authority, as may be
applicable to this project.

(ili)  No mining activities will be allowed in forest area, if any, for which the
Forest Clearance is not available.

(iv)  The Project Proponent shall obtain Consent to Operate from the State
Pollution Control Board, Maharashtra and effectively implement all the
conditions stipulated therein,

(v) A study from an Institution of Repute may be conducted on the impact of
Bauxite dust on Crop Productivity in agricultural land located around mines
and mitigation measures to be implemented by PP to reduce the impact.

(vi)  Recommendation by the Institute, for Crops most suited in this environment

sustain nutrient loading.
(vii)  Proponent shall carry out Occupational Health surveillance for workers
€ngaged in the Project and records maintained and necessary

environment for mine workers,

(viii)  Use of mechanical devices for €xcavating the ore shall be promoted and
reducing use of explosives.

(ix)  Concurrent reclamation of mined out areas shall be done.

(Xx)  Use of effective sprinkler system to suppress fugitive dust on haul roads and
other transfer points and undertaking comprehensive study in a years’ time
for slope stabilization of mine benches and OB dumps shall be undertaken.

(xi) Implementation of Action Plan on the issues raised during the Public
Hearing. The Proponent shal| complete all the tasks as per the Action Plan
submitted with the budgetary provisions during the Publjc Hearing.

(xii)  The mining operations shall be restricted to above ground water table and it
should not intersect groundwater table. Prior approval of the Ministry of
Environment, Forest & Climate Change and Central Ground Water Authority
shall be obtained for mining below water table.,

(xiii)  The project proponent shall ensure that no natural watercourse shall be
obstructed due to any mining operations.

(xiv)  Top soil should be stacked with proper slope at earmarked site(s) only with
adequate measures and should be used for reclamation and rehabilitation of
mined out areas.

(xv)  The entire waste generated shall be backfilled and there shall be no external
over burden dump left at the end of the mine life. The entire backfilled area
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(xvii)

(xviii)

(xix)

(xx)

(xxi)

(xxii)

(xxiii)

(xxiv)

(xxv)

(xxvi)
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-

management of rehabilitated areas should continue until the vegetation
becomes self-sustaining. Compliance status should be submitted to the
Ministry of Environment, Forest & Climate Change and its Regional Office,
Nagpur on six monthly basis.

Catch drains and siltation ponds of appropriate size should be constructed
for the working pit, temporary OB dumps, if any and mineral dumps to
arrest flow of silt and sediment. The water so collected should be utilized for
watering the mine area, roads, green belt development etc. The drains
should be regularly desilted, particularly after monsoon, and maintained
properly.

Garland drain of appropriate size, gradient and length shall be constructed
for both mine pit and temporary dumps and sump capacity should be
designed keeping 50% safety margin over and above peak sudden rainfall
(based on 50 years data) and maximum discharge in the area adjoining the
mine site. Sump capacity should also provide adequate retention period to
allow proper settling of silt material. Sedimentation pits should be
constructed at the corners of the garland drains and desilted at regular
intervals.

Dimension of the retaining wall at the toe of temporary dumps and OB
benches within the mine to check run-off and siltation should be based on
the rain fall data.

Plantation shall be raised in the specified area including a 7.5m wide green
belt in the safety zone around the mining lease by planting the native
species around ML area, backfilled and reclaimed area, around water body,
roads etc. in consultation with the local DFO/Agriculture Department. The
density of the trees should be around 2500 plants per ha.

Regular water sprinkling should be carried out in critical areas prone to air
pollution and having high levels of SPM and RSPM such as haul road, loading
and unloading point and transfer points. It should be ensured that the
Ambient Air Quality parameters conform to the norms prescribed by the
Central Pollution Control Board in this regard.

The project authority should implement suitable conservation measures to
augment ground water resources in the area in consultation with the
Regional Director, Central Ground Water Board.

Regular monitoring of ground water level and quality should be carried out
in and around the mine lease by establishing a network of existing wells and
constructing new piezometers during the mining operation. The monitoring
should be carried out four times in a year i.e. January, April-May, August,
November and the data thus collected may be sent regularly to Ministry of
Environment, Forest & Climate Change, its Regional Office, Nagpur; Central
Ground Water Authority and Central Ground Water Board.

Vehicular emissions should be kept under control and regularly monitored.
Measures shall be taken for maintenance of vehicles used in mining
operations and in transportation of mineral. The vehicles should be covered
with a tarpaulin and shall not be overloaded.

Blasting operation should be carried out only during the daytime. Controlled
blasting should be practiced. The mitigative measures for control of ground
vibrations and to arrest fly rocks and boulders should be implemented.

Drills shall either be operated with dust extractors or equipped with water
injection system.

A Final Mine Closure Plan along with details of Corpus Fund should be
submitted to the Ministry of Environment, Forest & Climate Change 5 years
in advance of final mine closure for approval.
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B. General Conditions

(i)

(ii)
(iii)

(iv)

(v)

(vi)

(vii)

(viii)

(ix)

(x)

(xi)

No change in mining technology and scope of working should be made
without prior approval of the Ministry of Environment, Forest & Climate
Change.

No change in the calendar plan including excavation, quantum of mineral
and waste should be made.

The Project Proponent shall obtain necessary prior permission of the
competent authorities for drawl of requisite quantity of surface water and
ground water for the project.

Regular monitoring of ground water table to be carried out at the upstream
and depth of water available in the dug well is to be measured. Monitoring
to be done by establishing a network of existing wells and constructing new
piezometers.

Monitoring of Ambient Air Quality to be carried out based on the 2009
Notification, as amended from time to time by the Central Pollution Control
Board. Water sprinkling should be increased at places loading and unloading
points & transfer point to reduce fugitive emissions.

The upliftment of scheduled caste/scheduled tribe population, specific
programmes have been taken in to consideration specially with respect to
education, health care, livelihood generation, infrastructure development &
promotion of sports & culture for SC/ST population and that these will be
intensified in future.

Plantation shall be raised in a 7.5m wide green belt in the safety zone
around the mining lease, backfilled and reclaimed area, around water body,
along the roads etc. by planting the native species in consultation with the
local DFO/Agriculture Department. The density of the trees should be around
2500 plants per ha. Greenbelt shall be developed all along the mine lease
area in a phased manner and shall be completed within first five years.
Dimension of the retaining wall at the toe of over burden dumps and OB
benches within the mine to check run-off and siltation shall be based on the
rain fall data.

Effective safeguard measures such as regular water sprinkling shall be
carried out in critical areas prone to air pollution and having high levels of
PMio and PM, s such as haul road, loading and unloading point and transfer
points. It shall be ensured that the Ambient Air Quality parameters conform
to the norms prescribed by the Central Pollution Control Board in this
regard.

Regular monitoring of the flow rate of the springs and perennial nallahs
flowing in and around the mine lease shall be carried out and records
maintained. Regular monitoring of water quality upstream and downstream
of water bodies shall be carried out and record of monitoring data should
be maintained and submitted to the Ministry of Environment, Forest &
Climate Change, its Regional Office, Nagpur, Central Groundwater Authority,
Regional Director, Central Ground Water Board, State Pollution Control
Board and Central Pollution Control Board.

Regular monitoring of ground water level and quality shall be carried out in
and around the mine lease by establishing a network of existing wells and
constructing new piezometers during the mining operation. The monitoring
shall be carried out four times in a year — pre- monsoon (April-May),
monsoon (August), post-monsoon (November) and winter (January) and the
data thus collected may be sent regularly to Ministry of Environment, Forest
& Climate Change and its Regional Office, Nagpur, Central Ground Water
Authority and Regional Director, Central Ground Water Board.
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The critical parameters such as PMy, (size less than 10 micro meter), PM; s
(size less than 2.5 micro meter), NOy in the ambient air within the impact
zone, peak particle velocity at 300m distance or within the nearest
habitation, whichever is closer shall be monitored periodically. Further,
quality of discharged water shall also be monitored [(TDS, DO, PH and Total
Suspended Solids (TSS)]. The monitored data shall be uploaded on the
website of the company as well as displayed on a display board at the
project site at a suitable location near the main gate of the Company in
public domain. The circular No. J-20012/1/2006-IA.1I (M) dated 27.05.2009
issued by Ministry of Environment, Forest & Climate Change, which is
available on the website of the Ministry www.envfor.nic.in shall also be
referred in this regard for its compliance.

Four ambient air quality-monitoring stations should be established in the
core zone as well as in the buffer zone for PM;y,; PM;s, SO, & NO,
monitoring. Location of the stations should be decided based on the
meteorological data, topographical features and environmentally and
ecologically sensitive targets and frequency of monitoring should be
undertaken in consultation with the State Pollution Control Board. Data on
ambient air quality should be regularly submitted to the Ministry including
its Regional office located at Nagpur and the State Pollution Control Board /
Central Pollution Control Board once in six months.

Fugitive dust emissions from all the sources should be controlled regularly.
Water spraying arrangement on haul roads, loading and unloading and at
transfer points should be provided and properly maintained.

Measures should be taken for control of noise levels below 85 dBA in the
work environment. Workers engaged in operations of HEMM, etc. should be
provided with ear plugs / muffs.

Industrial waste water (workshop and waste water from the mine) should be
properly collected, treated so as to conform to the standards prescribed
under GSR 422 (E) dated 19" May, 1993 and 31% December, 1993 or as
amended from time to time. Oil and grease trap should be installed before
discharge of workshop effluents.

Personnel working in dusty areas should wear protective respiratory devices
and they should also be provided with adequate training and information on
safety and health aspects.

(xviii) Occupational health surveillance program of the workers should be

(xix)

(xx)

(xxi)

(xxii)

undertaken periodically to observe any contractions due to exposure to dust
and take corrective measures, if needed.

A separate environmental management cell with suitable qualified personnel
should be set-up under the control of a Senior Executive, who will report
directly to the Head of the Organization.

The funds earmarked for environmental protection measures should be kept
in separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry and its Regional Office
located at Nagpur.

The project authorities should inform to the Regional Office located at
Nagpur regarding date of financial closures and final approval of the project
by the concerned authorities and the date of start of land development
work.

The Regional Office of this Ministry located at Nagpur shall monitor
compliance of the stipulated conditions. The project authorities should
extend full cooperation to the officer (s) of the Regional Office by furnishing
the requisite data / information / monitoring reports.
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(xxiii) The Project Proponent shall submit six monthly reports on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment, Forest & Climate Change, its Regional Office, Nagpur, Central
Pollution Control Board and State Pollution Control Board.

(xxiv) The project pProponent shall submit six monthly report on the status of the
implementation of the stipulated environmental safeguards to the Ministry of
Environment, Forest and Climate Change, its Regional Office, Nagpur,
Central Pollution Control Board and State Pollution Control Board.

(xxv) A copy of clearance letter will be marked to concerned Panchayat / local
NGO, if any, from whom suggestion / representation has been received
while processing the proposal.

(xxvi) State Pollution Control Board should display a copy of the clearance letter at
the Regional office, District Industry Centre and Collector’s  office/
Tehsildar’s Office for 30 days.

(xxvii)The project authorities should advertise at least in two local newspapers
widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of the clearance letter
informing that the project has been accorded environmental clearance and a
copy of the clearance letter is available with the State Pollution Control
Board and also at web site of the Ministry of Environment, Forest & Climate
Change at http://envfor.nic.in and a copy of the same should be
forwarded to the Regional Office of this Ministry located Nagpur.,

10.  The Ministry or any other Competent Authority may alter/modify the above
conditions or stipulate any further condition in the interest of environment
protection.

11.  Concealing factual data or submission of false/fabricated data and
failure to comply with any of the conditions mentioned above may
result in withdrawal of this clearance and attract action under the
provisions of the Environment (Protection) Act, 1986.

12.  The above conditions will be enforced inter-alia, under the provisions of the
Water (Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control
of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public
Liability Insurance Act, 1991 along with their amendments and rules made there
under and also any other orders passed by the Hon’ble Supreme Court of India/
High Court of Maharashtra and any other Court of Law relating to the subject
matter.

13.  Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under Section
16 of the National Green Tribunal Act, 2010.

(Dr. U. Sridharan)
Scientist ‘F’
Copy to:
(i) The Secretary, Ministry of Mines, Government of India, Shastri
Bhawan, New Delhi-110 001.
(i)  The Secretary, Department of Mines & Geology, Govt. of Maharashtra,
Mantralaya, Mumbai.
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(i)  The Secretary, Department of Environment, Govt. of Maharashtra,
Mantralaya, Mumbai.

(iv) The Secretary, Department of Forests, Govt. of Maharashtra,
Mantralaya, Mumbai

(v)  The Additional Principal Chief Conservator of Forests, Regional Office
(WCZ), Ministry of Environment, Forest and Climate Change, Nagpur

(vi) The Chairman, Central Pollution Control Board, Parivesh Bhavan,
CBD-cum-Office complex, East Arjun Nagar, New Delhi-1100032.

(vii) The Member Secretary, Central Ground Water Authority, A-2, W3,
Curzon Road Barracks, K.G. Marg, New Delhi-110001.

(viii) The Chairman, Maharashtra Pollution Control Board, Kalpatru Point,
Sion Circle, Sion (East), Mumbai-400 022, Maharashtra.

(ix) The Controller General, Indian Bureau of Mines, Indira Bhavan, Civil
Lines, Nagpur-440 001.

(x)  The District Collector, Rantnagiri, District, of Maharashtra.

(xi)  Guard File.
Y A\/\'\W\’O\/’J‘f

(Dr. U. Sridharan)
Scientist ‘F’

Page 8 of 8



Annexure - IV

195

MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437 Kalpataru Point, 2nd and
Fax: A 4th floor, Opp. Cine Planet
24044532/4024068/4023516 el Cinema, Near Sion Circle,
Website: http://mpch.gov.in =TT /4 Sion (E), Mumbai-400022
Email: jdair@mpcb.gov.in
RED/S.S. (R35) pate: /12| 202

No:- Formatl.0/APAE Section/UAN No.MPCB-
CONSENT-0000110617/CR f Ce-29%

To, Q‘g
Ashapura Minchem Limited w
Gut No.15-21, 27-31, 34-35, 56-59, 69, 70,74, e
Village- Rowale, Tal - Dapoli, Dist - Ratnagiri

Your Service s Our Duty

Sub: Renewal of Consent under RED Category

Ref: 1, Farlier Consent granted by the Board vide Consent No. BO/JD(APC)/UAN
No.66905/0/CC-1178, dated 26/11/2019 valid upto 30/04/2021

2. Your application for grant of renewal of consent vide UAN No. 110617

Your application No.MPCB-CONSENT-0000110617 Dated 12.03.2021

For: Grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is cansidered and the consent is hereby granted
subject to the following terms and cundmons and as detailed in the schedule I, 1L, 1l & IV
annexed to this order:

1. The consent to renewal is granted for a period up to 30/04/2024 | —

2. The capital investment of the project is Rs.5.57 Crs. {As per C.A Certificate
submitted by industry ) &e |]'}f1ﬂ\.{
3. Consent is valid for the manufacture of: ! !

Maximum
Quantity
Products
1 [Bauxite Ore [ 800000 | MT/A

(Mining lease area of 218.285 hectares)
4, Cundutmns under Water (P&CP), 1974 Act for discharge of efﬂuent.

Permitted (m

_Sr No Descnptron - cMD) Standards to Drsposa! Pat}.r

1, |Trade efﬂuent 0 As per Schedule-I| Not Applicable
2. |Domestic effluent 2.4 As per Schedule-1On land for gyt
e
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10.

11,
12

13.

14.

15,

16.

17.

18.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr . Stack Description ofstack Numberof | Standardsto be
=NoSEENoT e sotica s Stack achieved

As per Schedule -l

Waste Bauxite Ore Sale to au&mnzed
Mineral L party

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

Category No./Type ~  Quantity UoM Treatment Disposal

Industry shall not generate any Hazardous Waste,

The Board reserves the right te review, amend, suspend, revoke etc, this consent and
the same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities

The applicant shall comply with the conditions of the Environmental Clearance granted
by MoEF, New Delhi vide letter F. No J-11015/417/2013-1A-1(M) dtd. 24/02/2016

PP shall carry out plantation as per EC condition before ensuing monsoon.

PP shall provide treatment plant for mine water discharge and submit sedimentation
tank design details.

PP shall comply with the conditions stfpuiated i NOC issued by Central Ground Water
Authority vide dtd. 08/12/2019 valid upto 07{12{2021 and shall obtain renewal of same
time to time.

industry shall extend all existing BGs towards O&M of pollution control systems and
towards compliance of the Consent conditions.

This consent is granted without prejudice of the order passed or being passed by the
Hon'ble National Green Tribunal (WZ) Pune for the case No. 74 of 2016.

It is obligatory on the part of the Project proponent to restrict the mining operations
above ground water table & it should not intersect ground water table without
obtaining prior approval of MoEF & Climate Change, Gol & Central Ground Water
Authority for mining below water table.

PP shall provide minimum four ambient air quality monitor stations within area within
period of Six months which should monitor the parameters such as SPM, RSPM, 502,
NOx, HC, CO etc. to conform to the National Ambient Air Quality Standards prescribed
under Air (Prevention and Control of Pollution) Act, 1981 and Environment {Protection)
Act, 1886, Bank Guarantee of Rs.2/- lakhs shall be submitted within 15 days towards
the compliance of the same,

PP shall inform to the Board before starting mining operations and Regional Officer
shall ensure the compliances of consent conditions and Pollution Control Systems

Ashapura Minechem Limilted/CR/UAN No. MPCB-CONSENT-0000110617 {02-11-2021 11:14:46 am) /QMS.PO6_FOZI00
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19, The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

For and on behalf of the

Mahamswp&nmi Board.
Sz

o

| =
rV.MMotghare) =[] 2 20
Joint Director (Air Pollution Control) |

Received Consent fee of -

- Sr.No Amount(Rs.)

* Transaction/DR.No. = Date == Transaction

As per Consent granted vide dated 26/11/2019 balance fees was Rs.10,35.000/- with

Board and same is considered upto 30/04/2024.

Copy to:

1. Regional Officer, MPCB, Kolhapur and Sub-Regional Officer, MPCB, Chiplun
- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

—<=
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:
1. Al Generation - As per your application the treated effluent generation is Nil.
B] Treatment - NA
C] Disposal - NA

2. Al Asperyour application, you have provided Septic Tank followed by Soak pit for
the treatment of 2.4 CMD of sewage.

Bl The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

.. Parameters = = _Standards [(mg/l} i
1 BOD (3 days 27°C ) Not to exceed 100 mag/l
2 Suspended Solids Not to exceed 100 magfl.

C] The treated domestic effluent shall be soaked in a soak pit, which shall be got
cleaned periodically. Overflow, it any, shall be used on land for gardening /
plantation only.

3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment-and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of gqji_;irion control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

SrNo. Purpose for wﬁ;&r-.-c&nsumed --I.‘H:’ater CONSUmpHon Guantie

intrial Cooling, spraying in mine pits £

-~ or boiler feed 6100

2. |Domestic purpose 8.00

3 Processing whereby water gets polluted 0.00

: & pollutants are easily biodegradable >

Processing whereby water gets polluted

4. & pollutants are not easily 0.00
biodegradable and are toxic

52 Gardening 12

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from ti to time/
Environmental Clearance/ CREP guidelines.

Ashapura Minechem Limited/CR/UIAN No. MPCB-CONSENT-0000110617 (02-11-2021 11:14:46 am) /QM5.PO6_F02/00 Page & af o




199
SCHEDULE-If
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control {APC) system and
erected following stack (s) to observe the following fuel pattern; 3

" APC System Stack - Type - Sulphur

Stack

No, >ource provided/pro  Height({in | of  Content{in. Pollutant Standard

- posed - mir) | Fuel

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
cantrol equipment.

4. The Board reserves its rights to vary all or any of the condition in the cansent. if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

5. Control Equipments
a. Scientific spraying of water on all working area, dump area, stock piles with the help
of appropriate dust suppression system.
b. Minerals shall be properly covered durinig transportation,

€. The applicant shall carry out tree plantation along road side, around dumps or
compulsory afforestation as per proposal approved by Forest Department. The tree
plantation programme shall be taken up well-in advance of the actual mining activity,
so that green belt of sufficient width & heightis developed between mining area/road
and surrounding environment.

d. Black topped metal roads provided shall be well maintained to prevent dust
formation,

Overloading of dumpers shall be avoided to prevent spillages.

f.  Correct type & guantity of explosive shall be used to avoid excess dust formation &
vibration in the surrounding area.

9. The slope of the over burden shall have slope not more than 28° to the harizontal. The
overburden shall be properly covered by vegetation for stabilization.”

h. Bauxite Ore / Minerals transportation shall be done by installing conveyors wherever
possible & mechanically covered closed trucks shall be used for transportation.

i.  Dust containment-cum-suppression system for the equipment,
6. Standards for Ambient Air Pollutants:

The Suspended Particulate Matter (SPM), Respirable Particulate Matter (RPM), Sulphur
dioxide (SO,) and Oxides of Nitrogen (NQ,) concentration in downwind direction considering
predominant wind direction, at a distance of 500 metres from the following dust generating
sources shall not exceed the standards specified in the Lable given below:

Dust Generating Sources:

Loading or unloading, Haul Road, coal transportation road, Coal handling plant
Railway Sliding, Blasting, Drilling, Overburden dumps, or any other dust generatin
sources like coke ovens (hard as wel oft), briguette industry, nearby road etc/

— oslldey :
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Pollutant Time weighted average Concentraﬁ:; Hmlent

Suspended Particulates Matter Annual Average 360 pg/m’
(5PM) 24 hours 500 pg/m’
Respirable Particulate Matter Annual Average 180 pg/m’
(size less than 10 um) (RPM) 24 hours - 250 pg/m’
Annual Average 80 pg/m’

Sulphur Dioxide (50,) - L
24 hours 120 pg/m’
’ L Annual Average 80 ug/m’
Oxides of Nitrogen as NO, >
g 24 hours 120 pg/m?

i.  Incase of any residential or commercial or industrial place falls within 500 metres of
any dust generating sources, the National Ambient Air Quality Standards notified vide
MOEFCC GOl natification dtd 16.11.2009 as ammended shall be made applicable.

ii. The applicant shall provide minimum three ambient air quality monitoring stations
within mining area which should be monitored for SPM, RSPM, 50., NOx, HC, CO etc.
The Annual Arithmetic Mean of minimum 104 measurements in a year taken twice a
week 24 hourly at uniform interval shall canform to the National Ambient Air Quality
Standards prescribed under Air (Prevention and Control of Pollution) Act, 1981 and
Environment (Protection) Act, 1986. The records of results of monitoring done shall be
made available for inspection to the officers of the Board.

7. The applicant shall take adequate measures for control of noise levels fram its own
sources as follows:

: 2 Desired minimum
Sr. No Location Permissible Norms [in dB (A)] | thickness of green
i belt (m)
1 Along Road side 65 (Commercial Area) 20
2 In colonies 55 (Residential Area) 20
3. Near Opencast Mines |75 (Industrial Area) 10
4, Near CHPs 75 30
5 Near Shaft 75 20.
6. Near Mine exhaust fan|75 > 50
8. Other conditions:

i Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to occur in excess standards laid down, such information shall be
forthwith reported to Board, concerned Police station, office of Directorate of Health
services, Dept. of explosives, Inspectorate of Factories & Local Body. In case of failure
of pollution control equipments, the production process connected to it shall be
stopped.
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SCHEDULE-HI
Details of Bank Guarantees:

. Amtof CUBmicclon Compliance  Validity
Period

Purpose of BG e Date

Towards operation
and maintenance of
Renewal Rs.5/- pollution control
E of Consent| lakhs S system and
compliance of
consent conditions

Installation and
: commissioning of
2 o?ggﬁ::rllt JRaSkﬁfs 15 days four ambient air & months 31/08/2024
quality manitor
stations within area

30/04/2024 | 31/08/2024

BG Forfeiture History
Amount of

Amount of | Reason of
BG BG
Forfeiture  Forfeiture

Submission  Purpose
Period of BG

Consent

ST10-  (C2E/C20/C2R)

im posed

NA
BG Return details
Srno. Consent (C2E/C20/C2R) BG imposed Purpase of BG
SCHEDULE-IV
General Conditions:
1. The applicant shall provide facility for collection of environmental samples and
samples of trade and sewage effluents, air emissions and hazardous waste to the

Board staff at the terminal or designated points and shall pay to the Board for the
services rendered in this behalf.

2. Ifthe MIDC pipeline is broken/ overflowing chamber, in such cases industry shall not
discharge their treated effluent into MIDC drain, it shall be sent to CETP by tanker.

3.  Industry should monitor effluent quality, stack emissions and ambient air quality
menthly/quarterly.

4. The applicant shall provide ports in the chimney/(s) and facilities such as ladder,
platform etc. for monitoring the air emissions and the same shall be open for
inspection tofand for use of the Board's Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, 5-2, etc, and these
shall be painted/ displayed to facilitate identification.

3. Whenever due to any accident or other unforeseen act or even, such emissions occur
or is apprehended to oceur in excess of standards laid down, such information shall be
forthwith Reported to Board, concerned Police Station, office of Directorate of Heal
Services, Department of Explosives, Inspectorate of Factories and Local Body. |
of failure of pollution control equipment, the production process connected to j

be stopped. \.____,Q Q’ZA-A;:
"_'__t.’fTéj 1Y ‘Lfﬂ/{

Armicunt of BG Returned
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10.

11.

12.

13.

14,

15.

16.

Lt

The applicant shall provide an alternate electric power source sufficient to operate all
pollution contro| facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production te abide by terms and conditions of this consent.

The firm shall submit to this office, the 30th day of September every year, the
Environmental Statement Report for the financial year ending 31st March in the prescribed
Form-V as per the provisions of rule 14 of the Environment (Protection) (Second
Amendment) Rules, 1992,

The industry shall recycle/reprocess/reusefrecover Hazardous Waste as per the provision
contain in the H&OW(M&TM) Rules 2016, which can be recycled/processed/ reused/
recovered and only waste which has to be incinerated shall go to incineration and waste
which can be used for land filling and cannot be recycled/ reprocessed etc. should go for
that purpose, in order to reduce load on incineration and landfill site/environment.

The industry should comply with the Hazardous & Other Wastes (M & TM) Rules, 2016 and
submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M & TM)
Rules, 2016 for the preceding year April to March in Form-1V by 30th June of every year.

An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

The applicant shall make an application for renewal of the consent at least 60 days before
the date of the expiry of the consent.

Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act,1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website{www.mpcb.gov.in).

The industry shall constitute an Environmental cell with qualified staff/personnelfagency to
see the day to day compliance of consent condition towards Environment Protection.

Separale drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be a mitted in the plpesisewers downstream of the
terminal manholes. No effluent shall ﬁnd sy ay other than in designed and provided
collection system. 1

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclesure for control of noise. The acoustic enclosuref
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurafroom and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set sha

followed in consultation with the DG manufacturer which would he
levels of DG set from deteriorating with use, -
X

be set and
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18,
19,

20.
21.

22.

23.

24

25.

26.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set,

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and it
amendments regarding noise limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of neise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time, Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and & a.m.

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic autherities for disposal of solid waste,

The applicant shall not change or alter the quantity, quality. the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipment provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises

The industry shall submit official e-mail address and any change will be duly informed to the
MPCE. B 00 =

The industry shall achieve the Natio’rrqif’___ nbient Air Quality standards prescribed vide
Government of India, Notification dtd. 16.11.2009 as amended.

For and on behalf of the
Maharashtraymﬁﬁ;o? Control Board.
\_/>il‘

{Dr.V.M.Motghare)
Joint Director (Air Pollution Control)

&)

i
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Annexure -V
BY REGISTERED PARCEL

A&y}’l NIRRT F&HH/Government of India g/
BB ; . oy
| E_] @ #AT0 Y /Ministry of Mines o
i s @ 431/ Indian Bureau of Mines
gt @ orgas, a7 &1 $aTea/Office of the RCOM, Goa
I'-'};nnc No.: (0832)-2741757 * Opp. R.T.O. Office.
Fax No. :(0832)-2741738 P.O. FATORDA - 403 602,
E-mail  :ro.goa@ibm.gov.in MARGAO - GOA.
No. RMP/MECH-08(MAH)/GOA/2019-20 Date: 30.07.2020

./ﬁfs. Ashapura Minechem Ltd..
Jeevan Udyog Building,
3" floor. 278,
D.N.Road, Fort.
Mumbai — 400 001,
Maharashtra.

Sub: Approval of Review and Updation of Mining Plan with Progressive Mine Closure Plan
in respect of your Rovale Bauxite Ore Mine over an area of 218.285 Ha. situated in
Rovale Village, Dapoli Taluka, Ratnagiri District of Maharashtra State submitted
under Rule 17(2) of Minerals (Other than Atomic and Hydro Carbons Energy
Minerals) Concession Rules, 2016,

Ref: (i) Your Letter No. Nil dated 13.03.2020 submitting a draft copy of Review and

Updation of Mining Plan in respect of aforesaid mine.

(ii) This office letter of even no. dated 31.03.2020 conveying provisional approval
of the document in the light of Nationwide Lockdown due to COVID-19
outbreak.

(i) This office letter of even no. dated 10.07.2020

{iv) Your Letter No. AML/REPLY-Sub-RMP-Rowale/IBM/GOA/004 dated Nil

received on 16.07.2020 submitting three bound copies of modified document
i.r.0. aforesaid mine.

(v) Your Letter No. AML/DPL/LIA-74 dated 05.02.2020 submitting letter of
extension of validity of Bank Guarantees for an amount of Rs. 26,00.000/- and Rs.
1.40.84,500/- upto 31.03.2025 and additional Bank Guarantee for an amount of
Rs. 23.91.000/- bearing Guarantee No, 03811GFIN000720 dated 31.01.2020 valid
upto 31.03.2025 from Bank of Baroda, Mumbai Main Office Branch, Fort.
Mumbai, Maharashtra.

Sirs.

In exercise of the powers conferred by clause (b) of sub-section (2) of section 5 of the

Mines & Minerals (Development & Regulation) Act, 1957 read with Government of India

Order No.S.0.445(E) dated 28.04.1987 and S,0.1857(E) dated 18.05.2016; 1 hereby approve

the Review & Updation of Mining Plan including Progressive Mine Closure Plan in respect

| /J‘I..-"" 2/-
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Mo, RMP/MECH-D3{MAHYGOA019-20

Page No.2

of your Rovale Bauxite Ore Mine over an area of 218.285 Ha. situated in Rovale Village.

Dapoli Taluka, Ratnagiri District of Maharashtra State submitted

under Rule 17(2) of

Minerals (Other than Atomic and Hydro Carbons Energy Minerals) Concession Rules,
2016.This approval is subject to the following conditions:-

I. That the Review of Mining Plan is approved without prejudice to any other laws
applicable to the mine / area from time to time whether made by the Central Government,
State Government or any other authority.

2. That the Review of Mining Plan is approved without prejudice to any other order or

direction from any court of competent jurisdiction.

3. That this approval of the Review of Mining Plan does not in any way imply the approval

of the Government in terms of any other provisions of the Mines & Minerals
(Development & Regulation) Act, 1957 or the Minerals (Other than Atomic and Hydro
Carbons Energy Minerals) Concession Rules, 2016 or any other laws including Forest

(Conservation) Act, 1980, Environment ( Protection) Act, 1986 and the rules made there
under,

4. A copy of EIA/EMP report, approved by MOEF. New Delhi, should be submitted to this

9.

office within one month of its approval along with a copy of their approval letter.

. The provisions of the Mines Act, 1952 and Rules and Regulations made thereunder
including submission of notices of opening, appointment of manager and other statutory
officials as required by the Mines Act, 1952 shall be complied with.

. The execution of review of mining plan shall be subjected to vacations of prohibitory
orders / notices, if any.

The Environmental Monitoring Cell of the company shall continue monitoring ambient
air quality, dust fall rate, water quality, soil sample analysis and noise level measurements
on various stations established for the purpose both in the core zone and buffer zone. as
per Department of Environment guidelines and keeping in view IBM’s Circular No. 3/92.
season- wise every year or by engaging preferably the services of an Environmental

Laboratory approved by MOEF / CPCB. The data so generated shall be maintained in a

bound paged register kept for the purpose and the same shall be made available to the
inspecting officer on demand.

If anything is found to be concealed as required by the Mines Act in the contents of
mining plan and the proposal for rectification has not been made, the approval shall be
deemed to have been withdrawn with immediate effect.

The validity of the financial assurance shall be renewed before the expiry of the same and

should be submitted to this office. W
W
Af=
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No. RMP/MECHOS(MAH)GOAR019-20
Page No.3

Yearly report as required under rule 26(2) of MCDR2017 setting forth the extent of

protective and rehabilitative works carried out as envisaged in the approved mine closure

plan and if there is any deviations, reasons thereof shall be submitted before 1 July of

every year.

. This department has not undertaken verification of the mining lease boundary on the

ground and does not undertake any responsibility regarding correctness of the boundaries
of the lease arca shown on the ground with reference to lease map & other plans
furnished by the applicant / lessee.

. This approval is given for received proposals as applicable from this date for the mining

activilies 1o be carried out within the mining lease area. The carlier instances of irregular
mining /illegal mining, if any, shall not be regularized with this approval.

_ At any stage, if it is observed that the information furnished in the document are incorrect

or misrepresent facts, the approval of the document shall be revoked with immediate
effect.

The approval of the above said Review of Mining Plan with PMCP is subject to
condition that you shall maintain the boundary pillars as required under Rule 12 of
Minerals (Other than Atomic and Hydro Carbons Energy Mincerals) Concession Rules,
2016.

This approval is subject to submission of DGPS Plan duly authenticated by the State
Government and submission of modifications in the approved Mining Plan if. consequent
{0 the authentication of DGPS Survey Plan, any change in mining lease area is accepted
by the State Governiment.

. This approval is subject to grant/execution of deemed extension of mining lease by the

Government of Maharashtra State as per the provisions of Section 8(A) of the Mines and
Minerals (Development and Regulation) Amendment Act. 2015.

. You shall carry out detailed exploration (G1 Level) over the entire potentially mineralized

area under mining lease as envisaged in Rule 12 of MCDR2017.

. This approval will replace provisional approval of this office order of even number dated

31.03.2020 with prospective effect.

Next Review of Mining Plan shall be submitted on or before 1% October 2024

Enel: One copy of Approved

Review of Mining Plan

Yours.fal }lﬁt'ul ly.
{5@%‘“97

Deputy Controller of Mines & OIC
Indian Bureau of Mines, Goa
4/-

{"10'1{"
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i RMPMECH-D8(MAHYGOAZ019-20
Page No 4

for information to Technical Qualified Person Shri. M.S.Raju. 25/ XXV,

A

(Suresh Prasad)
Deputy Controller of Mines & 0I1C
Indian Bureau of Mines, Goa

Copy forwarded
Club Road. Bellary-583 103, Karnataka.
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MTR Form Number-6 . 1_ e

URILRR LUV TE RN FNTR LTI R R

GRN

MHOO0B97683202425E BARCODE Date 16/04/2024-12:10:58

‘| Department  Inspector General Of Registration Payer Details

Non-Judicial Stamps TAX 1D/ TAN (If Any)

Type of Payment Non-Judicial Stamps

PAN No.(K Applicable) | AAACAOSE7F

Défiatidlame RADNAGIRETRICT REGISTRAR RATNAGIR! Full Name Ashapura Minechem Limited Rovale Bauxite Mine

Year 2024-2025 One Time Flat/Block No. 278 D N Road

Account Head Details Amount In Rs, | Premises/Building

Jeavan Udyog Building 3rd floor

0030051701 Amount of Tax 11373700.00 | Road/Street

Area/Locality Fort Murnbai

Town/CityfDistrict

PIN 4 o 0 0 a 1

Remarks (If Any)

Stamp Duly Rovale Bauxite Mine period 2025 to 2055 as per adjudication

crder ADJ47 dated 040424

. . Amountin | One Crore Thirteen Lakh Sevenly Three Thousand Sev
1=

7 « Ttotal 1,13,73,700.00 | Words en Hundred Rupees Only
-

[ Fayment Details BANK OF BARODA FOR USE IN RECEIVING BANK

Cheque-0D Details Bank CIN | Ref. No. 02003942024041600584| 1351787009

Cheque/DD No. Bank Date | RBI Date 16/04/2024-12:10:58 18/04/2024

’ Name of Bank Bank-Branch BANK OF BARODA
Name of Branch Scroll No. , Date 1.18/04/2024
Department 1D : Mobile No. : 9922929309
NGTE:- This challan is valid for document to be registered in Sub Regjstrar office only. Not valid for unregistered document,

{1%%{?@6[633&5@31 303
e .

BT

Signature Net Verified

Digitally sigrﬂ£; D

DIRECTORATE
AMD TREASLURI
Date: 2024 .04..

Reason: GRA

Localion: India

S5

of Terdreeln

Pags 171
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CHALLAN - )
MTR Form Number-6

GRN MH000697683202425E | BARCODE I IIMITLIAINNEIEINNNINERIININ | Date  16/04/2024-12:10:58 | Form ID

Department  Inspector General Of Registration Payer Details

Nonh-Judicial Stamps TAX ID / TAN (If Any}

Type of Payment Non-Judicial Stamps

PAN No.{If Applicable) | AAACADO57F

Défietidtame RADNAIMSTRICT REGISTRAR RATNAGIRI Full Name Ashapura Minechem Lirnited Rovale Bauxite Mine
Year 2024-2025 One Time Flat/Block No. 278 D N Road
Account Head Details Amount In Rs. | Premises/Building
Jeevan Udyog Building 3rd floor
0030051701  Amount of Tax 11373700.00 | RoadiStreet
Area/Locality Fart Murnbai

Town/City/District

FiN 4 0 o0 0 1
- ;':“ i

At o s B

SN i

] Sfm% Bau><|te Mine period 2025 to 2055 as per ad;’u
L W

canoﬁ
A 5}'\ C%

.u-- g i :
< O - R
-, :

N4 . R
NN 2 - . _ ~1 .
11 373700 0 \W One Crore Thirteen Lakh Seventy Three Theuséand Sey_r_ -

1,13,73,700.00 | Words en Hundred Rupees Only

I-E,Q_ﬁgfs BANK OF BARODA FOR USE IN RECEIVING BANK

Cheque-DD Details Bank CIN | Ref. No. 02003942024041600584 | 1381787009

Chegque/DD No, Bank Date | RBI Date 16/04/2024-12:10:58 18/04/2024

Name of Bank Bank-Branch BANK GF BARODA

Name of Branch Scroll No. , Date 1, 18/04/2024

Ee ariment 1D ;

Mabile No. : 9822929309
TE:- This challan is valid for document to be registered in Sub Registrar office only. Not valid for unregistered document

ggammw tﬁsﬁﬁmharaﬁ@ﬁamammﬁﬁmsm.sﬂmﬁa TG eI Ttg] |

Signature Not Verified

: |
Digtal[y siﬂ!dh‘y o) P
[a]] TE QF, COUNTS

AND TREAS|LIR A MUMBA) 0D

Chailan Defaced Details

Sr. No. Remarks B caiias Eﬁﬂgﬁmﬂn Defacement Date Userld Defacement Amount
1 i 00005407‘!1202425 22/04/2024-13:31:05 IGR111 11373700.00

Total Defacement Amount

1,13,73,700.00| -

Page 1/1 Print Date 22-04.2024 04:31 08



Office of the Collector of Stamp, Ratnagiri
Certificate Under Sec.32 of Maharashtra Stamp Act. 1958

.5 )
T

Received Adjudication Fee RS.
100/- vide e-Challan GRN No.
MH017198301202324E Dated
13-03-2024.

r of Stamps
Ratnagiri

Case No. Adj/IGR111/47/2024
Certificate Number: CER-RAT-ADJ-IGR111-47-2024
Market Value/Value (if any}: Rs. 284340600

Consideration Amount (if any): Rs. 1

Received from Ashapura Minechem Limited
Residing at 278 JEEVAN UDYOG BUILD D N ROAD
FORT MUMBAL. Stamp duty of Rs. 11373700/- (Rs.
One Crore Thirteen Lakh Seventy Three Thousand
Seven Hundred only). Vide e-Challan GRN No
MHO000697683202425E Dated :- 16-4-2024 The
defacement number is 0000540711202425.

Certified Under Section 32 of the Maharashtra Stamp
Act, that the full duty of Rs. 11373700/- (Rs. One
Crore Thirteen Lakh Seventy Three Thousand

Seven Hundred only) with which this instrument is

chargeable under Article 36-Lease of Schedule |
of the said Act, has been pald.

This Ceriificate is subject to the provisions of section
33(A) of the said-Apt. =

Stamps
Ratnagiri
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CHALLAN

"3 i
A—}m MTR Form Number-8

GRN  MHO01338618202425E Imnoons 0 H 1IN N A l Date 29/04/2024-17:23:18 | Form 1D
Department  Inspector Genaral Of Registration Payer Details

Reglstration Feas TAX 1D f TAN (f Any} | KLPAD1984D
Type of Payment Crdinary Collections IGR

PAN No.(if Applicabile) | AAACADOSTF

Défintidiame BRATNAAIRL | SUB REGISTRAR Full Name Ashapura Minechem Limfled Rowale Bawxita Mina

Year 2124-2025 One Time FlatMBlock No. Rowale
Account Head Detaila A in Rs. | Premises/Buliding
0030063301 Registration Fee 30000.00 | Road/Street 8.285
Areallocality Rowale
Town/City/District
PIN

Remarke (if Any)

PAN2=-PN=Go 1t of Mah hy through District  Mining
Officar-CA=
Amountin | Thirty Thoesand Rupees Only
Total 30.000.00 | Wonds
FPayment Deataila STATE BANK OF INDIA FOR USE IN RECEIVING BANK
Cheque-DD Detsils Bank CIN | Rsf. No. 000457202404 2998575 | CKOOAXOQGHI
Cheque/DD No. Bank Date | RBI Date FHOAF2024-17:38:21 Not Verified with RB1
Name of Bank Bank-Branch STATE BANK OF INDIA

Mame of Branch

Scrofl No. , Date

Not Verfied with Scroll

Department 10 ©

g‘qﬁ‘f.a&m @as gme FEae

SOdarcal

Mot
MOTE:- This chailan is valid for decument to be registerad in Sub Registrar office only. Not valid for unregistered documant.
Aroft ] M. i

le No. : 9922520309

T BrddaATedl T Wl oTld]

Print Date 29-54-20024 015:45:43
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Department of Stamp & Reagistration, Maharashtra

Receipt of Document Handling Charges

PRN 0424300709021 Date 30/04/2024

Received from ASHAPURA MINECHEM LIMITED ROWALE BAUXITE MINE, Mobile number
9922929309, an amount of Rs.1300/-, towards Document Handling Charges for the

Document to be registered(iSARITA) in the Sub Registrar office S.R. Dapoli of the District
Ratnagiri.

Payment Details

Bank Name SBIN Date 30/04/2024

Bank CIN 10004152024043008478 REF Me. IGAREUHVLE

This is computer generated receipt, hence no signature is required.

e AN KRS
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Order No. Government of Maharashtra letter No. MLR-855/2015/3179

Dated 5™ November 2015
Stamp Duty GRN No.
Registration Fee GRN No.

FORM K
MOGDEL FORM OF MINING LEASE
{See rule 31of Mineral Concession Rule, 19606)

REH, 200 4L

THIS INDENTURE made this i i h:DA Y 0 |ge’t’\"veen the Govemar of MAHARASHTRA the

President of [ndia (hereinafter referred to as the "Siate Govemment' which expression shafl where the context so

admils be deemed to include the successors and assigns) of the one part and_M/s. Ashapura Minechem Ltd..278
Jeevan Udyog Building, D N Read, Fort, ,Mumbai ._.

When the lessee is
an individual

Hhen the lessces
are

more than one
individual

When the fessee is
a registered firm.

When the lessee is
a registered

company

(Name of person with address and occupation) (hereinafter referred to as “the lessee”
which expression shall where the context so admits be deemed $o include his heirs,
executors, administrators, represemntatives and permiited

Assigns—-———,

(hereinafter referred to as "the lessee” which expression shall where the context 50 admits
be deemed to include their respective heirs, executors, administrators, representatives and
their permitted assigns).

..................................... (Name and address of parmer) son
of ... of....o.coee.o..son of . of all
camying on busm&ss in parinership. under the I' irmn name and style of. ...................... {name
of the firm) registered under the Indian Pannership Act, 1932 (9 of 1932) and having thewr
registered officeat. ... inn the town of (hereinafler referred 10 as "the licensee” which

expression where the context so admits be deemed to include all the said pariners their
respective heirs, executors, legal representatives and permitted assigns}.

Mis. Ashapura Minechem Ltd.,278 Jeevan Udyog Building, D N Read, Fort, ,Mumbai
accompany registered under Companies Act 1956 and having its registered office at 278
Jeevan Udyeg Building, 3™ Floor, D N Road, Foit, Mumbai (hereinafier referred to as

“the !ess;::y\bmh_ ion shall where the context so admits be deemed to include its
SUCCesSOo] i L X i .
.(Ag-g EEE ) :
== -— ~

Dl Jmi34947

F s

y 4';

NN v " R //,: . . . .
e/less_ag&‘rds el forext IO? mning lease as per provision of Sub-section (5M(6) of
Section A of Mines and Min ml?ﬁ@& egulation)Amendment Act-2015, for a miming lease for
Bauxite Ore in respect of the landsl:}%%__:f_diya/ﬂ/l of the Schedule here under written and has‘have deposited
with the State Government the sum o -10,008/-(Rupees Ten Thousand Only) as secunity and the sum of
Rs. 1000/-<(Rupees One Thonsand Only) for meeting the preliminary expenses for a mining lease (and
WHEREAS the Central Government has approved the grant of lease).

WITNESSETH dhat in consideration of the remts and royvaltivs, cosenants and agreements by and in these
presents and the Schedule hereunder written reserved and contained and on the part of the lesseeflessees (o be
paid observed and performed, the State Government (with the approval of the Central Government)l hereby
granis and demises unto lesses/tessees.

All those the mines beds/veins seams of BAUXITE (here state the mineral or minerals) fhereinafter and in the
Schedule referred 1o as the said minerals) situated Iving and being in or under the lands which are referred to i

Part I of the said Schedule, together with the liberttes, powets and privileges to be exercised or enjoyed in
conneclion herewith which are menitoned in Part IT of the said Schedule subject to the restrictions and conditions

e d
LESSCR

LESSFR
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as to the exercise and enjoviment of such liberties, powers and privileges which are mentioned in Part IIi of the
satd Schedule EXCEPT and reserving out of this demise unto the State Goverament the liberties, powers and
privileges mentioned in Part [V of the said Schedule TO HOLD the premises hereby granted and demised unto
the lesseeflessees from the 159 5 th for the term thence next ensuing
YIELDING AND PAYING therefore unto the State Government the several rents and rovalties mentioned in Part
¥V of the said Schedule at the respective times therein specified subject to the provisions contained in Part VI of
the said Schedule and the 1 lessees herebv ants/ covenant with the Siate Governmenl as in Part VII of
the said Schedule is expressed and the State Government here by covenants with the lessee/lessees as in Part VII1
of the said Schedule as expressed AND it is hereby nuutually agreed between the parties hereto as in Part IX of
the said Schedule is expressed.

IN WITNESS WHEREDF these presents have been executed in manner hereunder appearing the dayv and vear
first above writien,

The Schedule above referred to.

SCHEDULE OF AREA ENCI.OSED
District Tehsil Village Aren in Hect
RATNAGIRI Dapeli Rovale 218.28.50

¥illage
Rovale

S. No. Survey No. Area

21 18/3 L.78.0

2 152+ 30— = 098.6 22 1911 1.88.0
3 1671 0.30.6 23 1972A 2.42.0
4 16/2 0.38.5 24 192 B 3.61.0
5 16/3 0.04.5 25 1972 C 0.61.0
6 17/1 6.39.5 26 192 D 0.61.0
7 17/2 6,39.5 27 192 E 0.61.0
8 18/1 A 1.99.0 28 1972 L 0.61.¢
9 181 B 2.44.9 29 193 1.38.0
10 18/1 BY 6.41.0 39 194 0.40.0
11 18/1 C 0.39.0 31 19/5 1.06.0
12 18/1C1 0.39.0 32 19/6 0,20,0
13 18/1 D 0.38.0 33 19/7 2.27.0
14 IS/1E 0.39.0 34 19/8 0.24.0
15 18/1F 1.39.0 3s 01 A 53240
16 18/1 J 0.40.0 36 21 B 210
17 18/1 K 0.39.0 37 20n C 0.21.0
18 18/1 1. .46.0 38 2011 b 0.21.0
19 181 M 0.59.0 19 20/1 E 0210
20 1872 1.78.0 40 2011 F 0.21.0
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5. No Survey No. Area 8. No. Survey No. Area
41 20/2 1.92.0 81 28/5 0.55.0
4z 2043 2.75.0 82 28/6 0.61.0
43 20/4 £.48.0 83 28/7 0.38.0
44 21/1 0.40.0 84 28/8 0.20.0
45 2172 1.74.0 85 28/9 2,520
46 2173 0.31.0 86 28/10 0.50.0
47 21/4 2.02.0 87 28/11 0.41.0
48 21/5 1.01.0 88 28/12 0.19.0
49 21/6 1.16.0 89 28/13 0.02.0
50 2177 6.64.0 90 20/1+2 0.690.0
51 2741 2.27.0 91 29/3+5 0.69.0
52 2772 0.54.0 o2 29/4 0.57.0
53 2773 0.45.0 93 29/6 0.40.0
54 27/4 0.1L.0 o4 29/7 0.51.0
55 27/5 0.48.0 o5 20/8 3.00.0
. 56 276 0.30.0 9 29/9+10 1.69.0
57 2777 0.31.0 97 29/11 1.49.0
58 27/8 0.59.0 98 : 29/12 0.43.0
59 27/9 0.61.0 99 © 2913 0.48.0
60 27710 0.26.0 100 29/14 0.40,0
61 27711 0.30.0 101 29/15 0,14.0
62 27/12 0.87.0 102 29/16 1.01.0
63 27/13 0.28.0 103 20/17 0.18.0
64 27/14 1.29.0 104 29/18 0.20.0
65 27/15 0.30.0 105 29/20 0.30,0
66 27/16 0.67.0 106 3071 0.74.0
&7 27/17 0.10.0 107 3072 0.12.0
68 27/18 0.30.0 108 30/3 2.31.0
69 27/19 0.13.0 109 30/4 1.81.9
70 27/20 0.77.0 110 3015 2.62.0
71 271 0.45.0 1 30/6 0.95.0
72 27/22 0.24.0 112 30/7 0.49.0
73 27723 0.21.0 31/t 1.38.0
74 27/24 0.66.0 312 0.56.0
75 27125 0.17.0 3173 3.39.0
76 27/26 0.46.0 31/4 0.36.0
77 28/1 3.07.0 31/5 £.73.0
0.13.0 3156 1.02.9
90 HE 5 31/7 0.45.0
Ty 3178 6.70.0
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--;_-—--b,.—Nq—- No.. Survey No. Area
Ll B19. s awmtede % | 161 56/4+5+6 7.16.0
122 3100 £oA m a 162 58/1+2 3.93.0
123 BLTHRSS Saly- > 163 S8/3/1 1.25.5
124 31112 1.17.0 164 58/3/72 1.25.5
125 3113 0.67.0 165 5874 0.95.5
126 31/14 0.49.0 166 58/5 0.89.0
127 3471 1,72.0 167 58/6+7 1.E3.0
128 340 1.12.0 168 58/8 0.65.0
129 3473 1.04.0 169 5071 1.17.0
130 34/4A 0.49,0 170 59/2 0.93.0
131 34/4B 0.88.0 171 5973 2.23.0
132 34/5 2.23.0 172 5904 0.22.0
133 34/6 1.59.0 173 595 0.69.0
134 3417 0.31.0 174 59/6 0.61.0
135 34/8 1.88.0 175 5977 0.42.0
136 35N 2.59.0 176 59/8 0.40.0
137 35/2 1.52.0 177 59/9 0.28.0 -
138 3573 0.95.0 178 59/10 0.61.0
139 35/4A 1.35.5 179 59/11 0.61.0
140 35/4B 1.35.5 180 59/12 0.53,0 |
141 35/5 2.12.0 181 69/1 0.91.0 ;
142 35/6 0.55.0 182 69/2 1.62.0
143 57/1+10 2.56.0 183 69/3A 0.54.0
144 5712 0,97.0 184 69/3B 2.10.0 y
145 57/3 1.32.0 185 69/4+6 1.24,0 i
146 57/4 0.93.0 186 69/5 3.95.0
147 57/5 0.60.0 187 7011 1 0980
148 57/6 0,85,0 188 70/2+6+7 6.76.0
149 57/7 0.24.0 189 70/3 1.67.0
150 57/8 0.20.0 190 70/4 0.24.0
151 57/9 2,54.0 191 T0/5 1.36.0
152 57/11 1.68.0 192 74/1A 2.04.0
153 57/12 0.34.0 193 74/1R 1.05.0
154 57/13 0.28.0 194 74/1€C 4.59.0
155 57/14 0.80.0 195 74/1D 0.38.0
156 57/15 0.75.0
s e LoLo Total - 218.28.50
158 56/1 3.77.0
159 56/2 0.36.0
160 56/3 0.57.0
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PART I

THE AREA OF THIS LEASE

All that tract of lands situated at Rovale (Descriplion of area or arens) 218,28.50 Hectors

in (Pargona) in Dapoli Tatuka the Regisiration District of Ratnagirt Sub-District - - and
Thana bearing Cadastral survey Nos As per schedule enclosed containing an area
of ._or thereabowts delineated on the plan hereto annexed and thereom

colored Red and bounded as Follows:-

On the North by: Vilkage Umbershet, Ravtoli and Partly Kavdoli,
On the South by: Yillage Malvi and Sy,, No. 36,38 & 66,
CntheEast by Sr.Ne. 32,33 & 72,

And

On the West by ; Vil
Ex

hereinofter refarred 10 as “the kaid Ta! e

LEL192- Y

O
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PART II

Liberties, powers and privileges to be exercised and enjoyed by the lessee/ lessees

Subject to the restrictions and condifiens in Pact T1L

To enter upon land 1. Liberty and power ai all times during the term hereby demised to enter upon the said

and search for,
wint, work, etc.

To sink, drive and
make pits, shafts
and inclines ete,

To bring and use
machinery
equipment elc.

To make roads and
ways eic. und use
existng rowds and
weays

To get building
and road
nuperials, efc

T el

tands and to search for mine, bore, dig. drill for, win, work. dress, process, convert, carry
away and dispose of the said minerat/minerals.

2. Liberty and power for or in connection with any of the purposes mentioned in this part
to sink drive rnake maintain and use in the said iands and pits shafts inclines drifts jevels
waternvays airways and other works (and 10 use maintain deepen or extent anv existing
works of the like nature tn the said lands).

3. Libertv and power for or in connection with any of the purposes mentioned in this part
to erect, construct, maintain and use cn or under the said lands anv engines. machinery.
plant, dressing floors. fumaces, coke ovens, brick-kilns, workshops, store- houses,
bungalows, godowns, sheds, and other buildings and other works and conveniences of the
like nature on or under the said Jands.

4. Liberty and power for or in connection with any of the purposes mentioned in this part
to make any tramways, railways, roads, aircraft landing grounds and other ways in or over
the said iands and to use maintain and go, and repass with or withowt horses, castle.
wagons, aircrafts, locomotives, or other vehicles over the same (or any existing tramways
roads and other ways m or over the said fands) on such conditions as may be agreed o

3. Liberty and power for or in connection with any of the purposes mentioned in this part
to quarry and get stone gravel and other building and road materials and ciay and fo use
and employ the same and to manufacture such clay into bricks or tiles and to use such
bricks or tiles but to sell any such rmateniat bricks or tiles.

LESSQCR: ¢




To use water from
sfreams elc

To use lund for
sfacking, heaping,
depositing
purposes
Beneficiation and
conveyring away of
production

T make coke (to
be usad in cave of
coal only}

To clear
braushwood and to
Jell and wiilise
mrees, etc.-

990 “°**

g *5

6. Liberty and power for or in connection with any of the purpose mentioned in this par
but subject to the right of any existing or future lessees and with the written permission of
Deputy Commissioner/Collector to appropriate and wse water {fom any streams waler-
courses, springs or other sources in or upon the said lands and to divert step up or dam any
such stream or water course and collect or impound anv such water and to make construct
and maintain any water course culverls. drains or reservoirs but not as so 1o deprive any
cultivated lands, villages, buildings or waiering places for liveslock of a reasonable supplv
of water as before accustomed nor in any way 1o foul or pollute any stream or springs.
Provided that the lessee/lessees shall not interfere with the navigation m any nawvigable
stream not shal! divert such stream withous the previous written permission of the Smte
Governmentl.

7. Liberty and power o enter upon and use a sufficient part of -the surface of the said
lands for the purpose of stacking. heaping, storing or depositing therein anty produce of the
mines or works carried on and anv tools. equipment. earth and materiais and substances
dug or raised under the liberties and powers mentioned in this part.

§. {a) Liberty and power to enter upon and use a sufficient part of the said lands to
beneficiate anv ore produced from the said lands and to carry away such beneficiated ore,

(b} Liberty and power upon the said lands to convert inta coke any coal or coal dust
produced from the said lands and to carry away such coke

9 Liberty and power for or in conrection wilh any of the purposes mentioned in this part

and subject to the existing rights of others and save as provided in clause 3 of Part 11 of, .

this Schedule to clear undergrowth and brushwood and to fell and utilize any trees or
timber standing o, on the said lands provided that the State Government may ask the
s or timber felled and utlized, by himvthem at the rates
ner/Collector or the State Govermment

lesseerles 33 3,
snélﬁm misd
7 Q 4’7\2’&\

‘f’:"/ - .i“‘ | Wy

No building etc.
upeorn certain place

Permission for
surface vperafions
in a land not
already in use
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1eise of the Liberties, Powers and
Part-11.

1. No building or thing shall be erected, set up or placed and no surface operations shail
be carried on in or upon any public pleasure ground, buming or burial ground or place
held sacred by any class of persons or any heuse or vitlage site, public road or other place
which the State Governument mav delermine as public ground nor in such 2 manner as to
injure or prejudicially effect amy buildings works property or rights of other persons and
no land will be used for surface operations which is atready occupied by persons other
than the State Government for works or purposes not included in this lease The
lessee/lessees shall not also imerfere with any right of way, well or tank.

2. Before using for surface operations any land which has not already been used for such
operations, the lessee/Jessees shall give to Deputy Commissioner/Collector of the District
two calendar months previous notice in writing specifying the name or other description
of the situation and the extent of the land proposed to be so used and the purpose for
which the same is required and the szid land shall not be so used if objection is issued by
the Deputy Commussionar/Collector within two months after the receipt by him of such
notice unless the cbjecticns so stated shall on reference to the State Government be
annulled or waived
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3. The lesses/dessees shall not without the express sanction of the Deputy
Commissioner/Collector cut down or injure any timber or trees on the said lands but mav
without such sanction clear away any brushwood or undergrowth which interferes with
any operations Authorised by these presenis. The Deputy Commissioner/Collector or the
State Government may require the lessee/lessees 10 pay for any trees or timber felled and
ulilized by him/them ai the rates specified by the Deputy Commissioner/Collectar of the
District.

4. Notwithstanding anything in this Schedule contained the lessee/tessoes shall notl enter
upon any reserved forest included in the said lands without previous sanction in wriling of
the District Foresi Officer nor fell, cutl and use any timber or trees withowi obtaining the
sanction in writing of that Officer nor otherwise than in accordance with such conditions
as the State Government may prescribe.

5. The lessee/Jessees shall not work or carry on or allow to be worked or carried on any
mining operations at or to any point within a distance of 50 meters from any railway line
except with the previous written pernussion of the Raibway Administration concerned or
under or beneath any rope wav of anv ropeway trestle or slation. except under and in
accordance with the written permission of the authorily owning the ropeway or from any
reservoir, canal or other public works such as public roads and buildings or inhabited site
except with the previous wtitten permission of the Deputy Commisstoner/Collector or any
other officer authorized by the State Government in this behaif and otherwise than in
accordance with such instructions, restrictions and conditions either general or speciat
which may be aftached to such permission. The said distance of 50 meters shall be
measured in the case of railway, reservoir or canal horizontally from the outer toe of the
bank or the outer edge of the cutting as the case mayv be and in case of a building
horizontally from the plinth thereof In the case of ni!age roads no working shall be
carried on within a distance of 10 meters of the outer edge of the cutting excepl with the
previous permission of the Deputy Commissionet/Collector or any other officer duby
authorized by the State Govemment in this behall and otherwise than in accordance with
such directions, restrictions and additions, either general or special, which may be
attached to such permission.

Explanation:- For the purposes of this clause the expression ‘Railway Administration”
shall kave the same meaning as it is defined to have in the Indian Railwavs Act. 1890, by
ctause (6) of section 3 of that Acl. 'Public Road' shall mean .a road which has been
constructed by artificially surfaced as distinet from a track resulting from repeated use.
Village road will inghude any track shown in the Revenue record as vﬂlag,e road.

6. The lessee/lessees shall allow existing and ﬁ.llure holders of Governingnl licenses or
leases over any land which is comprised in or adjeins or is reached by the lahd held by the
lessee/dessees reasonable facililies of access therato: o

PROVIDED THAT no substantial hindrance ot inferference shall be caused by such
holders of licenses or leases to the operations of the lessee/-hessees under these presents
and fair comypensation (as may be mutually agreed upon or in the event of disagreement as
may be decided by the State Gov ernment) shall be made to the lessee/Jessess for loss or
dnnmge suslained b).= the iess by reason of the exercise of this liberty,

LESSOR,
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PART IV
Liberties, Powers and Privileges reserved to the State Government

T work other L. Liberty and power for the State Government, or to any lessee or persons authorized by it

minerals in that behalf to enter into and upon the said lands and to search for, win. work, dig, get.
raise, dress, process, convert and carry' away minerals other than the said minerals and any
other substances and for those purposes to sink. drive, make erect, consiruct, maintain and
vse such pits, shafls, inclines, drifts. levels and other lines, waterways, airwavs, water
courses, drains. reservoirs. engines, machinery, plant, buildings, canals, tramways,
railways, roadways and other works and conveniences as may be deemed necessary or
convenient.

PROVIDED THAT in the exercise of such liberty and power no substantial hindrance or
interference shall be caused to or with the liberties. powers and privileges of the lessee/
lesseas under these presents and that fair compensation (as may be mutuaily agreed upon
ot in the event of disagreement as may be decided bv the State Government) shall be made
ta the lessee/Jessees for all loss or damage sustained by the lessee/-lessees by reason or in
consequence of the exercise of such liberty and power.

To make railways 2. Liberty and power for the State Government or any lessee or person authorized by it in . =
and roads that behalf to enter into and upon the said fands and to make upon over or twough the
same any railways, tramways, roadwsays or pipelines for any purpose other than those.
mentioned in Part 11 of these presenis and to get {rom the said lands, stones, gravet, earih
and other materials for making, maintaining and repairing such railways. tramways and
roads or any existing railways and roads and to and repass at all times with or without
horses. cattle or other animals. carts. wagons, carriages, locomotives or other vehicles over
or along any such railways, ramways, road lines and other ways for ail purposes and as
occasion mayv require, provided that in the exercise of such liberty and power by such
other lessee or persen no substantial hindrance or interference shall be caused to or with
the liberties, powers and privileges of the lessee/ lessees under these presents and that fair
compensation as may be mutualiv agreed upon or in the event of disagreement as may be
decided by the State Government shall be made to the lessee/lessees for all loss or damage
substantial hindrance or mterferenoa shall be caused to or with the exercise by such lessee
or person of suclulhss

h‘t‘:?—ﬁ = ______!
(97ects 1ou e

’1-:0% ;

T pay dead rent 1.The lessee shall pay, for every vear except the first year of the lease, dead rent as spevified

or royalty in clause 2 of this Part:
whichever is Provided that where the holder of such mining tease becomes lizble under section 9 of the
higher Act, to pay rovally for any mineral removed or consumed by him or by his agent, manager,

empiovee, contraclor or sub-lessee from the leased area, he shall be liable to pay either such
rovalty or the dead rent in respect of that area, whichever is higher.

LESSOR LESSEE
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Rate and mode of 2. Subject o the provisions of clavse 1 of this Part, during the subsistence of the lease, the
payment of dead lessee/essees shail pay to the State Government annual dead rent for the lands demised and
rent described in Pant T of this Schedule at the rate for the time being specified in the Third
Schedule to the Act, in such manner as mav be specified in this behalf by the Siate
Governmeni.
Name of the Dead Rent fixed per hectors | Areu of demised Dead rent Total dez.ld rent
) i payable payable in year
Mineral Rs. Land
Rs. Rs.
800/- 4 year of lease
BAUXITE 2000/~ 5" & 6'" year of lease 218.28.50 - -

4000/~ 7™ year onwards

{Here insert the manner in which and the lime at which the dead rent, surface rent and water rent should paid}
To be paid every three month. i.e. On 1* April, 01* July, 01* October and 91* January of each vear.

Rate and mode of
payment of rovalty

. Payment of
- surface rent, and
waifer ride

Rent and royaliies

to be free from
deduction etc

AMode of
compuitation of
royalty

3. Subject to the provision of clause i of this pant, the lessee/~lessees shall during the
subsistence of this tease pay to the State Govemiment at such times and in such manner as the
State Government ay prescribe royalty in respect of any mineral/minerals removed by
him/them from the leased area at the rate for the time being specified in the Second Schedule
to the Mines and Minerals (Development and Regulation) Act, 1957,

4, The {essee/lessees shall pay rent and water rate 1o the Staje Government in respect of ali
parts of the surface of the said lands which shall from time to time be occupied or used by the
lessee/—essees under the authority of these presenis at the rate of Rs..... and Rs........
respectively per annum per hectare of the area so occupied or used and so in proportion for
any area less than a hectare during the period from the commencement of such occupation or
used until the area shalt cease to be so occupied or used and shall as far as possible restore the
surface land so used to its orig‘mal conditton. Surface rent and water rate shall be paid as
hereinbefore detailed in clause 2 : PROVIDED THAT NO such reniwater ralg,_shgﬂ:m
pavable in respect of the occupation and use of the area comprised in any ropds- Gi.lkw o7 +
which the public have fuil right of access. :

S

Provisions relating to the mnts and royalties

{. The rent, waler rate and rovalites mentioned in Parl V of this Schedule shali be pa.f&?r‘é?“
from any deductions 10 the State Government at ... and such manner as the State
Government may prescribe. PROVIDED ALWAYS and it is hereby agreed that Rs

the balance standing to the credit of the lesses/—lessees on account of the
depnslt made by him/them as a licensee/licensees over an area which included the said
kands shall be retained and accepted by the State Governiment in satisfaction of the rents
and rovalties mentioned in Part V until they reach that amount.

2. For the purposes of cornputing the said rovallies the lessee/lessees shall keep a comect
account of them mineral/minerals produced and dispaiched. The accounts as well as the
weight of the mineral/minerals in stock or in the process of export may be checked by an
officer authorized by the Central or State Government.

(Here specify the mode of arriving at sale price/prices at pits mouth of mineral/minerals.)

As per schedule rate notified time to time by Ministry of Mines, Government of
India, New Delhi.

LESSEE
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3. Should any rent. rovalty or other sums due to the State Government under the terms and
Course of action if  conditions of these presenis be not paid by the lessee/Hessees within the prescribed time
renty and rovalties  the same, t with simple interest due thereon at the rate of twenty-four per cent per

are not paid in on a certificate of such officer as may be specified by the State
fime special order, in the same manner as an arrear of land revenue.
Ty

Feec\su el
RORI H

Lessee to pay rents
and rovaities,  the manner provided in PARTS V and VI of these presenis and shail
taxes, etc also pay and discharge all taxes. rates. assessments and impositions whatsoever being in
the natwre of public demands which shall from time to time be charged, assessed or
imposed by the authority of the Central and State Governments upon or in respect of the
premuises and works of the
lessee/l+esseas in common with other premises and works of a tike nanse except demands
for land revenues

Fo maintain anud 2. The lessee/dossees shall at his/their own expense erect and at ali times maintain and

keep boundary keep in repair boundarv pillars according to the demarcation 1o be shown in the plan
marks in good annexed to this leass. Such pillars shall be sufficiently clear of the shrubs and other
order obstructions as to atlow easy identification. .
Manner af 2A. (z) each commer of the lease area shali have a boundary pillar{corner
constriction and pitlar);

uphvep uf (b) there shall be erected interrediate boundary pillars between the cormer pillars
boundary pillars tn such a way that each piltar is visible from the adjacent pillar located on

either side of it:

{c) the distance between two adjacent pillars shall not be more than fifty meters:

{d} the piiiars shall be of square pyramid frustum shaped above the surface and
cuboid shaped below the surface;

{¢) each piilar shall be reinforced cement concrete;

() the corner pillars shail have a base of 0.30m x 0.30m and height of [ 30m of
which 0.70m shatl be above ground tevel and 0.60m below the ground:

(g} the intermediate pillars shall have a base of 0.25m x 0.25m and height of
1.0m of which 0.70m shall be above ground level and 0.30m beiow the
ground;

(h) ali the pillars shall be painted in vetlow color and the top ten centimeters in
red color by enamel paint and shatl be grouted with cement concrete;

{1} on all comer pillars, distance and bearing to the forward and backward pillars
and lavitude and longttude shall be marked.

(3} each piilar shall have serial number in a clockwise direction and the number
shall be engraved on the pillars;

(k) the number of pillar shall be the number of the individua! pillar upon the total
number of piliars in the lease;

() the tip of all the corner boundary pillars shall be a square of 15 centitneter on
which a permanent circle of 10 centimeter diameter shall be drawn by paint
or engraved and the aciual boundary point shall be intersection of two
diameters drawn at 90 degrees;

{m) the lesse boundary survev shall be accurate within such bimits of error as the
Controller Generai, Indian Bureau of Mines may specify in this behalf:

{n) the location and number of the piliars shall also be shown in the surface and
other ptans maintained by the lessee: and

(o) in case of forest area within the lease, the size and construction and cofor of
the boundary pillars shall be as per the norms specified by the Forest
Department in this behalf.

D
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{1) Quantity and quality of the said mineral/minerais realized from the said lands.

{2} Quantity of the varicus qualities of ores beneficiated or converted (for example
coal converted into coke).

(3) Cuuantities of the varfous qualities of the said mineral/minerais sold and exported
separately.

{4y Quantities of the various qualities of the said mineral/minerals otherwise
disposed of and the manner and purpose of such disposal.

(5} The prices and all other particulars of all safes of said minerai/minerals.

{6) The number of persons employed in the mines or works or upon the said lands
specifying nationality, qualifications and pay of the technical personnel.

{7} Such other facts particufars and circumstances as the Cenwal or the State

Gy ay from time to time require and shall alsc furnish free of charge
) ﬁ?w%u at such times as the Central and State Goverranents may
akt é—fm?i 1 abstract of all or anv such books of accounts and such

»__:mfonnanon and io to all or any of the matters aforesaid as tlie State

© Goverm: and shall at all reasonable times allow such officers
or State Government shall in that behalf a,ppmm to
d have ﬁw ess to the said officers for the purpose of e:,anumng
g ihe idhddks of accounts, plans and records and to make copies
I.raﬂs erefrom.

11. The
correct i P-to-date and complete plans and sections of the mines in the said
lands. They shall show all the operations, and workings and all the trenches, pits and
drillings made by him/them in the course of operations carried on by him/ihem under the
lease, faults and other disturbances encountered and geologicat data and all such plans and
sections shall be amended and filled up by and from actal surveys to be made for that
purpose at the end of twelve months or any pericd specified from time to time and the
lessee/lessees shall fumish fiec of charge to the Central and State Govermments true and
correct copies of such plans and sections whenever required. Accurate records of all
trenches, pits and dritlings shall show: -

{a) The subsoil and sirata through which thev pass.

{h} Any mineral encoumtered.

{c) Any other matter of interest and all data required bv the Ceniral and Siate
Governments, from time to time,

The lessee/—lessees shall atlow any officer of the Central or the State Government,
authorized in this behalf by the Central Government, to inspect the same at all reascnable
times. Hefthev shall also supply when asked for bv the Siate Government/the Coal
Controller the Director General, Geological Survey of India, the Controller General,
Indian Bureau of Mines a composite plan of the area showing thickness dip, inclination,
etc. of all the seams as also the quantity of reserves quality-wise.

T1A. The lessee shall pay a wage noi less than the minimum wage prescribed by the
Central or State Government [rom time to teme.

11B. The lessee shall comply with provisions of the Mines Act, 1952 md the miles made
thereunder.

11C. The iessee shall take measures for the protection of environment like planting of
trees, reclamation of land, use of pollution control devices; and such other measures as
may be prescribed by the Central or State Government, from time to time, at his own
expense.

L1D. The lesses shall pay compensation to the occupier of the tand on the date and in the
manner jaid dowr in 1hese rules.

HE. The lessee shall, in the matier of employment, give preference 1o the tribal and 1o the
persons who become displaced-because of the taking up of mining operations.
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3. The lessee/—essees shall commence operation within two years from the date of
execution of the lease and shall thereafier at ali times during the continuance of his icase
search for, win, work and develop, the said minerals without volumtary intermission in a
skiflful and workman-like manner and as prescribed under clause 12 hercicaffer without
doing or permitting to be done any unnecessary or avoidable damage to the surface of the
said lands or the crops buildings structures or other property thereon. For the purposes of
this clause operations shall mchude the ereclion of machinery, laying of a ttamway or
construction of a road in connection with the mine.

4. The leszsee/-lessees shall make and pay such reasonable safisfaction and compensation
as may be assessed by lawfist authority in accordance with the law torce on the subject for
ali damage, imjury or disturbance which may be dong by him/them in exercise of the
powers granted by this lease and shall indemnify and keep indemnified fuily and
completely the State Government against all claims which may be made by any person or
persans i respect of any such damage, injury or disturbance and all costs and expenses in
connection therewith.

5. The lessee/l-lessees shall during the subsistence of this lease well and sufficiently secure
and keep open with timber or other durable means all pits, shafts and worlings that may
be made or used in the said lands and make and maintain sufficient fences to the
satisfaction of the State Government round every such pit. shaft or working whether the
same is abandonad or not and shall during the same period keep all workings in the said
lands except such as may be abandoned accessible free from water and foul air as far as
possible.

6. The lessee/lessees shall sirengthen and support 1o the satisfaction of the Raiiway
Administration concemed or the Stale Government, as the case may be any part of the

mine which in ils opinion requires such strengthening or support for the safety of am -

railway, reservoir, canal, road and any other public works or structures.

7. The lesses/Jessees shall allow any officer authorized by the Central Goverrunent or the
State Government in that behalf to enter upon the premuses including any butlding,
excavation or land comprised in the lease for the purpose of inspecting, exarnining,
surveying, prospecting and making plans thereof sampling and cellecting any data and the
lesseeilessees shall with proper person emploved bv the lessee/Jessees and acquainted
with the mines and work effectually assist such officer, agents, servants and workinen in
conducling everv such inspection and shall afford them all facilities, information
cormected with the working of the mines which thev may reasonably require ang also shall
and will conform to and cbserve all orders and reguiattons which the Central and State
Govemments as the result of such inspeciion or otherwise may, from fime to ime, see fit
10 impose.

%. The lessee/Jessees shall without delav send to the Deputy Commissioner/ Collector a
report of any accident causing death or serious bodily injury or serious injury to property
or sericusly affecting or endangering life or property which may occur in the course of the
operations under this lease.

9. The lessee/Jessees shall report to the Stale Government the discovery in the leased area
of any mineral not specified in the lease within sixty days of such discovery along with
full particulars of the nature and position of each such find. If any mineral not specified in
the lease is discovered in the leased area. the lessee/Jessees shall not win and dispose of
such mineral unless such mineral is inciuded in the lease or a separate lease is obtained
therefor.

$0). The lessec/-lassees shail at ail time du:mg the said term keep or cause to be kept at an
office to be s::uated upon or ands correct and intelligible beoks of accounts
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12. The lessee/dessens shall be bound by such rules as may be 1ssued from tme 1o time by
the Government of India under section 18 of the Mines and Minerals {Development and
Regulation) Act, 1957 (Act 67 of 1957) and shall not carry on mining or other operations
urder the satd kease in any way other tian as prescribed urder these rafes.

13.Unless specifically exemplted by the State Government the lessee/Jesseas shall provide
and at alt times keep at or near the pit head or each of the pit heads at which the said
minerals shall he brought to bank a properly constructed and efficient weighing machine
and shaff weigh or cause to be weighed thereon all the said minerals, from time to time,
brought to bank, scld, exported and conversted and also the converled products and shall at
the close of each day cause the tolal weighis. ascertamed by such means of the saxd
minerats, ores products raised. sold. exported and converted during the previous twenty-
four hours 10 be entered in the aloresaid books of accourts. The lessee/lessees shall
permit the State Government at all timies during the said term to employ any petson o
persons (o be present at the weighing of the said minerals as aforesaid and to keep
accounts thereef and o check the accounts kept by the lessee/dessees. The lessee/Hessees
shail give,.... davs previous notice in writing 10 the Deputy Commissioner/Coliector of
every such measuring or weighung in order that he or some officer on his behalf may be
present therezl.

14. The lessee/-lessees shall allow any person or persons appointed in that behalf by the
State Governmem al any time or times during the said term 1o examine and test every
weighing machine to be provided and kept as aforesaid and the weights used therewith in
order to ascertain whether the same respectively are correct and in good repar and order
and if upen any such examination or testing any such weighing maching or weights shall
be found incorrect or out of repair or crder the Stale Government may require that the
same be adjusted. repaired and put in order by and at the expense of the lessee/dessees and
if such requisition be not complied with within fourteen days after the same shall have
been made, the State Govermment mav cause such weighing machine or weights 1o be
adjusted. repaired, and put in order and the expense of so doing shall be paid by the fessee/
tesseos (o the State Government on demand and if upon any such examination or testing as
aforesaid any error shall be discovered in any weighing machine or weights to the
prejudice of the State Govermment such error shall be regarded as having existed for three
calendar months, previous to the discovery thereof or from the lasl occasion of so
examining and testing the same weighing machine and weights in case such occasion be
withint such period of three months and the said rent and royvalty shali be patd and
accounted for accordingly.

15, The lessec/dessees shall make and pay reasonable satisfaction and compensation for
all damage, injury or disturbance or person or property which may be done by or on the
part of lessee/Jessees in exercise of the liberties and power granted by these presents and
shall at al times save harmless and keep indemnified the State Government from and
against all suits. claims and demands which may be brought or made by any person or
persons in respect of any such damage, injuny or disiurbance,

16. The iessee/Jessees will exercise the liberties and powers hereby granted in such a
manner as to offer ne unnecessary or reasonably avoidable obstruction or interruption 1o
the development and working within the said lands of anv minerals not included in this
lease and shali at all times afford to the Central and S$tate Government and to the holders
of prospecting licenses or mining {eases in respect of any such minerals or any minerais
within any land adjacent to the said lands as the case may be reasonable means of access
and safe and convenien passage upen and across the said lands to such minerals for the
purpose of getting working, developing and carrying away the same provided that the
lessee/Jessees” shaH. T reasonab]e compensation for anv damage or injury which
he/they (% sgamfb\ reason. Or -n consequence of the use of such passage by such

rs *df'ér@speenﬁg rhr;le“d;
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{(b) enter into orm arrangement, contract or und¢ ! gfereby  the
iessee/lessees will or may be directly or indirectly financed tc i s xtent by, or

under which the lessee's operations or undertakings will or mg# Al Iy controlfed
by. any person or body of persons other than the lessee/lesss 7

Provided that the Stale Governrent shall not give its wry

{a) the lessee has furnished an affidavit along w*' 4 “afon for transfer of the
mining lease specifying therein the amount that hF d lv tgiken or proposes to take as
consideration from the transteree; K 4

(b) the transfer of the mining lease is o be
mining operations,

&/ lessee/lessees may, subject to the
Rules, transfer this lease or anyv right,
affidevit stating that he bas filed up-
to-date income tax retums, paid qv Pisgbused on him and paid the income tax on
the basis of self-assessment as providi “tfe Income Tax Act. 1961 (43 of 1961), on
pasment of five hundred rupe 1) the e Ziovernment: B

(2} Without prejudice to the above |
conditions specified in the provise tog
titke or interest therein, to a person

Provided that the IESSB% i g Aake available to the transferee the original’ or
i dghed workings in the area and o a belt 65 meters

Provided tun.her 1y Anorigngee is an Institution or & Bank or a Corporaﬂdh
g It nat be necessary for eny such Institution or Bank or

fsuch order shall be made without giving the iesseeflessces a reasonable
tating his/their case.

138 The lease shail not be controlled and the Iessee/dessees shall not allow themsetves to be
controlled by any Trust, Syndicate. Corporation. Firm or person except with the writien
consenl of the Central Government. The lessee/Hessees shall not enter into or make anv
arrangement compact or understanding whereby the lessee/Jessees will or may be direcily
or indirectly financed by or under which the lessee's/tessees ' operations or undertakings
will or may be carried on directly or indirectly by or for the benefit of or subjegl to the
control of any Trust, Syndicate. Corporation, Firm or person unless with the written
sanection given prior to such arrangement compact or understanding being entered into or
made of the Central Government and any or every such arrangement compact or
understanding as aferesaid {enlered into or made with such sanction as aforesaid) shall
only be entered intc or made and shall alwavs be subject to an express condition binding
upon the other party or parties thereto that on the occasion of a state of emergency of
which the President of india in his discretion shall be the sole judge it shall be terminable
if s¢ required in writing by the Siate Government and shall in the event of any such
requasition being made be forthwith thereafter determined by the lessee/-lessees
accordingly.
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19. Whenever the security deposit of Rs. 10,000 (Rs. Ten Thousand only) or any part
thereol or any fudher sum hereatter deposited with the Stale Government in replenishment
thereof shall be forfeited or applied by the Central or State Government pursuant to the
power in hereinafler declared in that behalf the lessse/essees shall deposit with the State
Government such further sum as may be sufficient with the unappropriated part thersof to
bring the amount in deposit with the State Govemnment up to the sum of Rs.
10,00 Rupees Ten Thousand only)

20.The lessee/-tassees shall a1 the expiration or sponer determination of the said term or
any renewal thereofl deliver up to the Stale Government all mines, pits, shafis, inclines,
drifis, levels, waler ways, airways and other works now existing or hereafler to be sunk or
smade on or under the said [ands except such as have been abandoned with the sanction ol
the Slate Govemnment and in anv ordinary and fair course of working all engines,
machinery, plant. buildings, siruciures, other works and conveniences which at the
commencement of the said term were upon or under the said lands and all such machunery
set up by the lessee/—essees below ground which cannot be removed without causing
injury to the mines or works under the said jands (except such of the same as may with the
sanction of the Siate Government have become disused) and all buildings and sirucfures of
bricks or stone erected by the lessea/Jessees above ground tevel in good repair order and
condition and fit in all respects for further working of the said mines and the said minerals.

21 (a) The Siale Government shall from time te time and al tmes during the sad term
have the right (1o be exercised by notice in writing to the lessee/lessees) of pre-empiion of
the said minerals (and all products thereof) lving in or upon the said lands hereby demised
or elsewhere under the control of the lessee/lessees and the lessee/Jessees shall wih all
possible expedition deliver all minerals or products or minerals purchased by the State
Government under the power conferred by this provision in the quentities at the times in
manner and at the place specified in the nolice exercising the said right.

{b) Should the right of pre-empiion conferred by this present provision be exercised and a
vessel chartered 1o cary the minerals or products thereof procured on behalf of the Stale
Government or the Centrai Government be detained on demurrage at the port of loading
the lessee/iessees shall pay the amount due for demurrage according to the terms ol the
charter party of such vessel unless the State Government shall be satisfied that the delay. is
dug to causes beyond the control of the lesseerlessees.

tc) The price to be paid for all minerals or products of minerals taken in pre-enytion by
the State Government in exercise of the right hereby conferred shall bo the fair market
price prevailing at the time of pre-emption PROVIDED THAT in order to assist in
arriving at the said fair market price the lessee/~tessees shall if so required furnish to the
State Government [or the confidential information of the Government, paniculariy of the
quantities, descriptions and prices of the said minerals or products thereof sold to other
customers and of charters entered imo for freight, for carriage of the same and shalt
produce to such officer or officers as may be directed by the Stale Government original of
authenticaled copies of contracts and charter parties entered into for the sale or freightage
of such minerals of products.

(d) In the event of the existence of a state of war or emergency (of which existence and
President of India shall be the sole judge and a nofification to this effect in the Gazette of
india shall be conchisive proof), the Siate Government with the consent of the Ceniral
Government shall from time to fime and all times during the said term have the right (to be
exercised by a notice in writing 1o the lessee/Jossees forthwith take possession and control
of the works plant machinery and premises of the lessee/Jessees on or in connection with
the said lands or operations under this lease and during such possession or control the
lessee/-Jessees shall conform to and obey all directions given by or on behalf of the Central
Governmeny.ey Siate Govemment regarding the use or employment of such works, plants,
premises find mirerals] PROVIDED THAT fair compensation which shall he determined
in defa/iﬁ}(ff agreemment.hy ;Swi%):emmem shall be paid to the lessee/Jtessees for all

loss or damage s‘n&taihedb}*huﬁﬂ i by reasoa or inr consequence of die exercise of the

-—-'""""'"”lpcm-'érs Eonfarred by this clawe'afd \RROVIDED ALSO that the exercise of such powers

halt aiot delgrmine the said ferm hé::'p {: granted or affect the terms and provisions of these
ir&sents" further thiall may be negegan jo give effect to the provisions of this clause.
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Ermployment af 22. The lessec/ossees shall not employ, in connection with the minmg operations any
Soreign national person who is not an Indian national except with the previous approval of the Central
Government.
Recavery of 23. If any of the works or matters which in accordance with the covenanis in that behalf
expenses incurred  hereinbefore contained are to be carmed or performed by the lessee/lessees be not so
by the State carried out or performed within the time specified in that behalf. the State Government
Government may cause the same to be carried out or performed and the lessee/ lessees shall pay the

State Government on demand all expenses which shall be incurted in such carrving out or
performance of the same and the decision of the Siate Government as 1o such expenses
shall be final.

Furnishing of 24. The lessee/lessees shall fumish-

geophysical datc (a) alt geophysical data relating to mining fields. or engineering and ground Water
surveys, such as anomaly maps. sections, plans, structures, contour maps, logging,
collected by him/them during the course of mining operations io the Director- General,
Geological Survey of India, Calcutta.

(b} all information pertaining to investigations of radioactive minerals collected by
him/them during course of mining operations to the Secretary, Department of Atomic
Energy, New Delhi,

Data or inf; 1 ¢d to above shall be furnished every vear reckoned from the date )
¥ of the mining lease. ’

gaeT
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Lessec/ tossees renis. water rale and rovalties hereby reserved and
may held and & covenants and agreements herein conlained and on the
enjoy rights quietly be observed and performed shall and may quietly hold and

enjoy the rights and premises hereby demised for and during the term hereby granted
without any unlawful interruption from or by the State Government. or any person
rightfully claiming under it.

Aequisition of land 2. IF in accordance with the provision of clause 4 of Part VH of this Schedule the lessee/
of third parties and  lessees shall offer 10 pay lo an occupier of the surface of any parl of the said lands
compensalion compensation for any damage or injury which may arise from the proposed operations of'
thereaf the lessee/~essees and the said occupier shall refuse his consent o the exercise of the right
and powers reserved to the State Government and demised to the lessee/-lessess by these
presents and the lessee/~tessees shall report the matter to the State Government and shall
deposit with it the amount offered as compensation and if the Central/State Government is
sausfied that the amount of compensation offered is fair and reasonable or if it is not so
satisfied and the lessee/Jessees shall have deposited with it such further amount as the
State and Centrat Government shalt
consider fair and reasonable the State Government shall order the occupier to allow the
lessee’lessees 1o enter the land and to carry out such operations as may be necessary for
the purpose of this lease. In assessing the amoumi of such compensation the State
Government shall be guided by the principies of the Land Acquisition Act.
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3. The mining lease is renewable in terms of the provisions of the Act and the roisg
there under.
Provided that the State Government may for reasons 1o be recorded in Wi

any parts of them for a further term {from the expiration of i % granied and 1s
otherwise eligible, they shall prior to expiration of Lo term give to the
State Government twelve calendar months preu J kce inwriting and shall pay the
rené, rates and royalties hereby Teserv ed asy ¢ and perform Lhe several

£ term hereby granted. The State
all consider it in accordance with the
fider and shall pass orders as 11 deems fit If
#will at the expense of the lessee/lessees and
>"the State Government il required a counterpart
gsseeflessees a renewed lease of the said premises or

observed and performed up to the ey
Governmenl on receipt of apphcanon
provisions of the Act and the nig
renewal is granted, the S};ﬁ
upon his executing andgielive

part {hereof for {hwf ! 3 . years at such rents, rates and royvaities and on
such terms and I " ch rents, rales and rovalties and on such terms and subject to
sach coval farfements, including this present covenant to renew as shall be in
acco, the Mineral Concession Rules, 1960, applicable

_(name of minerals) on the day next following the expiration of the term

4. The lessee/essees may at any time determine this lease by giving not less than 12
calendar months’ sotice In writing (o the Sidte Government or to such officer, or authority
as the State Government may specify in this behalf and upon the expiration of such notice
provided that the lessee/lessees shall upon such expiration render and pay all rents, waier
rates, royalties, compensation for damages and other moneys which may then be due and
payable under these presents to the lessor or anyv other person or persons and shall deliver
these presents 1o the State Govemnment then this lease and the said term and the liberties.
powers and privileges hereby granted shall absoluiely cease and determine but without
prejudice 1o any right or remedy of the lessor in respect of any breach of any of the
covenants or agtesments contained in these presents,

4A. The State Government may on an application made by the lessee permit him to
survender one or more minerals {rorn his lease which is for a group of minerais on the
ground that deposils of that mineral have since exhausted or depleted to such an extent
that it is no tonger possible to work the mineral economicatly. subject to the conditior: that
the lessee-

{a) Makes an application for such surrender of mineral at Isast six months before the
intended date of surrender, and

(b) Gives an undertaking that he will not cause any hindrance in 1he working of the
mineral surrendered by any other person who is subsequently granted a mining lease for
thai mineral,

5. On such date as the State Government may elect within 12 calendar months afler the
determination o Q[Jl:n sg Of of any renewal thereof. the amount of the security deposit
paid in re,sgﬁet OF, this ng then remaining in deposit with the State Government and
not regtﬁr’eel’ td*fie p’(teti ' @il the purposes mentioned in this lease shall be refunded

Q‘mté'ﬁast 1 run on ihe secunty deposit

N
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or his/their transferee/assignee does/do not allow entry or
inspection by the officers authorized by the Central or State Government under clauses (i),
() or (1) of sub-rule (1} of rule 27 of said Rules, the State Government shall give notice in
writing to the lessee/~essees requiring him/thern to show cause within such time as may be
specified in the notice why the lease should not be determined and his/their security deposit
forfeiled; and if the lessee/dessees fails/fail to show cause within the aforesaid sime to the
salisfaction of the State Government. the State Govermment may determine the lease and
forfeit the whole or part of the security deposit

2. If the lessce/dessees or his / their transferee or assignee makes/make any default in
payment of renl of water rate or royalty as required by section 9 of the Act or commits a
breach of any of the conditions and covenants other than those referved to in covenant 1
above, the State Governmeint shall give notice 10 the lessee/—essees requiring him/them to
pay the rent. water rate. rovalty or remedy the breach, as the case may be, within sixty days

from the date of receipt of the notice and if the rent, water rate and royalty are not paid or
the breach is not remedied within such period, the State Government without prejudice fo”
any proceedings that may be taken against him/them, determine the lease and forfeit the

whole or parl of the security deposit.

3. In cases of repeated breaches of covenants and agreemenis bv the lessee/ lessoes for
which notice has been given by the State Government in accordance with clauses (1) and (2)
aforementioned on earlier occasion, the State Government without giving anv further notice,
may impose such penalty not exceeding twice the amount of annual dead rent specified in
clause 2. Part V.

4. Failure on the part of the lessee/~tessees to fulfill any of the terms and conditions of this -
lease shall not give the Ceniral or State (Government any claim against the lessee/Jassoas o -

be deerned a breach of this lease, in so far as such failure is considered by the said
Governmenit to arise from force majeure, and if through force majeure the fulfiilment by the
fessee/Jeasees of any of the terms und conditions of this lease be detayed, the period of such
delay shall be added to the period fived by this lease. In this clause the expression "Farge
Majeure” means act of God, war, insurrection. riol, civil commotion, strike, earth quake,
tde. s10rm, tidal wave. fiood, lightning. explosion, fire, earthquake and any other happening
which the lessee/leaseas could not reasonably prevent or control.

5. The tessee/Hesaees having first paid discharged rents, raies and royalties payable by virtue
of these presents may at the expiration or sooner determination of the sad tenm or within six
calendar months therenfier (unless the lease shall be determined under clauses 1 and 2 of
this Part and in thai case a1 any lire not less than three calendnr months nor more than six
calendar months after such determination) take down and remove for hisftheir own benefit
all or any 1[ore minerai excavated during the currency of isase] engines. machinegrv, plant,
buildings structures, tramways, raitwayvs and other works, erections and conveniences which
may have been erected, set up or placed by the lessce/~essees in or upon the said lands and
which the lessee/dessees isfare not bound to deliver 1o the State Government under clause
20 of Part VH of this Schedule and which the State Government shall not desire to purchase

\
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6. 3 at the end of six calenddar months after the expiration or sooner determination of the
said torm under the provision contained in clause 4 of Part VI of this Schedule becoms
effective thers shall remain in or upon the swd land any 2fore or mineral] engines,
machinery, plant, buildings structures, tramveays, railways and other work, erections snd
conveniences or other property which are not required by the lessee/-lessess in connection
with operations in any other lands hold by him/them under prospecting Heense or nsining
lease the same shall if not removed by the lessee/-lessees within one calendar month after
notive in writing requiring their removal has been given to lesscoiJessess by the State
Government be deemed to become the property of the State Government and may be sold or
disposed of in such manner as the State Government shall deem fit without hiability to pay
any compensation of to sccount 16 the lessee/Jessowns in respect thereof

7. Every notics by these presenis reguired to be given to the lessee/ lessess shall be given in
writing to such person resident on the said lands as the legsee/Jossess may appoint for the
purpose of receiving such notices and if there shall bave been no such appointment then
every such notice shall be sent o the lessee/-lessees by registered post addressed to the
fesseo/lessens at the address recorded in this lease or at such other address i India as the
lesses/essess may from thue to time in writing to the State Government designate for the
recelpt of notices and every such service shall be deemed to be proper and valid service
upon the lesseo/lessess and shall nwot be questioned or challenged by himdhem.

E If in any event the orders of the State Government are revized, reviewed or cancelied by
the Central Government in pursuance of proceedimgs under Chapter VI of the Mineral
Concession Rules, 1960, the lessee/lessess shall not be entitled to compensation for any
loss sustained by the lessee/Hessees in exercise of the powers and privileges conferred upn
himdthem by these presents.

B8A_ The lease is executed at Rafeagivi the capital town of the State of . Maharashira.
{name of the State) and subject to the provision of Article 226 of the Constitution of Tudis, i
is hereby agreed upon by the lesses and the lessor that in he event of any dispute in relation
10 the srea and lease, condition of lease, the duss realizable under the loase and m respect of
all matters tonching the relationship of the lessee and the lessor, the suifs {or appeals) shall
be filed in the civil courts at Khwd (mame of the city) and it is hereby expressiy agreed that
neither party shall bs competent to file a sult or bring any action or fHe any petition at any
place other than thie courts named above. T )

sining lease deed is Rs. 4 43 77%, 700 ‘:;#(R*@De et Tt 4221
hesugand Savery Hundlzed 0nly-

9. The Stamp Duty dejermined under B{m{my Stamp Duty Act for execution of this

3
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1. Conditions stipulated under the Govermment of Maharashira Order No MELR-

S35/2018/3179 Dated 0F/11/2915 are annexed hereto and shall from part of this mining
lease dead. .

IN WITNESS WHERE OF these presents have been execnted in the manner hereunder
appearing the day and vear first above written

Signed by 1

Sangram VYVishvas Patil

For Ashapura Minechem Limited {(Lessor)

D VINDY JHAN AR JAL GAONIKAR
Podhaay No.. 6194 315 5957 %@?ﬁ%

2) CANKET GAIPNAN DAt enon kag s
Medhaary No.. G538 5820




Conditions

iy CAs perGtwt OF Eedi notrficatmﬂNo 6{9}1’ 78 MUV dated 18.3, 1983, the state Gove. hdve reserved full right
to file civil suit petition.

2y PRoyalhy/ Dead rens should be paid by lessee in advance for every quarter of the yoar,
3}  Burface rent should be paid aﬁ.ﬁuaﬂy
4} The lessee should work as per approved mnung plan by Indian Bureau of Mines. ]
5y The lessee shall pay the following charges for the sinface aren used for mining operations
. L Suwiace ren.t equal o non-agricultural assessment.
i Water rate al the rate not exceeding land revenme.
fEiN Cesses asséssa};!e on land,

i amy “Prescribed substance” under section 2 of the Atomic Energy of 1962 is found 1o ooowr in the property
gmder the lease the legsee shall take further action as required by the provision of the Act.

essee shall be subject 1o the provision of the Mines and Minerals {Development and Regmdations) Act,
the Mineral Concession rafes, 1960 and the Mineral Conservation and Developrent Rules, 1958 a3
From time {o iime.

ee shall submit fom e (o time or when required progress report to the director of Geology and
Maharashtra Siate, Nagpur slong with analvsis and representative samples of the ore collected
Mining operations.

leszee shail employ & gualified Geologist or 2 Mining Engineer afier Execiion of the lease.

11} The lessee shall not be entitled, as a manner, as & manner or right renewal of lease.

133] The lessee should submit before execution of Mining lease, the necessary clesrance centificate from the
competent sudiority whenever necessary under the relevard Act, 1986 and nules, 1986 ete.

12} The lessee shall pay wage not less than he minimum wage prescribed by the controller state Govit, from time
o time.

13} The lessea shall comply with provision o\f Mines Aeg 1952
14} The iessee shall make measures for the profection of BEnvironmental like planting of $rees, reclamation of

tand use pollution conirol device & such other measures as may be prescribed by the ceniral and State Govi
o s to timme al B3 own expense.

—_ ruif:s
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a3 stamp digy. We hereby further undertake to pay the difference of stamp duty i @y in respect of mining lease
grantad in village Rovale, Tehsil- Dapoli, District Ratnagiet over an area of 218.28 .50 Hectors vide Govermment
of Maharaghtra, Indusiries, Energy & Labor Dept, Order Noe MLR-3552015/3179 Dated 05/31/2015,

Sangram Vishvas Patil

For Ashapura Misechemn Linited {Lessor)
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GOVERNMENT CF MAHARASHTRA ) Corm T

Ry Ragistered Post No. MLR-855/2015; 3 1F 5
Directarate of Geology and Mining,
Government of Maharashira,
27, "Khanif Bhavan®, Cerment Road,
Shivaji Nagar, Nagpur - 440 001,

Oated:- H E._S Nnv 2015

Trgm
Diractorate of Geology anc wMining,
Government of Maharashtra,
. 27, "Khanij Bhavan”, Cement Road,
Shivaji Nagar, Nagpur - 440 001,

M/s. Ashapura Minechem itd,
278, &N Road, jasvan ddyoy Bldg.
3rd Floor, Fort, Mumbaj - 400 001,

Sub:- Grant of extension for the Mining lease of Bauxite over an area of 318 28 50 Ha.

of ‘iitage — Rowalie, Tzh. Dapoli, Dist. Ratnagiri.

——— i

Ref :- Government of Makarashira letter Mo, NG 2415/C.R. 34/ind-2, dated 17/07/2015.

A

i

per provisicn of Sec. 3A [5)/(6) of Mires and Mingrals {Deveicpment and Regulation)

Armendment 1\»« — 2015, | am to enciose herewith Government order of even number catad

ééﬁ ﬂui_élﬂ,i 9 “for your information. You are requested to approach the District Minir g Officer,

Collectorate, Dist. Ratnagiri for execution of the extended pericd of the Mining lease within a period of

six manzhs from the date of enciosed order

2. The extension of rnining lease should be exacuted in the model form of mining lease appended
1o Mineral Concession Rules, 1960 with sppropriate modifications excluding the clause 3 in part Vil
:he:‘;:—i_;_. reigting to pericd of lease. {

Act—2015)

H»..\:

s deleted &s per newly promulgated Amendment
™ .

Your's falthfully,

Id/-
For Director,
Directcrate of Gaoiogy & Mining,
Governmert of Maharashtra, Nagpur.
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Copy with the copy of Government Order of even number, datad thei{"'g N gy zg rwarded
1. The Principal Secretary{ind-9), Industries, Erergy and Labour Deptt, Mantraiaya,

Mumpai — 403 032,

ha

The Daputy Direcior, Geology and Mining, Gevt. of Mzharashtrs State, Kolhagpur.

\,3./ The District Min'ng Officer, Collectarate, Ratragiri.

&, he Tontroiler Ceneral, Indian Bureau of Minas Nazpu~
5. The Finance Department. industries, Energy and Labour Deptt. Mantralaya, Mumbai — 400 032.
. N 4
a. The Chief Inspector of Mines, Dhanbad,
7. Select fite {ind-9), Industries, Enargy and Labour Deprr. Mantralaya, Mumbat — 400032,
T The Dictrict Mining Cfficer, Collecterate Ratnagin should ensure, that as scon as the extended

mining i=ase is executed, the information in the prescribed proforma is Furnished ta the cantrofle-
Genersl, fndian Bureau of Mines, Nagpur ~ 1 as desired oy nim

z. A copy of the extended mining Lease when executed should be sent Sy the District Mining
Officer, Colfectorate, Rarnagiri to the Controller General, Indian Bureay of Mines, Nagpur an?fthva
Inspector of Mines, Dhanbad as required by Rule 57 {1) of Minera! Concession Rules, 1960.
3 The Bistrict Mining OFficer, Collectorste. Ratnagint and the Direstor, Geology and Mining,
Mzharashtra State, Nagpu- should ensure that the extended Mining Lease executed in the madel form
of Mining Lease with appropriate modifications tut exciuding the renewal ciause. _ '

4. The District Mining Officer, Zoilectarate, Ratnagiri will please cenfirm whether the rates of

royalty in the enclosed order are correct,

5. The District Mining Officer, Collectorate, Ratnagiri may kindly ensure the compiiance of the
amended provisions of the Act and Rules ar}d//&ﬁ— le Acts and Rules.
e ———
- e 4
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For Direcrar,
Directorate of Geolcgy & Mining,
Government of Maharashtra, Nagpur.

\9Lec N a9-eu)
b?o?“«s }

(Draft Approved By i}

3en

ADOSSOR | LESSEE




Read :- Government of Maharashtra ietter No. MNG 0415/C.R.

0415/C R. 34/Ing-
the nnwers by the Sub-section {5)/18] of Section 84 o

Regulation) Amendment Acz-2015, the Directar, Directorats
to issue the extension of ermgh!aase te M/s. ﬁshanya MmOC} (&E?Sg'ﬁ
Bljg 3rd Floor, Fort, Mumbaid— 4y

Diractoraze of Geology and Mining,
Governmeant of Maharashtra,

27, "kkanij Bhavan”, Cement Road,
Shivaji Nagar, Nagpur - 440 001,

Dated the - ;5 NDV 2815

33/ind-9, dated 17/07/2015.

Na. MLR- 855/2015 wWhere as the Government. of taharashira vide its. letter Mo MNG

i5/02/2025 to 14/02/2055 r-‘

Dist- Ratnagiri,

C cec *T%?é’a%‘%

ﬁ&@_@w No.

8, dated 17/07/201% has given concurrence for axtansion of hMining lease, exerzising
f the Nlines and Minerals (Developman: and

2 of Geo?%Mmrng MNagpur is pleased
\%gci leavan L,..f\,ot%

“19/1
Tiosza
 19/2B h
19/2¢
119/2D
19/2E
L1921 0.
193 13 !
] 19/4  n4on 51 2771 2270
18/1B1 0410 31 19/5 1060 52 2773 0.52.0 ;
l18/1cC 10.39.0 132 19/6 {0.20.0 ‘53 127/3 0.45.0 {
18/1C1 0390 33 19/7 2270 54 .27/4 0110
13 118/1D l0.38.0 34 1978 0.24.0 55 127/5 0480
14 “sie | Jomee a3 20/1A 5320 56 27/6 0.30.0 .
15 18/1F ‘0390 36 20/1R Da21e 57 27/7 0.34.0
16 18/1] '0.40.0 37 20/1C 0210 s8  |27/8 0.59.0
17 18/1K 0.39.0 38 20/1D 0210 59 2779  loelo
18 1811 oiso ‘39 20/1E '0.21.0 60 z7/10 Tozeo
19 18/iM 0590 10 20/1F 0.21.0 6t .27/11 0300
20 182 1.78.0 a1 2072 1192.0 62  27/12 0.87.0 -
21 183 1.78.0 ‘42 20/3 275.0 63 :27/13 lozse
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g ;\io Survéy_ Nro. ‘Aree;;n Ha. ES_:R{Q. Su.;v_e.\; No. __,ﬂ_«rea in Ha'Sr E !”Sjrve;_ﬁc;gi'ﬁ\;
64 27514 (1790 1102 29716 1016 ’146"'_*3—5"/15——?1_._3'5.,
65 27/15 0300 103 26117 o180 141 35 2120
66 27716 20/18 0200 142 33/6 0550
67 127717 29/20 0300 143 'S57/1e10 2560
:&_’;5_”—7*2_7f18-_" 3071 0740 144 15772 {0.97.0 T
69 (27719 l3072 0120 (145 5773 1320 |
70 27720 30/3 2310 ‘146 ls7;¢ | pezo .
71 27771 3o/ L 1810 147 . 57/5 o000 |
72 (27722 116 3075 2620 148 s7/6 Closso
73 27/a3 13046 __ 10950 149 57/7 ___Nj,e.zim ,
z8 ' 150 s7/8 T o200 |
1s1 5778 zsen
CTis2 571t 1680
. 1153 57,12 0310
0360 154 5713 ozao
35 1730 155 sr1a 0 B899
316 1020 1156 87/1% 0750
3177 0450 157 57/16 1010
31/8 0700 158 S6/1 3770 |
31/9 0650 159 5672 ‘0360 |
‘g4 iz8/8 0.20.0 122 31710 0200 160  56/3 0570 |
‘85 23/9 2250 ‘123 31,11 0610 161  S6/4+5+6 . 17.160 |
‘86 128/10 '0.50.0 124 3112 1170 162 58/1-2 13.93.0
187  28/11 lo41.0 125 31713 0670 163  '58/3/1 1255
88 '28/12 10150 126 31714 0,490 164 .58/3/2 11255 |
89 28/13 '0.02.0 127 34,1 1720|165 58/4 0955
(90 29,17 losoo 128 3472 1120 186 [38/5 0890 |
lo1 ‘297345 0.69.0 129 :34/3 1040 167  58/6+7 1130
62  29/4 0570 130 [34s4a 0.49.0 i58/8 loss0 ‘
93 29/6 0400 131 34/48 0880 1169 59,1 117 !
‘o1 29,7 0510 132 34ys 2230 170 s9,2 lagze
95 29,8 3.09.0 133 3476 1500 171 59,3 12230
96 129/9+10  1.600 134 34/7 0310 1172 s9/4 0220
97 29/11  1a9g 1.88.0 173 595 0690
98 29,12 '2.59.0 174 i59/6 0610 |
99 29713 1520 175 |5977 0420
FEh6F 20/14 | 0350 (176 '59/8 0.40.0
Z c'eé’éil'?%?/ié 1355 1177 |59/9 0280
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Survey No. Area in Ha.

55/10 0.61.0
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‘184 | 69/3B
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187 70/
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193 (74/1B L1050 i
194 7471C 4590
195 74710 {0380 k
Towl | [218285 Hect.
A} Royalty at the foliowing rates or the dead rent at tha following rate per hectares per annum
whichaver is grearter shall be charged.
Rovalty
Bauxite -
Applicable royaity rates as par Central Gowt's notification dated 1% Sept. 2014,
(3] Metallurgical grade = Zero point Six Zero par cent of Lendon Metzl Exchange

Aluminiem metal price.
{&) Non- metatiurgical grade -  Twenly five per cent of average sale price on advalorem basis.

Dead Rent
i Rates of dead rent applicabla to the 'eazes granted for low value mminerals are as under :
' RATES OF DEAD RENT iN RUPEES PER HECTARE PER ANNUM

Form 2™ Year of legse : 37 and 47 year of lease ' 5% Year onwards

400 1600 '; 2000

2. Two tirmes the rate specified at paragrach 1 above in case of lease granted for medium vaue

minerais.

3. Tnree times the rate spacified ai paragraph 1 above in case of lease granted for high value
minerais
4. Four times the rate specifi=d at paragraph © above in case of lpase grantead for pracious metals
and stgne

N
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47 9_02.42'74_2

20 4% 5 '
For the purpose of this naotifications
&) "nrecious metals and stonec” means gold, sitver, diamond, ruby, sapphire,
(b} “high value minerals® means SEMUDrecious stonas fagate, garnet} corundum, copger, fead, zine

and asbesios (chrysolite variety)
{c) “medium value minerais” means chremite, manganese ore, kvanite sillmanita, vermiculits,

magnesite, wollastonite, perlita, diaspore, apatite, rock chasphate, fluarite (fluarspar), barytes and iron

{d; “low value minerals” means the minerais other than precicus metal and stones, high salue

minerais and medium value minera.s.
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{1) In case processing of rum-of-mine mineraf is carr\ed\\m Qﬂh. jb“j}dx/area then, rovalty
Tk

shali be chargeable on the processed minsrals s femowvad fme‘%ed/mea :

{2} In case run-of-mine is removad from the leased ares to a processing plant which is Iocated

when revised by the Gowt.

s

8} Charging of Royalty inca

outside the ieased arca, then Fevaity shall o2 chargeable on the unprocessad. run-of-mine
miners! and not or the processed product, _

{3} Rovalty on tsilings or Feiects - Cr remova' of talings or rejects from the ieas.ed araa fclr
dumping and not for sala or corsumption, outside leased areas such tailings or rejects shail not
Le liable for payment of royalry.

Provided that in case so dimpad taili Ngs ar rejects ara used for sale or consurmption on any later
date after the date of such aurnping, then, such tailirgs or rejects shall bz liable far payrr:e’_?nt of
royaky. '

(4} Guidelires for computing royaity on minerals on ad valarem basis — fvery mine awner, his
3gent, manager, emoployee, rontractar ar sub-lesses shall follow rhe following Guidelines for
computation  of the amount of foyalty on minz ais whera the ros 2ity is charged on agvalorem
basis, namely :-

The Guidelines for calcutation or ro valty in typical cases are as follows, namely -
Case 1 :- For minerals sold in the domastic market by the mine-owners -

eopd
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i

Single stage transpart3ticn - in the case of single stage ranspertation, the minersals is loadad
2 at the mine site and is dispatchad by road or railway or any other means of transportation
craightaway to the destination and finally unloaded at the destinaticn. in such cases, the sale price
aciually realised, fess the cost of transportation and the cost of univading at the Gestination as shown
by the mine-owner in their saie vouchers or Lills or invoices may be considered for computing ad
valorem royalty. To avoid payment of taxas on royalty, the mine owners may in their own interest record
the price and rovalty separately in the sale vouchers or bills or invoices instead of indicating 2
composite price inciusive of rovaity, In case price and royalty are not shown separstely, it rmay ke
pfe%med that price indicated in the sals veucners or bills or invoices is exclusive or royalty and rovalty
shall be charged accardingly.

In case of oy doubt with regard to the <zl grice or deductions, cartificats of a registerec
charterec accountant shal: be accepted.

N case sny transaction takes place on the hasis of a provisiona sale voucher or invoice or bit i
then, computation of royzily may be provisional subject to final settlement based on final voucher or
invoice or bill,

{b) Mult: - stage transportston — in case of multi - stage transportstion, the sale price actualiy
realised, less toral cost of transportation, tosding and unloading at different points cutside the lgase

sres, insurance charges, sampling and analysis charges, rovalty, taxes, c2:ss and plot charges at d:fferent
paints as may be apolicabla, and as shown by the mine owners separately in their sale vouchers or biils

oF invoices shiall ba considered for computing ad valorem royalty. In case price and rovyalty are nat
shown separately, it shall be presumed that the price indicated in the ssle vouchers or bills or inveices is
extlusive of reyalty and royaity shall ke charged accore finghy

'n case of any doubt with regard o the sale price ar deductions, certificate of ragistered
chartered accountant shalf be accepted. e

,___.___

n case any transaclion takes place on Jae bems of provisianal sale VOug nérr',oﬁ mmr@{f;ﬂr E{}

thas

invcice or bill,

Case 2 -~ For mrinerals which are expor

e )/

{2} Diract export :- in case of direct export by mine owners $H& gila valua fbr ‘&1_ T
‘\.‘\ 3 - f— [ Fdk % '
royalty shall ordinarily be the free on board (fo.b.) price realied, ‘ese transportas CTEALKY ,);h‘é

mine to the port, lcading and uninading charges outside the jagse ared, packing charges port chargﬂs
{including sampling and analysis and demy rrage charges, if any),
8-
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insurance ~harges, rovaity, faxes and etzrest charges on lone for export. Howgver 1n case ot
insurance and freight { {c.if] sales, sez fraght, insurance and cast of unloading at destination port sh.
also be dzdusted from such price. For such Furcose, the mine swner may prepare invcices or biils
ind-cating the free on board arice or cost insurance freight price, as the case may be. and each of the
other charges. separately.

in case of any doubt with regard 1o the sale price or deductions, certificate of a
registered chariered accountant shall be accepted.
(b} Expart after blending :- in the case of export by the mina awier after blending, the mine
owner may bave two o more mines sither in one state or in different states and ke may bring his run-
of-mine ares from these mires to 3 single point, blended them according o his regquirement and export
the blended ore or mineral. in such case the total royalty an the blended material shall be cormputed in
the mannecr as specified in the case 2 {2} akove and the royaity shail te apportioned according to the
retio of the cuantities of ares drawn from gifferent mines for blending and payment shali be made to

the respective States in which the mines are located,

In casa of any dou‘ s ha sale price or deductinns, cartificate of o registerad .

cocgper, lead, zing, nickel and tin

"33§¥3¥ Fo F m&f—;f
‘_9‘4,6 C,XSCQ--E_,EAH b tDL&bcéntaméd metal in %
{CD-I'HQU@ and reported m g:he f'tEFul!orw,f v

ke T

produced during the period for which the rovaity is

noer Minerals Conservation and Development Rules,

royalty shall oe computed as the percentage of the avera.g'e
metal price in the London Metal Exchange (hereinafter referred to as the LME] for copper, lead, zinc,
nickel, siiver and tin and London Bullion Market Association price {commoniy known as London price)
for goid during the period of computatior of royalty. The foreign exchange rate for conversion of rupee

shall be the selling rate an the iast date of the period of computation s published in newspaper
namely, The £canormic Times. For the LME prices as well as for London orice of the commadity, either

of the folfowing three sources shall be referred to, narmely :-

{ij Mon-farrous Report : Minerals and metals Review 28/30, Anantwadi,
PO Box 2749, Mumbai-400 002,
{ii} Meral Sulletin

16, Lower Marsh,
Londor, S5£-17 &

b
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Marld Metal Statistios - {(Maonthiy or Quarterly Surnmary),

By World Bureay 3f Meta! Statistics,

£78 high Straer, Ware, Herts 56 12 S84, Unitag Kingdors,
Case 4 - Fargyoroduct gole and silver -

the guidelines for computation of ad valorem reyaity siall be linked o the totad cuantity of
metal produced and the LME price for silver and London Brbion, market Association price {commaonly

KAows as London price} for gold as in the rass 3 above. However in this case, the acryal final

i

rproduction of the metai shalt pe considered instead of the of the matal content in the ore produced for

the nurrnses of CAMmpating rovalty,
Case 5 - For mineras producec in captive mines {other than alurainium, Cepper, lead, zing, tin,

aickel, pold andg sitver} 374 which 2re not actually soig. Sor temputation of sd valorem royalty on such

-

minerals, 3 notions! cost shall be arrived at an the basis of the cert of production, The 2ost o

roduction shall he reported by tha mine awners in the Annual Return of d year in the manner

R

specified in the Minerz! Consarvation and Development Riies, 1388 after taking into dccount the items
specified in the list annexed with this case and than from these reportad cost of production the
elemenrs of rovalty, cess, taxss and dead rent, as may be applicable, shail be deducted. The nar cost
thus arrived at shall be the basis for compurtation af ad valorem royalry during the period following that
year 8

S .
i LISI B

< Thelist cfiterns o be take into accoun: for cormoutation of the gross cost of production areg the
folldwing, namery -

{) " Direct cost -
{a) Explorztion
b} Mining

() Benaficiation

{ii} Ovear head cost

(i} Oepreciation

i} fnterest

V) " Rovalty

ivij Taxes

{vif} Dead rert

{wiie) Packing charges

(»9] Reszarch and Develupmant expenditurs,

Mote ;- The Stara Government may, i necescary, introduce svstems of advance paymans fao- the purpose
G royalty collection aag they may also 'Mocse any additionar conditions in accordance with the Jaw far
the tirme being in force”
) The lessee shadl day the follawing chargas for the surface ares used for mMining ooerations.
Y Stirfacz rant eguai 1o NAn-agric'tural assessment.
[ K W

N
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H) Water rate at the rate Aot exceeding land revenue. . .
it} Ceases sssessable on the jand.
T if any ' Prescribed Substance’ under Sectior 2 of the Atomic Erergy Act of 1962 is found to occur

in the oroperty under the lease, the lassae shall take further action as required by the provisions of that
Act.

F} The lzssee shall pay stamp duty as per grevalent provisions for the period for which tme
axtenston s granted. {The amount of Stamp Duty is Rs. ,30,97‘.100/-.(1ﬂ weards 85, Ona Crore Thirty
Lakhs Ninety Seven Thousand znd Cre Mundred Only). The figure needs to be confirmed from the
Regisirar) R
Fi The iessee shail, In addition to the ¢ Syaity pay 1o the Qistrict Minerai‘ Foundation of the district,
anamoust as specified by the Central Govt a3 per Section S B (6} of Acs, {i.e. an amount 2quai to 30 %
of the royalty payable by the tessec.)

G} The lessze shall pay a surn equivalant to the two percent of the rovalty paid in terms of the
Secend Schedule aleng with the periodical payment of rovalty to the State Sovt. for the National
Mineral Exploration Trust 35 per provisions of Saz. {1} ¢f the MMDR Armmendment Act — 2015,

Hi Tha ieasa for he extended period shall be sukject to the provisions of Mines and Minerzls
{Revelopment and Regulation} Act - 1957, Mines and Minarale (Deveiopment and Regulation)
Amendment Act- 2015, Mineral Corcession Fules 1980 and the Mineral Conservatian  ana
Deveiopment Rules — 1888 as amended timea tn tima.

i) The lessee shail submit time to time or when required progress report to t"*,e- _H‘E'Cl'n

WE
Geology and Mining, Maharashtra State, Nagpur alang with analysis of represen*at:\/z 6 élf,;-e-f-&

P W'»r )
cofiectad during the mining operations: QG A f;_"* :
R L
1} The lessee shall submil periodic returns tirme! y}é.ec 9 6 @\:‘ B
K} The lesseg shall emnploy a guaiified Geologisf and ™ " - "‘,

L} T2 lessee should submit ervironment clearance rarificate and 5150 oiher re?ex‘a it
as per applicabia Act/Rules.
M) The lessee shall folfow the rLMS‘system adoptad by the State Govt.

N) Any breach of condition shall fizble for determinations of lease with immediate offect.

By Order of the Goverrnmeant of Makarashtra.

m@w%

For Director,
(raft Approved by CGM) Cirectorate of Geology & Mining,
Sovernment of Maharashtra, Nagpur.

g
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ASHAPURA
MINECHEM LIMITED

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE FIFTH MEETING OF THE
BOARD OF DIRECTORS OF ASHAPURA MINECHEM LIMITED FOR THE YEAR 2023-2024 HELD

ON WEDNESDAY, 14™ FEBRUARY, 2024 AT 12.30 PM AT LAWRENCE & MAYO BUILDING,
3RD FLOOQR, 276, D. N. ROAD, FORT, MUMBAI — 400001

“RESOLVED THAT the Company do hereby obtained extended period of Mining Lease at
Village — Rovale, Taluka — Dapoli, District - Ratnagiri, Maharashtra vide Letter No. MLR —
855/2015/3179 dated 05.11.2015 and for sald purpose Mr. Sangram Vishvas Patil,
Authorized Representative of the Company, be and is hereby nominated & authorized to do
acts, deeds and things relating to the said Mining Lease for & on behalf of the Company
which inter-alia includes: Annexiyguye-V

1. To sign and execute Mining Lease Deed and other document & assurances on behalf of
and in favor of the Company, as the case may be and 1o take possession of the same.

w2 - 2. To appear before the Sub-Registrar or any other competent authority z2nd lodge the
Mining Lease deed and all ather relevant documents / assurances for registration and to
admit execution of the same.

3. To appear before any competent beody, authority or department in reiation to the said
Mining Lease and to do all acts, deeds and things as are required to give full effect to the
execution of the said Mining Lease granted in favour of the Company.

RESOLVED FINALLY THAT a certified true copy of the said resolution be

presented/submitted to the refevant authority(ies) under the signature of any one of the

Directors and/or Cempany Secretary of the Company.”

Certified True Copy

For ASHAPURA MINECHEM LIMITED

O Aecmsayr—am@m | /.
HEMUL SHAH 9 A'G’,C,\L\icv@’zﬂ \
&CEQ .. o

EXECUTIVE DIRECTOR)| i g ——4\!
(DIN-00052558) L_____-_q_f_ri”________

rrae

N
&gLegﬁ. No. 97

6%, Camp Dapali, T, Dapaoli,
2ist. Ratragir, Maharzshirg Star

. VS 4"!
\'»,.---‘l A A i
/’ rf

e ST P PN N
SV T K N pedomgee - 27 L
Y Jealn UdysgBAiiding. 3rd F\b\'{’zi?d’u“ {dad: ai - 400 001, {India)
NIt TeL e EDTT22 6665 1700 EH\Q'IA fo@a*pura www ashapura.com
CIN No. L14700WM4aREL 37070

P
LESSOR LESSEE
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SILIPADJ/ 1400900/ 47/ 2024/ 3 H11291/1273/2024 fei@:-22/04/2024
{ 7TeRTS: TR srffrrTs wew 31 vl erfars )
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CHALL& 6 9

MTR Form Number-6

GRN  MHO01338618202425E [BARCODE B HMEHIHHBINH BHIEUREHRA 1M | Date  20/04/2024-17:23:18 ] Farm ID

Department  Inspector Genersl Of Registration . Payer Details

Registration Fees TAX D/ TAN (I Any) | KLPAO1984D
Type of Payment Ordinary Collections IGR

PAN No.{If Applicable) | AAMACACISTF

Défiatidiame DBRENMGRLI SUB REGISTRAR Fuil Name Ashapura Minechem Limited Rowale Bauxite Mine
Year 2024-2025 One Time Flat/Block No. Rowale
Account Head Details Amount In Rs. | Premises/Building
218.285
0030063301 Registration Fee 30000.00 | Road/Street
Arealiocality Rowale

Town/City/District

PIN l 4 , ! l ° T 4 i ! l " Annexure-V-

Remarks (If Any)

PANZ=-PN=Government of Maharashira through District Mining

Officer~CA=

30000~90 7 Amount In | Thirty Thousand Rupees Only

30,006.00 | Words

STATE BANK OF INDIA FOR USE IN REGEIVING BANK
Chieque-DD Detaiis Bank CiN | Ref. No. 00040572024042999575 | CKOOAXGGHS
Cheque/DD No. Bank Date | RB| Date 29/04/2024-05:38:21 Not Verified with RBI
Name of Bank E Bank-Branch STATE BANK OF NDIA
Name of Branch Scrofl No. , Date 121, 30/04/2024
Department 1D : Mobite No. : 9822929308

NOTE:- This challan is valid for document to be registered in Sub Registrar office only. Not valid for unregisterad document.
T e s geaer o wRiicRng sicull eveuren arerendl Sihy 38 . sHevl o BT coaraidl wor e Ty
sl .

Challan Defaced Detalls

Sr. Ne. Remarks Defacement No. Defacement Date Userld Defacement Amount
1 (15)-96-1898 0000789488202425 30/04/2024-16:49:06 IGR167 30000.00
) Total Defacemant Ameount 30,608.60
*

Page 1/1 IR, Print Date 20-04-2024 04:52:27

L]
S LEC]ER-EH |

RoRwHE




270

Dect&me}m i gaizél;{sg C%ﬂ%ges

7 inspettor General of Registration & Stamps

Receipt of Document Handling Charges

PRN 0424300709021

Receipt Date  30/04/2024

Recsived from ASHAPURA MINECHEM LIMITED ROWALE BAUXITE MINE, Mobile

number 9922929309, an amount of Rs.

1300/-, towards Document Handling Charges

for the Document to be registered on Document No. 1898 dated 30/04/2024 at the

Sub Registrar office S.R. Dapoli of the District Ratnagiri

Payment Details

Bank Name SRBIN

Payment Date  30/04/2024

BankCiIN  10004152024043008476 REF No. IGAREUHVLG

Deface No 4243007090210

Deface Date  30/04/2024

This is computer generated receipt, hence no signature is required.

—

TN —

Ekia)

JLEC.

E3-eY
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96/1898 [T < s w1 e ooy

HTEFTE, 30 TIE 2024 4:50 7A. feser AT 1808/2024

T wHIE: 39 /189872024
FISTR o %, 28,43,40,600/- AraEEn € 01/-

AL HFEF 9 £.1,13,73,700/-

7. 7 7 . Frowoe ot wrrteras TrEHT2354 vt famTs: 30/04/2024

%, %, 1898 9% %.30-04-2024 . TrETETOTCTY HTE &, Srarqe v e =T 9% seaieer
I sRervardt gy, ey et dury Beony wfile

TS 4:47 WA @, w9 e,

wieeft . 30000.00
e graveselt Y =, 1300.00
TZHT HEaT 65

Annexure-
T 313060.00

ST e () FITTE ST FEieer S BT el (S1) T TR o T AT st T T,
RrET %, 130/ 04 /2024 04 : 47 - 53 PM =t ¥z (refissen) ' "
T #. 2 30/ 04/ 2024 04 © 48 : 49 PM = ¥z (1)

.

gidgwres - o
e memmas Wil miwEy agoc FRM Agss
sErE SR T ATERNE B :%*Wf% BT lwi'ﬂifi;giif
FOn WY E SHYCE PR (R & ﬁfE‘X HISHE
s, wrard e, 5 ardendt wrEiier
8 R 2 . i ] ’ wﬁh T W’m ?‘YW
Fregrgsy TRl OO GREEEN ST 9% % 2L 1
s e Yo /R RS wiRan BT ey
Prnt / aRwaw uid ooEs e AL




L bt D e —

30/04/2024 4 5134

TEF WHTE AT/ 1898/2024

AT U AR
A F, TETRTORT ATR ¥ T TRV T wraTi= T THTE
1 ATTHETTE SITH 71y 7 foeer wfrsd safirerdy, TITE I image.jpg L image.ipg
Iy Frad, TarhrT &, 3R qHY -
qETTAE 7 -, wreT 7 -, aredTy ares - set A -, e s errerfie
hl if?_E T 5“ .
o HET
2 ATH . ST ArEEw Frinty =4 9% seaueas Ferger 30w
wEeaTaTE .0 wtiry wverfwat durn Bear adter 7 :-52
FALVAE T2 -, HIGT A -, SO 719 -, s9i® 9 -, O &7 =3t
978, WMW,MWM%W
Ty, 1% i E ;
¥ FACAWRPP3843Q

fargr %.3 1 32:30/ 04 / 2024 64 : 50 : 38 PM

-

e~
A TEATaT FEe A Td SOt 9 AT ey SeHT- AT - ST yonegTe TS Ao ATy sreh anh. srarad wre ARt
Sr, Type of Party & Name Date & Time of Verification with | Information received from UIDAI (Name, Gender, UID,
No. P ry UIDAI Photo)
1 a‘F@Tfﬁ TETE AT Ay ey 30/0472024 G4:51:10 PM -~ . M
qTEH 1234825381271855104

forgenT .49 %5:30 / 04 / 2024 04 : 51 : 10 PM

' S‘*aﬁ
Paymen'ﬁm

“sr. | Purchaser | Type ::R.;::;E: : GRN/Licence Amount

1 Certificate } ADJAGR111/47/2024 | 1403 11373700

2 DHC 0424306709021 1300 RF 042430070902112 30/04/2024
3 eChallan MH001338618202425E | 30000 RF 0000789488202425 | 30/04/2024

[SD:Stamp Duty] IRF:Registration Fee] [DHC: Document Handling Charges]

1898 /2024

Know Your Rights as Registrants ﬁ
1. Verify Scanned Documert for correctness through thumbnail (4 pages on a side) printout after scanning. W % @ w

2. Get print immediately after registration. . m @}g m

For feedback. please write (o us at feedback.isari!a@gmait.comag%a’
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Survey Number/Gut Number

Area in Ha

Owners as in Land records [7/12]

18/1B

2.44

Anil Dattaram Chikhale
Sunil Dattaram Chikhale
Manoj Dattaram Chikhale
Sandip Dattaram Chikhale
Lalita Dattaram Chikhale

18/1B1

0.41

Anusaya Sahadev Bhanase

18/1D

0.38

Dhondu Gunaji Dhadashe
Krushna Gunaji Dhadashe
Ramesh Gunaji Dhadashe

18/1E

0.39

Krushna Narayan Baikar
Vilas Narayan Baikar
Vandana Ramesh Mandvkar
Asmita Ashok Dhadave
Laxmi Narayan Baikar

18/1)

0.4

Ashutosh Purohit

19/2D

0.61

Anita Anant Bangal
Dattaram Babu Chavan
Rajesh Shantaram Chavan
Krushna Babu Chavan
Suresh Babu Chavan
Bhalchandra Babu Chavan

19/3

1.38

Vijya Ajay Mandavkar

19/7

2.27

Gopal Harishchandra Mandvkar
Vandna Nathuram Gorivale
Sumati Janardan Kadam
Deveshri Devendra Malave
Vanita Narayan Kadam

Rupali Harishchandra Mandvkar
Poonam Prakash Malap

20/1B

0.21

Anusaya Laxman Bhanase

20/1D

0.21

Rukmini Hari Baikar
Rajani Ramesh Dhadashe

21/2

1.74

Krushna Narayan Baikar
Vilas Narayan Baikar
Vandana Ramesh Mandvkar
Asmita Ashok Dhadave
Laxmi Narayan Baikar

21/3

0.81

Vijya Ajay Mandavkar

21/4

2.02

Anusaya Janu Goriwale
Sulochna Chandrakant Benere
Dhondu Tanu Baikar
Narmada Nathuram Baikar
Shilpa Nathuram Baikar

Alpa Nathuram Baikar

Kalpna Nathuram Baikar
Mahesh Sakhram Baikar

Annexure-VI|



21/6

1.16

274

Ganesh Vishram Dhadashe
Mahesh Vishram Dhadashe
Bhagirthi Vishram Dhadashe
Taramati Harishchandra Dhadashe
Rajesh Harishchandra Dhadashe
Jotsna Jagdish Salvi

Harsha Harishchandra Dadhashe

21/7/1

4.4334

Yashwant Laxman Baikar
Sharmila Sanjay Sambare
Pallavi Pradip Gorivale
Anandi Laxman Baikar
Sangita Babaji Jadhav
Anita Babaji Baikar
Vinayak Babaji Baikar
Sunita Babaji Baikar
Anusya Babaji Baikar

27/4

0.11

Ganesh Vishram Dhadashe
Mahesh Vishram Dhadashe
Bhagirthi Vishram Dhadashe
Taramati Harishchandra Dhadashe
Rajesh Harishchandra Dhadashe
Jotsna Jagdish Salvi

Harsha Harishchandra Dadhashe

27/5

0.48

Anusaya Janu Goriwale
Sulochna Chandrakant Benere
Dhondu Tanu Baikar
Narmada Nathuram Baikar
Shilpa Nathuram Baikar

Alpa Nathuram Baikar

Kalpna Nathuram Baikar
Mahesh Sakhram Baikar

27/6

0.3

Anita Anant Bangal
Dattaram Babu Chavan
Rajesh Shantaram Chavan
Krushna Babu Chavan
Suresh Babu Chavan
Bhalchandra Babu Chavan

27/9

0.61

Bhalachandra Bhiku Baikar
Anusya Babaji Baikar
Vinayak Babaji Baikar
Anita Babaji Baikar

Sunita Babaji Baikar
Sangita Gangaram Jadhav
Anandi Laxman Baikar
Yashwant Laxman Baikar
Sharmila Sanjay Sambare
Pallavi Pradip Gorivale

27/10

0.26

Dhondu Tanu Mandvkar




27/11

0.3

275

Mayank Hasmukhram Parekh

27/13

0.28

Anita Anant Bangal
Dattaram Babu Chavan
Rajesh Shantaram Chavan
Krushna Babu Chavan
Suresh Babu Chavan
Bhalchandra Babu Chavan

27/15

0.3

Janu Dhondu Shigvan

27/19

0.18

Dhondu Mahadev Kadam
Shevanti Sakharam Dhadashe
Sarita Shantaram Ambadskar

28/1

3.07

Shripad Parshuram Ghanekar
Ganesh Vishram Dhadashe
Mahesh Vishram Dhadashe
Bhagirthi Vishram Dhadashe
Taramati Harishchandra Dhadashe
Rajesh Harishchandra Dhadashe
Jotsna Jagdish Salavi

Harsha Harishchandra Dhadashe

28/2

0.13

Malu SudkojiShigvan

28/8

0.2

Ganesh Vishram Dhadashe
Mahesh Vishram Dhadashe
Bhagirthi Vishram Dhadashe
Taramati Harishchandra Dhadashe
Rajesh Harishchandra Dhadashe
Jotsna Jagdish Salvi

Harsha Harishchandra Dadhashe

28/12

0.19

Anusaya Janu Goriwale
Sulochna Chandrakant Benere
Dhondu Tanu Baikar
Narmada Nathuram Baikar
Shilpa Nathuram Baikar

Alpa Nathuram Baikar

Kalpna Nathuram Baikar
Mahesh Sakhram Baikar

29/4

0.57

Sandip Dattaram Chikhale

30/1

0.74

Ashapura Minechem Ltd
Sandip Dattaram Chikhale

30/2

0.12

Govind Babaji Shigvan

30/3

231

Bhagirthi Arjun Vajirkar
Pravin Arjun Vajirkar
Vishnu Arjun Vajirkar
Pratiksha Prakash Kadam

30/4

1.81

Ashapura Minechem Ltd
Sandip Dattaram Chikhale

31/12

1.17

Parvez TajjuddinHamdule




34/1

1.72

276

Bharati Nandkumar Dhotre
Pratiksha Pradip Lokhande
Roshan Pradip Lokhande
Prashant Pradip Lokhande
Vivek Vilas Lokhande

Vikas Vilas Lokhande
Ujwala Vilas Lokhande
Vijya Vilas Lokhande

34/5

2.23

Anil Dattaram Chikhale
Sunil Dattaram Chikhale
Manoj Dattaram Chikhale
Sandip Dattaram Chikhale
Lalita Dattaram Chikhale

34/6

1.59

Bhaguram Jiva Lokhande
Baya Pandu Lokhande

34/8

1.88

Anagha Avinash Mone

35/1

2.59

Pandurang Balu Dhotre
NandkumarBalu Dhotre

Mangla Harishchandra Lokhande
Nirmla Rama Jadhav

Maya Laxman Chafe

Siddharth Devram Dhotre
Pragati Devram Dhotre

Kavita Ramesh Pawar

35/3

0.95

Ganesh Dattaram Kelashikar
Ramdas Dattaram Kelashikar
Krushna Pandurang Kelashikar
Janardan Baban Kelashikar
Dattaram Balaram Kelashikar
Bapurao Balaram Kelashikar
Babu Balaram Kelashikar
Raghunath Ramji Kelashikar
Rajesh PandurnagMurudkar
Ramdas Baban Kelashikar
Sitabai Laxman Palvankar
Anandi Gopal Anjarlekar
Anandi Sitaram Unvarkar
Harishchandra Babu Kelashikar

35/4A

1.355

Rakhma Shantaram Lokhande

56/4+5+6

7.16

Radhika Vitthal Dhadashe
Santosh Vitthal Dhadashe
Anil Vitthal Dhadashe
Sunil Vitthal Dhadashe
Sangita Santosh Khambe
Jyoti Vijay Chavan

Sunil Dhondu Dhadashe
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Suchitra Suresh Kadam
Krushna Gunaji Dhadashe
Shevanti Dhondu dhadashe
Ramesh Gunaji Dhadashe

69/4+6 1.24 Hasanmiya Kasam Mukadam
69/5 3.95 Dharmchanda Shivkumar Agarval
70/3 1.67 Hasanmiya Kasam Mukadam
70/4 0.24 Mangla Harishchandra Lokhande
Ranjna Kanu Dhotre
Vishnu Narayan Lokhande
Bhagnbai Shankar Pawar
70/5 1.36 Bharati Nandkumar Dhotre

Vilas Gangaram Lokhande
Pratiksha Pradip Lokhande
Prashant Pradip Lokhande
Roshan Pradip Lokhande

Maharashtra Pradesh Bhoodan Yadnya

Samiti 720 Sadashiv Peth Pune 2

*kkk
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Annexure VIII. Environmejignonitoring reports
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SN %, % National Accreditation Board for
ilae:MR;oc 2275 Testing and Calibration Laboratories

///_\\\
Drgft o\

NAaBL

CERTIFICATE OF ACCREDITATION
ITS TESTING LABORATORY PRIVATE LIMITED

has been assessed and accredited in accordance with the standard

ISO/IEC 17025:2017

""General Requirements for the Competence of Testing &
Calibration Laboratories'

for its facilities at
A-114, SECTOR 80, PHASE-2, NOIDA, GAUTAM BUDDHA NAGAR, UTTAR PRADESH, INDIA

in the field of
TESTING

Certificate Number: TC-11181

Issue Date: 21/11/2022 Valid Until: 20/11/2024

This certificate remains valid for the Scope of Accreditation as specified in the annexure subject to continued

satisfactory compliance to the above standard & the relevant requirements of NABL.
(To see the scope of accreditation of this laboratory, you may also visit NABL website www.nabl-india.org)

Name of Legal Identity : ITS Testing Laboratory Private Limited

Signed for and on behalf of NABL

,QA:AM,J»\/

N. Venkateswaran
Chief Executive Officer
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_din. ITS TESTING LABORATORY (P) LTD.

£ Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
ISO:9001 2015 1S0:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Laboratory

TEST REPORT
Report Code: AAQ -010224-01 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location : Crushing Plant
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PMz.5,ug/m3 PMio,ug/m3 | SOz pg/m3, | NO; pg/m3 Silica,pg/m3
Date CPCB Volume -1/ | IS:5182:Pt-23 | 1S:5182:Pt-2 | 1S:5182:Pt-6 | EPA method/
Gravimetric XRD method
02.01.2024 34.2 70.2 7.3 16.6 0.02
06.01.2024 33.5 80.4 4.3 13.2 0.03
11.01.2024 36.5 74.3 5.6 14.9 0.02
13.01.2024 35.2 75.1 23 12.5 0.03
15.01.2024 37.1 80.0 8.2 14.5 0.03
21.01.2024 38.4 80.2 5.3 15.1 0.02
24.01.2024 37.8 81.6 6.3 16.3 0.03
26.01.2024 39.5 83.2 5.8 14.2 0.03
NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4, Total liability or our laboratory is limited to invoiced amount.
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ITS TESTING LABORATORY (P) LTD.
Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1SO:9001 2015 1S0O:14001:2015 & 1S0O:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

"t:
%,
K

1TS Luboratory

TEST REPORT
Report Code: AAQ -010224-02 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location : Haulage Road
Village — Rowale, Taluka — Dapoli, Sample Collected by ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol SOP- AAQ-08
Sampling Duration : 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis
PM:z5,ug/m3 PMio,pg/m3 SOz pg/m3, NO; pg/m3 | Silica, pg/m3
Date CPCB Volume — | [S:5182:Pt-23 IS:5182:Pt-2 | 1S:5182:Pt-6 | EPA method/
1/ Gravimetric XRD method
03.01.2023 37.6 82.6 6.2 13.9 0.02
06.01.2023 36.3 81.2 52 15.6 0.03
11.01.2023 40.7 80.3 6.3 19.5 0.02
15.01.2023 403 79.6 54 127 0.02
13.01.2023 41.1 83.4 6.4 115 0.02
21.01.2023 37.5 78.5 6.7 12.7 0.01
24.01.2023 383 81.2 6.2 13.1 0.02
27.01.2023 373 85.3 5.8 144 0.03
NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report**

Terms & Conditions : '

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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_iix. TS TESTING LABORATORY (P) LTD.

t‘, Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
» NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0:9001 2015 1S0:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Luboratory

TEST REPORT
Report Code: AAQ -010224-03 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location : Kavdoli Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM:.5,ug/m3 PMio,pg/m3 SO; pg/m3, NO2 ng/m3
Date CPCB Volume — 1/ 1S:5182:Pt-23 1S:5182:Pt-2 IS:5182:Pt-6
Gravimetric
04.01.2023 383 79.6 6.8 11.4
08.01.2023 36.2 76.2 6.1 12:1
11.01.2023 372 713 4.2 14.8
15.01.2023 344 73.4 53 11.5
17.01.2023 351 73.5 4.6 14.6
21.01.2023 36.4 23 53 13.1
25.01.2023 37.5 g5 8 5.1 1.2
28.01.2023 35.9 80.2 5.1 10.7
NAAQ
Standards, 60 100 80 80
EPA,1986
P | aStABSORAI S| S ER: | 53t | 15 e

**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.




_iiw.  ITS TESTING LABORATORY (P) LTD.

1 Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0O:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory

B Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764
TEST REPORT
Report Code: AAQ -010224-06 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location : Umbershet Village
Villa.ge - Rowale', .Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol  : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM:.5,ng/m3 PMio,ug/m3 SOz pg/m3, NO; pg/m3
Date CPCB Volume — 1/ 1S:5182:Pt-23 1S:5182:Pt-2 IS:5182:Pt-6
Gravimetric
06.01.2023 39.2 80.1 6.8 12.3
08.01.2023 375 79:5 6.4 152
12.01.2023 38.5 78.2 Tl 13.3
15.01.2023 38.1 80.3 1.5 155
19.01.2023 36.4 77.8 7.4 154
22.01.2023 38.6 80.5 5.5 153
26.01.2023 34.5 792 7.3 11:5
29.01.2023 39.2 79.3 7.4 10.5
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report**

Terms'& Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.




v, ITS TESTING LABORATORY (P) LTD.

q"-'i Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0O:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Laboratory

TEST REPORT
Report Code: AAQ -010224-05 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location : Rowale Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PMz.5,ug/m3 PMo,ug/m3 SOz pg/m3, NO; ug/m3
Date CPCB Volume — 1/ 1S:5182:Pt-23 1S:5182:Pt-2 1S:5182:Pt-6
Gravimetric
03.01.2023 36.5 76.5 6.8 22.2
07.01.2023 38.2 77.1 57 14.7
10.01.2023 313 78.2 6.2 10.4
13.01.2023 353 77.6 93 13.7
17.01.2023 38.3 79.8 4.6 122
21.01.2023 37.4 75.5 3.3 14.8
24.01.2023 33.6 68.2 4.4 12.3
28.01.2023 38.5 81.6 32 12.2
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.




iix. ITS TESTING LABORATORY (P) LTD.

i"'% Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1SO:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Laboratory

TEST REPORT
Report Code: AAQ -010224-04 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sampling Location Mining Pit
Village — Rowale, Taluka — Dapoli, Sample Collected by ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol SOP- AAQ-08
Sampling Duration : 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis
PM:s,ug/m3 | PMjo,ug/m3 SOz pg/m3, | NO: pg/m3 | *Silica, pg/m3
Date CPCB Volume — | 1S:5182:Pt-23 IS:5182:Pt-2 | IS:5182:Pt-6 | EPA method/
1 / Gravimetric XRD method
03.01.2023 326 72.1 6.6 11.3 0.03
07.01.2023 37.1 80.4 52 15.1 0.03
11.01.2023 34.5 75.2 53 134 0.01
13.01.2023 34.3 74.4 5.5 131 0.03
16.01.2023 322 76.3 43 14.6 0.03
20.01.2023 322 65.6 6.2 13.5 0.01
23.01.2023 36.5 80.1 7.4 14.2 0.02
28.01.2023 40.3 82.4 7.5 13.4 0.03
NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory, 2, Samples will destroyed as per quality policy.
3: Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.




k. TS TESTING LABORATORY (P) LTD.

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
g NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0O:9001 2015 1S0O:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Laboratory

TEST REPORT
Report Code: N- 010224- 03 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 23.01.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/NOISE/01

Sampling Duration : 24 Hours

Sample Description: Ambient Noise

RESULTS
(Ambient Noise Quality Analysis)
S. No. | Location Zone Limit for As Per Observed Value Leq,
EPA, 1986 ;Leq, dB (A)
dB (A)

Day Night Day Night

Time* Time** | Time* Time**
1 Mine Lease Industrial Area 75 70 64.5 543
2 Kavdoli Village Residential Area 55 45 50.2 42.7
3 Rowale Village Residential Area 55 45 50.1 41.3
* Day Time 6.00 a.m. to 10.00 p.m.
**Night Time 10.00 p.m. to 6.00 a.m.

**End of Report**

Terms & Conditions *

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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k.. ITS TESTING LABORATORY (P) LTD.

‘ Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
: NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1SO:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory

R Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764
TEST REPORT
Report Code: SQ —010224- 04 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 27.01.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/SOIL/01

Sample Packing : Zip Polybag

Sample Description: Soil

RESULTS
(Soil Quality Analysis)
S. g Rowale Mine Kelshi
No. Parameters Units Village | Lease Village Test Method
1 pH Value - 7.40 7.60 7.50 IS 2720 (P-26)
2 Electrical Conductivity pmhos/cm 470 475 440 IS 14767
3 Moisture % 1133 13.2 10.2 | IS 2720(Part-2)
4 | Exchangeable Potassium mg/kg 34 30 30 ITS/LAB/SOP/SOIL/04
5 Exchangeable Calcium mg/kg 70 80 70 ITS/LAB/SOP/SOIL/03
6 Water Holding Capacity % 14.3 14.2 12.1 ITS/LAB/SOP/SOIL/01
7 Organic Matter % 0.57 0.60 0.60 IS 2720 (P-22)
8 Total Kjeldahl Nitrogen mg/kg 120 130 140 ITS/LAB/SOP/SOIL/18
9 Phosphorous mg/kg 8.1 8.0 4| ITS/LAB/SOP/SOIL/10
10 | Copper mg/kg 3.6 4.5 4.1 3050-B, PP 1-12, USEPA 2™
11 | Lead mg/kg 0.1 0.4 0.3 3050-B, PP 1-12, USEPA 2

**End of Report*

~ Terms & Conditions : :
1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.

3. Any complainfs about the report should be communicated in writi'ng within 7 days.
_ 4. Total liability or our laboratory is limited to invoiced amount.




iix. ITS TESTING LABORATORY (P) LTD.

1 Laboratory: A-114, Sector-80, Phase-Il Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
) NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0:9001 2015 1S0:14001:2015 & 1SO:45001:2018 Certified Labortory

SR Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764
Report Code: W- 010224-04 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Date of Sampling  : 05.01.2024
Village — Rowale, Taluka — Dapoli, Sample Received On : 06.01.2024
District — Ratnagiri (Maharashtra) Analysis Duration  : 08.01.2024 to 14.01.2024
Sample Description: Ground Water
RESULTS
(Ground Water Quality Analysis)
| N  Limits(@asper  Rowale Kavdoli - ’
v , o IS 10500-2012)47 ~ Open Well Open Well
| S. No. | Parameters  Units Desirable Pe ible| Results | Results f Test Method
e i - Limit  Limit | ' |
1 Color Hazen 5 15 <5 <5  1S:3025(Pt-4) 1983, RA 2017
2  Odour - Agreeable Agreeable Agreeglllg_: Agreeable IS : 3025 (Pt-5) 1983, RA 2017
' ~ Agreeable Agreeable -- -- 1S : 3025 (Pt-8)-1984, RA
3  Taste 2017
4 Tubidty  NTU 1 5 < <« 1S: 3025 (Pt-10)-1984,RA 2017
_ . 6.5-85 No 7.34 7.26 1S :3025 (Pt-11)1983, RA
) 2 | pHVehe R ~ Relaxation . 2017 -
6 Total Hardness (as mg/l 200 600 240 238 IS : 3025 (Pt-21)1983, RA
. CaCO;) I ] - B [ | - 2014 B
0.3 No <0.1 <0.1 3111B (AAS), APHA 23nd Ed.
L i f’) ™8 | Relaaion| | 2007
8 | Chlorides (as Cl) mg/l | 250 1000 62 70 ;%1 2025 (Pt-32)1988 RA
9 ‘ Fluorl de (asF) mg/l ‘ 1 ‘ 1.5 <0.1 <0.1 | g(s)?gF(D), APHA 23nd Ed.
' Total Dissolved 500 2000 550 625 )
- 710 | SOlidSJ(TDS) 3 ?g/l - | - | P | 7178- 302?{&-16)1984, RA 20]7
11 Calcium @sCa?) mg/l 75 200 65 73 ‘12%12025 (Pt-40)1991, RA
12 Magnesium@s  mgl 30 100 135

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy,
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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i ITS TESTING LABORATORY (P) LTD.

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0:9001 2015 1S0:14001:2015 & 1S0:45001:2018 Certified Labortory

S Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764
Mg NS R R R N
! [ |
B |Gopperiwty | mgn 005 15 <0.05 <0.05 ;(1) :;B(AAS),APHA 23nd Ed.
= | == S— —= == m— — — - — g + e + - —— & e S N
) [E———— 0.1 03 <0.1 <0.1 2(1)};3 (AAS), APHA 23nd Ed.
(15 Sulphate(asSO) mg/l 200 400 12 14 1S:3025(P-24)1986, RA 2014
I 45 No 1.5 1.2 ,
16 Nitrate(as NOy) omgt RET T 'Is:_3025(1it-3f)1988,RAV2014:
Phenolic 0.001 0002 <0001 <0001 |
-7 Compounss ™ T T N i
0.001 No <0.001  <0.001 3114 (AAS), APHA 23nd Ed.
18 (Memwy  mel] | Relaxation | R 2007
| . 0.003 No <001 <0.01  3111B(AAS), APHA 23nd Ed.
2 [Smwnimbd) | mdl | CRelaxaton 07
! ’ 0.01 No <0.01 <0.01 3114 (AAS), APHA 23nd Ed.
20 Sclenum(asSe) mgll " pexation 2017 -
71 | AvenicsAs) | mgl| OO 0.05 <0.01 <0.01 ;(l)i;t(AAS), APHA 23nd Ed.
B L o S 005  No <001 <001 e -
2 Ouide  mgl 7 Reaxsion 18:3025(27)1986,RA2014
‘ 0.01 No <0.01 <0.01  3111B (AAS), APHA 23nd Ed.
| 2 ;E?ad (aslib} ) mp/l i ~ Relaxation . 12017
2| Zine (as Zn) mgl s 5 <0.5 <0.5 g(l)};B(AAS),APHABndEd.?
A e T | 005 | Ne | <005 | =05 IS :3025(Pt-52)-2003 RA
# |GromimEsC) mghl | ™" | Relayation | 2014 ) o
26 ‘é:g‘g’s‘)“y s | pgn| 200 699 0 8 8. 3005(Pt-23)1986, RA 2014
27 Boron (as B) mgl | 09 1 <0.1 <0.1 ;(1)};3 (AAS), APHA 23nd Ed.
T it 2 — £
28 | Phosphoross (s P)| mgl <0.1 <0.1 ?f‘)HA 23 Edition 2017-4500
29 | Sodium@sNe) | mgl | - . <5.0 <5.0 12%1 6?,025(1&-45) 1993, RA
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

| 4, Total liability or our laboratory is limited to invoiced amount.




i, ITS TESTING LABORATORY (P) LTD.

% Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
ISO:9001 2015 1S0:14001:2015 & 1S0:45001:2018 Certified Labortory

i b Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 3305780312, 09958849764
TEST REPORT
Report Code: ww- 010224-03 Issue Date : 08/02/2024
Issued To: Rowale Bauxite Mine Date of Sampling  : 06.01.2024
Village — Rowale, Taluka — Dapoli, Sample Received On : 08.01.2024
District — Ratnagiri (Maharastra) Analysis Duration : 09.01.2024 to 14.01.2024
Sample Description: Surface Water
RESULTS
(Surface Water Quality Analysis)
| | Limits (as per (!,‘(r e;:;‘ Bajra |

S. No. | Parameters  Units ERERT 201%) | Water l?n\fgr B Test Method

‘ ‘Desirable Permissible
I il ~ Limit  Limit S | Re?‘f'?

1 Color |Hazen| S5 | 15 | <5 [ <5 |15:3025(Pt4) 1983, RA 2017 _
2 Odour - Agreeable Agreeable  Agreeable Agreeable IS 3025 (Pt-5) 1983, RA 2017
gﬁ_ Taste - Agreeable Agreeable - - 1S:3025 (Pt-8)-1984, RA 2017

4 Turbidity INTU | 1 | 5. <l <l 1S:3025 (Pt-10)-1984,RA 2017
6.5-8.5 No 7.32 722
i‘ pH Yﬂuer . " Relaxation 1 715 73025(pt 11)1983, RA20]7,,, |
Total Hardness 200 600 1935 2115
° @cacoy ™M T T . et e S R
,‘ 0.3 No 0.55 0.85 3111B (AAS), APHA 23nd Ed.
z _ fron(asFe) mgll ~ Relaxation 12017 -
8 'Chlondes (asCl) mg/l 250 1000 1211 1440 IS : 3025 ( (Pt-32)1988 RA 2014 !
9 Fluoride (asF) mg/li 1| 1.5 | <01 A <0.1 7 4500F(D) APHA 23nd Ed. 20177
- Total Dissolved 500 2000 . 5985 6545
1% solids (rps)  ™¢/! | 4 PSSR, RRSE
11 WCalﬁqmn(agCa?) - mg/l | 75 200 o210 1226 IS}EQZS (Pt-40)1991, RA 2014
2 T e 0 S by cauion
0.05 1.5 0.09 0.11 3111B (AAS), APHA 23nd Ed.

- Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. ‘Samples will destroyed as per quality policy.
3. Any complamts about the report should be communicated in writmg within 7 days

__4. Total liability or our laboratory is limited to invoiced amount.




ITS Laboratory

ITS TESTING LABORATORY (P) LTD.

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA

NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1S0:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory

Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09958849764

" Manganese(as
~ Mn)
15 | Sulphate (as SO4)
16  Nitrate(as N03)

3 17 Phenolic

~ Compounds
18  Mercury

7Avrisve;1ic (asiAs)
2 | Cyanide
23 Lead (as Pb)

25 " Chromium (as
! )
26 | Alkalinity (as
. CaCO3)
27 Boron (as B)
28 I1:;1osphorous (as

19 Cadmium (as Cd)

20 Selenium (asSe)

24 Zinc (as Zn)

29  Sodium (as Na)
30 Potassmm (asK)
31 | Total Coliform

32 J Fecal ébiiform

Terms & Conditions *
1. Test reports are valid only for the samples tested in our laboratory, 2. Sample_s will destroyed as per quality policy.

3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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TEST REPORT
03 <01
. 400 135
No 24
1 Relax_z;gion_ | - |
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! No - <0.001
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No <001
Relaxation
No - <0.01
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1 <01
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**End of Report**
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0001|3114 (AAS), APHA 23nd Bd 2017
<001 3111B(AAS), APHA 23nd Ed.
12017 ) |
<0.01
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<001 3114 (AAS), APHA 23nd Ed. 2017
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! 2017
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_ 2017 7
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10 IS:1622,1981, RA2019
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ITS Laboratory

Report Code: AAQ -010324-01 Issue Date : 10/03/2024
Issued To: Rowale Bauxite Mine Sampling Location : Crushing Plant
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP-AAQ-08
Sampling Duration : 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis)
PM;.5,ug/m3 PMio,ug/m3 | SO; pg/m3, | NO; pg/m3 | Silica,ug/m3
Date CPCB Volume — 1/ | IS:5182:Pt-23 | IS:5182:Pt-2 | 1S:5182:Pt-6 | EPA method/
Gravimetric XRD method
02.02.2024 34.1 71.2 6.2 15.5 0.02
04.02.2024 344 81.2 43 13.2 0.03
07.02.2024 36.1 75.3 5.4 13.5 0.02
11.02.2024 35.1 72.2 52 12.4 0.04
14.02.2024 37.6 78.7 7.2 143 0.03
17.02.2024 38.1 82.2 53 15.9 0.02
22.02.2024 38.8 81.5 6.2 16.4 0.03
26.02.2024 372 80.3 6.5 16.3 0.04
NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

Report Code: AAQ -010324-02 Issue Date : 10/03/2024
Issued To: Rowale Bauxite Mine Sampling Location Haulage Road
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol SOP -AAQ-08
Sampling Duration 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis
PM:s,ug/m3 | PMjo,ug/m3 SOz pg/m3, | NO: pg/m3 | Silica, pg/m3
Date CPCB Volume - | 1S:5182:Pt-23 IS:5182:Pt-2 | IS:5182:Pt-6 | EPA method/
1/ Gravimetric XRD method
03.02.2024 38.1 81.4 6.7 12.8 0.03
05.02.2024 37.2 79.3 52 14.6 0.02
10.02.2024 41.1 79.3 6.1 20.5 0.02
12.02.2024 42.2 79.3 54 12.3 0.01
15.02.2024 41.1 82.4 6.3 125 0.02
20.02.2024 40.2 81.1 6.6 14.1 0.02
23.02.2024 383 81.1 6.3 13.0 0.03
27.02.2024 39.4 84.3 5.7 14.5 0.02
NAAQ
Standards, 60 100 80 80 --
EPA,1986
**End of Report**

Terms & Canditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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A TS TESTING LABORATORY (P) LTD.

ITS Laboratory

Report Code: AAQ -010324-03 Issue Date : 10/03/2024

Issued To: Rowale Bauxite Mine Sampling Location : Kavdoli Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP-AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM: 5,ng/m3 PMo,ug/m3 SOz pg/m3, NO:z ug/m3
Date CPCB Volume — 1/ 1S:5182:Pt-23 IS:5182:Pt-2 | IS:5182:Pt-6
Gravimetric
02.02.2024 36.2 79.1 6.2 11.1
04.02.2024 36.3 77.2 6.1 15:1
06.02.2024 34.3 72.1 4.2 13.6
12.02.2024 34.5 724 5.2 12.4
15.02.2024 36.2 74.1 45 14.5
21.02.2024 36.1 732 6.2 13.1
24.02.2024 375 72:1 52 11.2
28.02.2024 3.6.1 80.3 6.2 12:1
NAAQ
Standards, 60 100 80 80
EPA,1986
Proaed | ATASLABSOPAIR s | PSS (A | 18312 | 131 P

**End of Report™*

Terms & Conditions :

~ 1. Testreports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

Report Code: AAQ -010324-04 Issue Date 10/03/2023
Issued To: Rowale Bauxite Mine Sampling Location Mining Pit
Village — Rowale, Taluka — Dapoli, Sample Collected by ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol SOP -AAQ-08
Sampling Duration 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis
PM:.5,ug/m3 PMjg,pg/m3 SO; pg/m3 NO; pg/m3 | Silica, pg/m3
Date CPCB Volume — | 1S:5182:Pt-23 IS:5182:Pt-2 | 1S:5182:Pt-6 | EPA method/
1 / Gravimetric XRD method
02.02.2024 33.6 722 6.6 11.2 0.02
04.02.2024 36.3 78.3 5.1 153 0.02
07.02.2024 373 75.3 4.4 14.4 0.03
12.02.2024 343 76.4 4.6 12.2 0.02
15.02.2024 32.3 75.2 4.7 15.2 0.02
17.02.2024 33.2 65.5 52 12.4 0.02
21.02.2024 354 79.2 7.1 12.2 0.03
26.02.2024 38.4 81.2 7.4 14.6 0.02
NAAQ
Standards, 60 100 80 80 --
EPA,1986
**End of Report™*

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per qualsty policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

Report Code: AAQ -010324-05 Issue Date : 10/03/2024

Issued To: Rowale Bauxite Mine Sampling Location : Rowale Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP-AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM;.s,ug/m3 PMio,ug/m3 SO; pg/m3, NO: pg/m3
Date CPCB Volume - 1/ 1S:5182:Pt-23 IS:5182:Pt-2 1S:5182:Pt-6
Gravimetric
02.02.2024 354 74.6 6.4 11.3
06.02.2024 37.2 173 5.6 12.6
09.02.2024 38.2 792 5:1 10.3
11.02.2024 344 76.5 6.5 14.5
17.02.2024 373 80.7 4.6 13.2
19.02.2024 36.2 74.2 3.3 14.8
24.02.2024 32.7 70.2 2.5 13.3
27.02.2024 38.4 75.2 7.1 14.2
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

Report Code: AAQ -010324-06 Issue Date : 10/03/2024

Issued To: Rowale Bauxite Mine Sampling Location : Umbershet Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol  : SOP -AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PMz5,ng/m3 PMo,ng/m3 SO; pg/m3, NO; pg/m3
Date CPCB Volume - 1/ 1S:5182:Pt-23 IS:5182:Pt-2 | IS:5182:Pt-6
Gravimetric
02.02.2024 39.2 80.1 5.5 13.6
06.02.2024 38.3 80.5 6.5 15.1
09.02.2024 36.2 78.3 7.1 12.4
13.02.2024 39.2 81.1 1.5 14.3
15.02.2024 36.2 78.3 5.4 16.2
20.02.2024 38.5 79.1 6.5 15.2
25.02.2024 36.4 78.4 6.1 12.1
28.02.2024 37.3 81.2 3.5 11.3
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samplies tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: N- 010324- 05 Issue Date : 10/03/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 22.02.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/NOISE/01

Sampling Duration : 24 Hours

Sample Description: Ambient Noise

RESULTS
(Ambient Noise Quality Analysis)
S. No. | Location Zone Limit for As Per Observed Value Leq,
EPA, 1986 ;Leq, dB (A)
dB (A)

Day Night Day Night

Time* Time** | Time* Time**
1 Mine Lease Industrial Area 75 70 623 55.9
2 Kavdoli Village Residential Area 35 45 50.2 422
3 Rowale Village Residential Area 35 45 51.2 41.6
* Day Time 6.00 a.m. to 10.00 p.m.
**Night Time 10.00 p.m. to 6.00 a.m.

**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Lubomtory

TEST REPORT
Report Code: SQ- 010324-01 Issue Date : 10/03/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 25.02.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/SOIL/01

Sample Packing : Zip Polybag

Sample Description: Soil

RESULTS
(Soil Quality Analysis)
S. 2 Rowale Mine Kelshi
No. Parameters Units Village f.sans Village Test Method
1 pH Value - 7.35 7.60 7.52 |18 2720 (P-26)
2 Electrical Conductivity pumhos/cm 470 475 455 IS 14767
3 Moisture % 114 12.2 11.0 | IS 2720(Part-2)
4 | Exchangeable Potassium mg/kg 40 38 37 ITS/LAB/SOP/SOIL/04
5 | Exchangeable Calcium mg/kg 60 81 78 ITS/LAB/SOP/SOIL/03
6 Water Holding Capacity % 142 15.1 12:5 ITS/LAB/SOP/SOIL/01
T Organic Matter % 0.58 0.62 0.61 IS 2720 (P-22)
8 Total Kjeldahl Nitrogen mg/kg 121 130 145 ITS/LAB/SOP/SOIL/18
9 Phosphorous mg/kg 8.2 8.4 7.3 ITS/LAB/SOP/SOIL/10
10 | Copper mg/kg 31l 4.2 4.2 3050-B, PP 1-12, USEPA 2™
11 | Lead mg/kg 0.1 0.3 0.3 3050-B, PP 1-12, USEPA 2™
**End of Report*

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: W- 010324- 06 Issue Date ¢ 10/03/2024
Issued To: Rowale Bauxite Mine Date of Sampling : 06.02.2024
Village — Rowale, Taluka — Dapoli, Sample Received On : 07.02.2024
District — Ratnagiri (Maharashtra) Analysis Duration : 08.02.2024 to 14.02.2024
Sample Description: Ground Water
RESULTS
(Ground Water Quality Analysis)
[ - . ~ Rowale Kavdoli : -
Limits (as per ‘ ‘
| :10500 Open Well Open
S. No. Parameters  Units ISl 77%727012) . S Well Test Method
Desirable Permissible Results Results ;
[ | Limit Limit o
1 Color - Hazen 5 15 <5 <5 IS: 3_0_2_5 (Pt-4) 198_3 RA2017‘ »
2 Odour - Agreeable Agreeable Agreeablea iAgrgeable 1S : 3025 (Pt-5) 1983, RA 2017 |
3 Taste - Agreeable Agreeable - - 1S:3025(Pt-8)-1984, RA 2017
4 Tubidty  NTU 1 5 <1 <l 1S:3025 (Pt-10)-1984,RA 2017
‘ 6.5-8.5 No 739 726
7 7757‘TPI-I_Value N | ' Relaxation 7 B IS 13025 (Pt-11)1983 RA 2017 |
6 | g‘g&’)ﬂd"e“ @S| oy | 200 e 280 240 1S . 3025 (P1-21)1983, RA 2014
P Dot | No <0.1 <0.1  3111B(AAS), APHA 23nd Ed.
T | o Fe) o i . ~ Relaxation o 2017
8  Chlorides (asCl) mg/l 250 1000 60 65 7IS 3025 (Pt-32)1988 RA 2014 |
| 'O Fluoride (as F ) Lglg/l | 1 [ 13 <01 <0. 17 4500F(D),APHA 23nd Ed. 2017
| Total Dissolved 500 2000 552 620 _ 1
0 sy et o e et
11 Calcium(asCa*) mgl 75 200 65 78 1S:3025(Pt40)1991, RA 2014
12 leggesmm (as g/l 30 100 12.6 124 By Calculation
13 Copper(asCu) mgl 005 15 <005 <005 31

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.




_iix. TS TESTING LABORATORY (P) LTD.

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1SO:9001 2015 1SO:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

ITS Laboratory

TEST REPORT
! r T 2017 -
T [T— M) mgll | 0.1 0.3 | <0.1 <0.1 ;(1) } ;B (AAS), APHA 23nd Ed.
15  Sulphate(asSOs) mg/l 200 400 12 13 1S:3025(Pt-24)1986, RA 2014
45 No 1.4 1.6
16 |MiratelasNOs) | ml| | Relaation| | 153025391988 RA2014
- Phenolic 0.001 0.002 <0.001 <0.001
_ 1_7 | oo mg/l | | vIS 3025(Pt-43)1992 RA 2014
| 0.001 No <0.001  <0.001
18 ;Memlfry | mg/lﬂim Relssiion | | “31E7(7AA78) APHA23ndEd. 2017‘
| . 0.003 No <0.01 <0.01 3111B(AAS), APHA 23nd Ed.
19 Codmium@sCd) mg/l " pefaxation 2007 |
| . 0.01 No <0.01 <0.01
| 7772707 LSelenilflm(asSe)‘ mg/l | "~ Relaxaion | 7‘3114 (AAS) APHA 23nd Ed. 2017
- 21 Arsenic(asAs)  mg/l 0.01 - 0.05 B <0.01 <0.01 3114 _(éAS)LAPHA 23nd Ed. 2017
0.05 No - <0.01 <0.01 ) |
%722 Cyanide Wr*xgﬁ/ﬁlgﬁ . Relacation | IS ;«3025(Pt-27)1986, RA 30717747
- 001 No <0.01 <0.01 3111B(AAS), APHA 23nd Ed.
) 23 Lead(aspb) | mg/l ~ Relaxation | : 2007
-~ ch (as Zn) sl 5 15 <0.5 <0.5 g(l)}}lB(AAS), APHA 23nd Ed.
005 No <0.05 = <0.05 ——
2§ Chrommm(ascf*) m:g/_l | mermation | - _IS 3025(Pt-52)-2003 RA 2014
26 }é‘;kc%“:)“y (s wgh | 2 Al L 84 5. 3025(P1-23)1986, RA 2014
} ok | . I
27 Boron (as B g/l 0.5 1 - <0.1 <0.1 ;(1) };B (AAS), APHA 23nd Ed.
28  Phosphorous (asP) mg/l - - <01 <0.1  APHA 23" Edition 2017-4500 P.D
29  Sodium(asNa) mg/l - 2 <5.0 <5.0 IS :3025(Pt-45) 1993, RA 2019

Terms & Conditions :
1. Test reports are valid only for the samples tested in our iaboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.




ITS Laboratory

ITS TESTING LABORATORY (P) LTD.

y, Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)
1SO:9001 2015 1S0:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itlrclab@gmail.com, info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09958849764

Report Code: ww- 010324-06

TEST REPORT

Issued To: Rowale Bauxite Mine
Village — Rowale, Taluka — Dapoli,
District — Ratnagiri (Maharastra)

Sample Description: Surface Water

S. No. l Parameters
1 Color  Hazen
2 'Odour B § 2
3 | Taste & ]
4 | Turbidity NTU
5  pH Value -
i . |
Total Hardness (as
% lcacoy — me
7  Iron(as Fe) mg/l
8  Chlorides (asCl) -
9  Fluoride(asF)  mgl
Total Dissolved
10 | soligs(tpsy | ™81 |
11 Calcium(@sCa™)  mgl
Magnesium (as
12
M) mell |
13 Copper(asCu) mg/l
14 | Mangancs(asMn)  mg/l
15 Sulphate (as SO) mg/1

Terms & Conditions :
1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
ny complamts about the report should be communicated in writing within 7 days

4. Total liability or our laboratory is limited to invoiced amount.

| Units

mgl

Issue Date

Date of Sampling

: 10/03/2024
: 05.02.2024

Sample Received On : 08.02.2024

Analysis Duration : 08.02.2024 to 15.02.2024
RESULTS

(Surface Water Quality Analysis)

2012) . Water
| Deutie,| Permblle | ., 5,
. Limit = Limit o
5 15 ‘ <5
Agreeable  Agreeable  Agreeable
: Agree'able' Agreeable -
1 | 5 <1
6.5-8.5 ~ No 730
Relaxation
200 600 1920
0.3 No 0.58
Relaxation
250 1000 1210
| 1.5 <01
500 2000 5978
75 200 210
30 100 320
0.05 1.5 0.10
0.1 0.3 <0.1
200 400 135

' Limits (as per IS:10500- Kelsi Creek  Bajra
River

Results

s

Test Method

IS : 3025 (Pt-4) 1983, RA 2017

~ Agreeable 1S : 3025 (Pt-5) 1983, RA 2017

=

722
2110
0.81

1440
<0.1

6541

220
375

[

<0.1
215

7 1S:3025 (Pt-8)-1984, RA2017
IS 3025 (P-10)-1984.RA 2017

1S :3025 (Pt-11)1983. RA 2017

IS :3025 (Pt-21)1983 RA 2014

31 11B (AAS) APHA 23nd Ed. 2017

1S:3025 (Pt-32)1988, RA2014
4500F(D). APHA 23nd Ed. 2017
1S:3025(Pt-16)1984, RA 2017

~ 1S:3025 (Pt-40)1991, RA2014
'By Calculation

3111B (AAS). APHA 23nd Ed. 2017
3111B (AAS). APHA 23nd Ed. 2017
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TEST REPORT
| ' | i sy
| 16 Nimate@NO;) = mg/ B e 44 23 1S:3025(P-34)1988, RA2014
Phenolic 0001 0002 <0001 | <0.001 . '

B | s  mg/ | | IS : 3025(P-43)1992, RA 2014

18 | Mercury mpli | HHH Re]a’j;ﬁon <0001 <0001 3114 (AAS), APHA 23nd Ed. 2017
19 Cadmium(asCd)  mgd 000 Relarj(‘;ﬁon <0.01 <001 3111B (AAS), APHA 23nd Ed. 2017
| 20 |'Seledom(asse) | mgn | 9 Relg{:ﬁon - <0011 <0034y (AAS), APHA 23nd Ed. 2017

21 Arsenic(asAs)  mgl 001 005 <001 <001 3114(AAS), APHA23ndEd.2017

53 | Cyanide woll: || 00 Rela‘:’(:ﬁon | <00 =001 1S : 3025(P-27)1986, RA 2014
| 23 | Lead(asPb) mgll || S Re]alj‘:ﬁon o 0oL <00 518 (AAS), APHA 23nd Ed. 2017
| o | B o . .} NSO | ” | s — | . NES—— |
24 Zinc(asZn)  mgd 5 15 | <05 <05 3111B(AAS), APHA 23nd Ed. 2017

25 Chomim(@sCe) mgn 00 Mo <005 <005 g 3005(pe52)-2003 RA 2014

26 éa“‘c%i“)i‘y (s mghl | 200 600 TS 9 16 3005(P1-23)1986, RA 2014
| _ ey 0 P! S I ik .
" 27 | Boron(asB) "mgl 05 1 <01 <00 3111B(AAS), APHA 23nd Ed.2017 |
RN : 035 045  APHA23"Edition 20174500 P.D
" 29  Sodium(asNa)  mgd | - | - | 90 | 1430 IS :3025(Pt-45) 1993, RA2019

30 Potassium (asK) = mg/l I 15 110 1S:3025(Pt-45) 1993, RA2019
31  ToalColiform  mgd - - 12 13 IS:1622.1981, RA2019
32 |FecalColiform | mg | - 5  Absence  Absence IS:1622, 1981, RA 2019
**End of Report**

_ Terms & Conditions : 2
1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.

3. Any complaints about the report should be come:a:icated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: AAQ -010424-06 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location : Umbershet Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM;5,ug/m3 PMjo,pg/m3 SO; pg/m3, NO; pg/m3
Date CPCB Volume -1/ IS:5182:Pt-23 1S:5182:Pt-2 1S:5182:Pt-6
Gravimetric
03.03.2024 39.5 81.7 6.4 12.0
05.03.2024 37.3 79.4 6.0 14.5
11.03.2024 354 79.2 7.0 12.1
14.03.2024 38.2 80.1 6.4 14.3
14.03.2024 353 713 7.4 13.6
22.03.2024 374 75.1 6.5 15.0
24.03.2024 353 78.5 7.0 10.2
27.03.2024 37.0 76.5 7.0 12.0
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report™*

Terms & Conditions :

1, Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4, Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: AAQ -010424-01 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location : Crushing Plant
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM2.5,ng/m3 PMig,ug/m3 | SO; pg/m3, | NO; pg/m3 | Silica,ng/m3
Date CPCB Volume — 1/ | IS:5182:Pt-23 | IS:5182:Pt-2 | IS:5182:Pt-6 | EPA method/
Gravimetric XRD method
01.03.2024 36.0 72:1 8.1 1533 0.01
04.03.2024 33.1 78.2 53 13.0 0.03
07.03.2024 37.0 T5:1 5.0 13.7 0.02
11.03.2024 342 74.2 6.2 12.5 0.03
15.03.2024 36.6 79.5 8.1 12.1 0.02
18.03.2024 38.0 81.0 6.0 13.9 0.01
22.03.2024 37.8 81.5 5.9 16.3 0.03
27.03.2024 39.2 79.0 6.0 12.1 0.02
NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report™*

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: AAQ -010424-02 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location : Haulage Road
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis
PM:.s5,pg/m3 PMip,pg/m3 SO; pg/m3, NO; pg/m3 | Silica, pg/m3
Date CPCB Volume - | IS:5182:Pt-23 IS:5182:Pt-2 | IS:5182:Pt-6 | EPA method/

1 / Gravimetric XRD method
02.03.2024 36.1 81.0 7.0 12.0 0.02
06.03.2024 374 79.2 53 15.6 0.02
09.03.2024 40.6 81.1 5.1 124 0.03
13.03.2024 41.3 79.0 54 12.5 0.02
16.03.2024 41.2 83.4 6.0 13.5 0.03
20.03.2024 39.3 81.3 6.4 12.6 0.02
23.03.2024 38.4 78.2 73 13.1 0.03
27.03.2024 38.3 85.2 5.0 174 0.01

NAAQ
Standards, 60 100 80 80 -
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2, Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our iaboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: AAQ -010424-03 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location : Kavdoli Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PMz.5,ng/m3 PMio,pg/m3 SO2 pg/m3, NO; pg/m3
Date CPCB Volume -1/ 1S:5182:Pt-23 1S:5182:Pt-2 1S:5182:Pt-6
Gravimetric

03.03.2024 37.3 79.4 53 12.0
07.03.2024 35.5 76.2 6.2 13.1
10.03.2024 35.2 12.1 4.2 13.9
14.03.2024 35.1 723 43 114
17.03.2024 353 75.5 43 14.0
21.03.2024 36.3 73.2 6.1 15.1
24.03.2024 37.5 72.6 5.2 12.2
28.03.2024 36.0 81.0 6.3 11.0

NAAQ
Standards, 60 100 80 80
EPA,1986

P | ATastABsOP AT | SEEIY | IS oy | 1o o)

**End of Report™*

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Luboratory

TEST REPORT
Report Code: AAQ -010424-04 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location Mining Pit
Village — Rowale, Taluka — Dapoli, Sample Collected by ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol SOP- AAQ-08
Sampling Duration : 24 Hours
Sample Description: Ambient Air
RESULTS
(Ambient Air Quality Analysis
PM2s,ng/m3 PMio,pg/m3 SOz pg/m3, NO:z pg/m3 | *Silica, pg/m3
Date CPCB Volume - | IS:5182:Pt-23 1S:5182:Pt-2 | 1S:5182:Pt-6 | EPA method/
1/ Gravimetric XRD method
01.03.2024 33.6 72.0 6.5 11.2 0.01
04.03.2024 353 80.2 51 14.3 0.03
08.03.2024 37.1 724 6.2 12.2 0.01
11.03.2024 344 74.2 4.6 14.2 0.02
16.03.2024 32.1 75.2 4.0 12.9 0.02
19.03.2024 323 64.8 $.1 112 0.01
21.03.2024 33.4 78.1 7.0 11.3 0.02
25.03.2024 37.6 80.1 1.3 11.2 0.03
NAAQ
Standards, 60 100 80 80 --
EPA,1986
**End of Report™*

~ Terms & Conditions :
1. Test reports are valid only for the samples tested in our laboratory. 2 2. Samples will destroyed as per quality policy.
Z Any complaints about the report should be » communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Luboratory

TEST REPORT
Report Code: AAQ -010424-05 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sampling Location : Rowale Village
Village — Rowale, Taluka — Dapoli, Sample Collected by : ITS Teams Reprisentiteve
District — Ratnagiri (Maharastra) Sampling Protocol : SOP- AAQ-08

Sampling Duration : 24 Hours

Sample Description: Ambient Air

RESULTS
(Ambient Air Quality Analysis)
PM..s,ng/m3 PMio,png/m3 SO; pg/m3, NO; pg/m3
Date CPCB Volume -1/ 1S:5182:Pt-23 1S:5182:Pt-2 IS:5182:Pt-6
Gravimetric
02.03.2024 353 74.0 6.0 11.2
05.03.2024 37.2 97.2 5.6 14.5
09.03.2024 375 76.0 7.1 122
11.03.2024 36.3 76.6 6.0 13.6
16.03.2024 38.3 79.0 4.4 12.2
22.03.2024 36.2 74.5 6.0 14.7
23.03.2024 34.5 68.0 4.5 13.2
26.03.2024 36.2 81.5 5.0 13.2
NAAQ
Standards, 60 100 80 80
EPA,1986
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: N -010424-07 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 24.03.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/NOISE/01

Sampling Duration : 24 Hours

Sample Description: Ambient Noise

RESULTS
(Ambient Noise Quality Analysis)
S. No. | Location Zone Limit for As Per Observed Value Leg,
EPA, 1986 ;Leq, dB (A)
dB (A)

Day Night Day Night

Time* Time** | Time* Time**
1 Mine Lease Industrial Area 75 70 63.0 52.1
2 Kavdoli Village Residential Area 55 45 522 42.0
3 Rowale Village Residential Area 35 45 50.1 413
* Day Time 6.00 a.m. to 10.00 p.m.
**Night Time 10.00 p.m. to 6.00 a.m.

**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our Iaboratory is limited to invoiced amount.
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ITS Laboratory

TEST REPORT
Report Code: SQ- 010424-02 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Sample Collected by : ITS Teams Representative
Village — Rowale, Taluka — Dapoli, Sample Collected on : 26.03.2024
District — Ratnagiri (Maharastra) Sampling Protocol : ITS/LAB/SOP/SOIL/01

Sample Packing : Zip Polybag

Sample Description: Soil

RESULTS
(Soil Quality Analysis)
S. ; Rowale Mine Kelshi
No. Parameters Units Village Ldise Village Test Method
1 pH Value - 7.35 7.62 7.52  |IS 2720 (P-26)
2 Electrical Conductivity umhos/cm 472 474 442 1S 14767
3 Moisture % 11.1 12.6 13.1 IS 2720(Part-2)
4 | Exchangeable Potassium mg/kg 38 36 35 ITS/LAB/SOP/SOIL/04
5 Exchangeable Calcium mg/kg 65 82 81 ITS/LAB/SOP/SOIL/03
6 Water Holding Capacity % 13.3 15:1 12.3 ITS/LAB/SOP/SOIL/01
7 Organic Matter % 0.58 0.61 0.62 IS 2720 (P-22)
8 Total Kjeldahl Nitrogen mg/kg 125 131 140 ITS/LAB/SOP/SOIL/18
9 Phosphorous mg/kg 7.3 8.3 7.0 ITS/LAB/SOP/SOIL/10
10 | Copper mg/kg 3.3 4.0 4.0 3050-B, PP 1-12, USEPA 2™
11 | Lead mg/kg 0.1 0.1 0.2 3050-B, PP 1-12, USEPA 2™
**End of Report**

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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TEST REPORT

Report Code: W- 010423-02 Issue Date : 10/04/2023
Issued To: Rowale Bauxite Mine Date of Sampling : 05.03.2024

Village — Rowale, Taluka — Dapoli, Sample Received On : 07.03.2024

District — Ratnagiri (Maharashtra) Analysis Duration : 07.03.2024 to 16.03.2024
Sample Description: Ground Water

RESULTS

(Ground Water Quality Analysis)

"~ Rowale Kavdoli R

Limits (as per ‘
-10500 Open Well Open
S.No.  Parameters Units i , . | . Well Test Method
‘ Desirable Permissible Results Results
I . Limit | Limit
1  Color ‘Hazen 5 15 | <5 <5 18:3025 (Pt-4) 1983, RA 2017
2 LQQQ;;; |- Agreeable Agreeable = Agreeable Agreeable IS : 3025 (Pt-5) 1983, RA 2017
3 Taste - Agrecable Agreeable =~ - - 1S:3025(Pt-8)-1984, RA 2017
4 Tubidty ~ NTU 1 5 <1 <1 IS:3025(Pt-10)-1984,RA 2017
6.5-8.5 No 7.30 7.20 ]
I |pHN¥elee | < | T pemsanen | 0 | [WeSASOBIDISR.RAINT
6 g‘;‘g’ol;’)a’d“ess @S mgn | 200 L 240 15.3025 (P1-21)1983, RA 2014
' . . 03  No <001 <01 3111B(AAS),APHA 23ndEd.
7777 7ﬁflrfm7(asﬁFe) . mg/l , - Relaxation 12017 -
8  Chlorides(asCl) mg/d 250 1000 60 64  IS:3025(Pt-32)1988, RA 2014
9  Fluoride@@F) mgl 1 15 <001 <01 4500F(D) APHA23nd Ed.2017
Total Dissolved 500 2000 551 625 |za
10 Isoligs(rpsy | ™4 T | ) R T v i s s
11 | Calcium (asCa®) mg/l 75 200 63 70  1S:3025 (Pt-40)1991, RA 2014
12 mzzggesmm (as mgll 30 100 145 124 By Calcuiation
13 ;Copper (as Cu) mg/l 0.05 1.5 <0.05 <0.05 3111B(AAS), APHA 23nd Ed.
14  Manganese(@sMn) mg/l 01 03 <01 <0.1

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory. 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.
4. Total liability or our laboratory is limited to invoiced amount.
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ITS Laboraory

TEST REPORT
LT I I R N N o
15 Sulphate(asSO;) mgl 200 400 13 14 1S:3025(Pt-24)1986, RA 2014
45 No 13 1.5
4‘16, 4 Nltrate(asNoa) | mg/; | | Relwation] | ””Is 3025(Pt-34)1988 RA 2014 !
Phenolic 0.001  0.002 <0.001  <0.001
1 | Compounis. | 7mg7/lr ] e s is j°25(Pt43)1992 RA2914
0.001 No <0.001  <0.001
B ls | Mercury mg/l " | Relaxaion | | 3114 (AAS), APHA 23nd Ed. 2017
0.003  No <0.01  <0.01 3111B(AAS), APHA 23nd Ed.
i jCadmminL(ﬁs Crd)f mg/] | ~ Relaxation 2007
20  Sclenium (asSe) mgd V! Rel;igtm‘ 001 <001 5114 (AAS), APHA 23nd Ed. 2017
21 | Arsenic (as As) iimg/l 001 005 <001 <001 3114 (AAS), APHA 23nd Ed. 2017
‘ . | 0.05 No <0.01 <0.01 _
L . Relaxation | 18:3025@1-27)1986, RA 2014
| ~0.01 No  <0.01 <0.01 3111B(AAS), APHA 23ndEd.
723 i“f‘f(ﬁfb) | nig/l ~ Relaxation 12017
. (as Zn) f mgl | 5 15 <05 @ <05 ;(1) }}]B (AAS), APHA 23nd Ed.
e 1 . 005  No <005 <005 -
V 25 iChromJum (asCr"*)- mg/l | | Beloation | | VIS 3025(“'52)',2033 RA 2014
2 | cl “k"l“aCQ")ty (a8 mgl | AW e 1 7 8 18:3025(Pt-23)1986, RA 2014
o ’Boron (@sB) me/l 0.5 1 <0.1 <0.1 ;(1)} ;B (AAS), APHA 23nd Ed.
28  Phosphorous (asP) mg/l - - <01 <0.1  APHA 23 Edition 2017-4500 P,D
29 Sodium(asNa) mg/l - - <50 <50 IS:3025(Pt-45) 1993, RA2019
**End of Report™*

Terms & Conditions :

1. Test reports are valid only for the samples tested in our laboratory, 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

4. Total liability or our laboratory is limited to invoiced amount.
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Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in

+91 9911659800, 9305780312, 09958849764

TEST REPORT
Report Code: ww-010424-05 Issue Date : 10/04/2024
Issued To: Rowale Bauxite Mine Date of Sampling  : 05.03.2024
Village — Rowale, Taluka — Dapoli, Sample Received On : 07.03.2024
District — Ratnagiri (Maharastra) Analysis Duration  :07.03.2024 to 16.03.2024
Sample Description: Surface Water
RESULTS

(Surface Water Quality Analysis)

Kelsi

Limits (as per Bajra

Creek 5
'S. No. Parameters  Units 11000:2012) ~ Water River
Desirable Permissible Results = Results
o l Limit  Limit - |
1  Color Hazen 5 15 <5 | <5
2 i’ Odour - Agreeable Agreeable  Agreeable Agreeable
3 | Taste . - Agreeable Agreeable - | =
4 Turbxdlty NTU | 1 | S | = | <1
' 6.5-8.5 No 7.30 7.20
2 | Valug . Relaxation |
;*"‘T‘Bfaf Hardness o, 200 600 1925 2112
(asCaCO;) % S — S
0.3 No 0.58 0.82
o 7 | Iron(as Fe) 7mg/ ! . ~ Relaxation
8 | Chlondes (asCl) mg/ 250 1000 1210 = 1440
9  Fluoride (as F ) i mg/l 1 ‘ 15 @ <01 @ <01
10 .Total Dissolved | g/l 500 2000 - 5964 6545
' Solids (TDS) i 2ol I S -
11 Calcium (asCa®) mg/l 75 200 205 220
Magnesium (as 30 100 320 378
12 Mgz-v)i B ! mg/l ) » ) B 7
0.05 1.5 0.09 0.11

13 Copper (as Cu) mg/l

~ Terms & Conditions :
1. Test reports are valid only for the samples tested in our laboratory. 2, Samples will destroyed as per quality policy.
3. Any complamts about the report should be communicated in writing within 7 days.
__4. Total liability or our laboratory is limited to invoiced amount.

2017

Test Method

1S :3025 (Pt-4) 1983, RA 2017
IS : 3025 (Pt-5) 1983, RA 2017
IS : 3025 (Pt-8)-1984, RA 2017
1S: 3025 (Pt-10)-1984,RA 2017

IS : 3025 (Pt-11)1983, RA 2017

IS : 3025 (Pt-21)1983, RA 2014

3111B (AAS), APHA 23nd Ed.

1S:3025 (Pt- -32)1988, RA 2014

~ 4500F(D), APHA 23nd Ed. 2017 |
1S: 3025(Pt-16)1984, RA 2017
- 1S :3025 (Pt-40)1991, RA 2014

By Calculation
3111B (AAS), APHA 23nd Ed.
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ITS Laboratory

ITS TESTING LAGBORATORY (P) LTD.

Laboratory: A-114, Sector-80, Phase-ll Noida, Gautam Budh Nagar - 201305, (U.P.) INDIA
NABL-T-11181, MOEF & CC (Ministry of Environment Forest & Climate Change)

1S0:9001 2015 1S0O:14001:2015 & 1S0:45001:2018 Certified Labortory
Website: www.itslab.in, Email: itirclab@gmail.com, info@itslab.in, contact@itslab.in
+91 9911659800, 9305780312, 09958849764

14 ' - Manganese(as
- | 'Mn)
15 Sulphate (as SO4)
16  Nitrate(as NO;)
17 " Phenolic
- Compounds
18  Mercury

19 iCadmium(ast)!

20  Selenium (as Se)

: 72177 Arsemc (as As)
22 @mde
23 l Lead (as Pb)

24 f Zinc (as Zn)

55 ‘ Chromium (as
L © )
-~ ~ Alkalinity (as
, | CaCOs)

27  Boron (as B)

| ® iy
29 Sodmrp (as Na)

| 30 LPotassnum (asK)

31 Total Coliform
32 ercal Cohform

Terms & Conditions :
1. Test reports are valid only for the samples tested in our laboratory, 2. Samples will destroyed as per quality policy.
3. Any complaints about the report should be communicated in writing within 7 days.

__4. Total liability or our laboratory is limited to invoiced amount.

' Phosphorous (as .

<0.1  3111B(AAS), APHA 23nd Ed. |
217
215 1S:3025(Pt-24)1986,RA 2014
21 . £ 3025(P-34)1988, RA 2014
<0.001 IS: 3025(Pt-43)1992 RA 2014
<0001 3114 (AAS), APHA 23nd Ed. 2017
<0.01 3111B(AAS), APHA 23nd Ed.
. o —
<0.01
3114 (AAS), APHA23ndEd.2017
<0.01 3114 (AAS), APHA 23nd Ed.720171;
<001 19 . 3025(Pt-27)1986, RA 2014
© <0.01 3111B(AAS), APHA 23nd Ed.
2017 ]
<0.5  3111B(AAS), APHA 23nd Ed.
2017
L3 g 3025(Pt-52)—2003RA2014
N 1s:3025(Pt-23)1986, RA 2014
<0.1  3111B(AAS), APHA 23nd Ed.
2017
046  APHA 23" Edition 2017-4500 P,D
1430 IS : 3025(Pt-45) 1993, RA 2019
111 IS:3025(Pt-45) 1993, RA2019
11 IS:1622, 1981, RA 2019

~ Absence IS :1622,1981, RA 2019

TEST REPORT
- gl | 0.1 0.3 <0.1
‘mg/l 200 400 120
‘ 45 No 2.1
'. mgl . ~ Relaxation 77"
| mg/l 0.001 0.002 <0.001
‘f'm " 0001  No <0.001
| | ~ Relaxation
mg | 0.003 No <0.01
{4 | Relaxation } 0
0.01 No <0.01
‘ mg/l ) Relaxation |
mg/l _ 0.01 0.05 <0.01
0.05 No <0.01
| mg/l Relaxation .
‘ 0.01 No <0.01
™l Relaxation
| g/l 5 15 <0.5
005 ‘No <0.05
7inig/71 | ~ Relaxation
. g/ 200 600 70
mg/l 0.5 1 <0.1
mg/l - - 0.31
mg/l - R 920
mg/l - - 115
mgd - - 10
| mgl | - . Absence
**End of Report**
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SITE VISIT BY THE JOINT COMMITTEE dt. 11.06.2024 IN THE MATTER OF ORIGINAL APPLICATION NO. 74 OF 2024 IN
COMPLIANCE WITH ORDER DATED 15.04.2024 OF HON'BLE NGT (WZ) REGARDING THE NON-COMPLIANCE OF THE
TERMS AND CONDITIONS OF CONSENT TO OPERATE AND ENVIRONMENTAL CLEARNACE (EC) GRANTED TO M/s.
ASHAPUR MINECHEM LTD, VILLAGE ROWALE, DAPOLI, RATNAGIRI (MH).

ATTENDANCE SHEET
Name and Department of the Committee Members
Sr. | Organization/Department | Committee | Name of Membej Contact details Signature
No member Representative

Regional Office, Dr. P.R. Sakhare 9891597768, : I

1 | MoEF&CC, Nagpur Member Scientist ‘E’ Email: )
Convenor sakhare.pr@nic.in 5\?/:'
b
\\\

Regional Director, Rajendra Patil, 7839455558,

Central Pollution Control Scientist ‘E’ 9140282902 S
g Board (CPCB), Pune Member Email: O:Q-qp

patil.cpcb@nic.in ]

The Central Ground Wat Shri. Sandeep Waghmare, 9404083652

Board (CGWB) Scientist ‘C’ Email: rdcr-
3 Member i

cgwb@nic.in
District Collector, Ratnagiri Shri. Ajit Thorbole, 9119508484
Sub-Divisional Officer Email:
4 Member collector.ratnagiri
@maharashtra.go\‘//._
L 1n '
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" Applicant Shri Bhavesh Karekar 9819040456 w_/{“/;
' ’BMV%,quV@M Y y »/i'é) 24
M/s Ashapura Minechem Gimya. 2, N 46.,_3& 022- 66651700
Ltd. i
B PF:‘;SDSOndent i 0“6 :,!quéj 34> in Enil;ll.ur co|. & e
) t: GIRISHA® ATHAPURy m 1 l%}
Com.
Ohishd- Mwing ol s 913@7 M. Peds || gsg3357959 D g
> Pﬂ}naﬂ‘\w \1 [oc 2024
g |Mvs Kavita Cliandovhay Roval,, FRUT30384Y _
- ]W‘M@WMENTLW' wleoel2e2y,
weelom S K 3INGH
3 %@-&l 992294133 M*VW Gl
v I e el Y
"
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S *Niahalaxmi Processing Industries
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T EKELKAR MANGO, FARI‘U!‘Q} i

Image € 2024 Aitbus

Google Earth

Imagery Date: 10/26/2023  17°54'33.55" N 73°05'40.25"E elev 179 m  eye alt 2.60 km
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Google Farth

Imagery Date: 10/26/2023 17°54!58.58" N 73°05'13.76" E elew. 196 m eye alt: 427 m




[Mageic 2024 Alrbus

Imagery Date:




320

Site Visit photograph of M/s. Ashapura Minechem Ltd.

Annexure - Xl

415717, MH, India
Lat 17.911610, Long 73 100949
06/11/2024 8 PM GMT+05:30
Note : Captured by GPS Map Camera

SR A =

Note:; Captured by Gl

,MH, India
1, 415717, MH, India
Lat 170811613, Long 73,100933
06/11/2024 02:08 PM GMT+05:30
S Map Camiera
o~

She

Ratnagiri,MH, India
D

R ri, 415203, MH, India

04 PM GMT+05:30
Note : Captured by GPS Map Camera

Ratnagiri, MH, India

Dapoll, Ratnagiri, 415203, MH, India
Lat 17.913993, Long 73.101418
06/11/2024 02:05 PM GMT+05:30
Note : Captured by GP'S Map Camera

N,

415717, MH, Indla
17.916602, g 73.093675
06/11/2024 02:16 PM GMT+05:30
Note | Captured by GPS Map Camiera
7 . .

8 Map Canmesa
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Ratnagiri,MH,India

giri, 415717, MH, Indla
Lat 17.916635, Long 73,093
06/11/2024 02:16 PM GMT+05:30
Note : Captured by GPS Map Camera

Dapoli,; Ratnaaivl, 415717, MH, India
Lat 17.971599, g 73.100795
06/11/2024 D2: PV T+05:30

: Captured by GPS Map Camera

Ratnagiri,MH, India

Dapofl, Ratnagirl, 415203, MH; |

Lat 17.911624, Long 73.101200
1172024 02:06 PM GMT+05:30

Note : Captured by GPS Map Camera

- ~
Ratnagiri, MH,India
ii, 415717, MH, India
ong 73.093651
06/11/2024.02:16 ©M GMT +05:30

Note - Caplured by GPS Map Caméra
- o i

Ratnagiri,MH, India

i, Rathagiri, 415203, MH, India
Lat 17.911596, Long 73.101252
06/11/2024 02:06 PM GMT+05:30
Note ; Captured by GPS Map Camera

Dapofi, Ratoagirl, 415203, MH, India
Lat 17.911863, Long 73.101370
06/11

Note : Captured GPS Map Camera

- - s
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B ! B oes Hep canera
Ratnagiri,MH, India

Dap Rataagiri, 415717, MH, India
Lat 17916484, Long 73.093692
06/11/2024 02:15 PM GMT+05:30

Ratnagiri,MH,lndia
D. i. Rat:

Ratnagiri,MH, India

Dapoti, Ratnagirl, 415717, MA,

Lat 17.911593, Long 73100796
06/11/2024 02:09 PM GMT+05:30
Note : Captored by GPS Mag Carvers

7 )

Ratnagiri, MH, India
Dapoti, Ratnaaivl, 415717, MH, India
t 17.9166 Lo 73.095
024 02:76 PM GM

Ratnagiri, MH, India

Dapoli, Ratnaciivi, 415717, MH, tndia

Lat 17.971481, Long 73.099737

06/11/2024 02:11 PM GMT+05-30
Captured by GPS Map Cameta

Ratnagiri, MH, India
, Ratnagii, 415203, MH, India
Lat 17.913888, Long 1477
06/11/2024 02:04 PM GMT+05:30
Caplured by GPS Map Camers
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